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~ " LEGISLATIVE ASSEMBLY 

Satttrday',30th' March, 1946 

. The Assembly met in 'the Assembly Chamber of the Co\lilcil House ~. 
Eleven of the Clock, Ml', Pree:ineut. (The Honourable Ml'. G. V. Mavalankar) 10 
.' 'the Chair. 

:YIE.:\iBER SWORN: 
Mr. Harry Greenfield, C.I.E., M;L.A. (Government of India: Nominated 
Official). 

~~  FOR A ~  

TIuBAL RAID BY NAZIRI OUTLAWS 

.BIr. President: I have received notice of an adjournment motion from ~. 
Yangal Singh who wishes. to d.iscuss a  . definite matter, of ~~  public 
iinportance, namely, the tnbal raId commItted by a gang of Wazm outlaws on 
th() village of Khan Khel Mandaza when one IDndu was shot dead and ~  
persons including a woman were kidnapped. I mn not clear as t.? how .thlB IS 
,admissible. In the first place I want to know whether . the ~ . raId was 
, v.'ithiIl the tribal territory or within the North-West FrontierProvmce. 

Bardar KaDgal Singh (Eas£ Punjab: Sikh): Sir, I understand that Govern-
meltt are prepared to accept a short notice question. In view of that I do not 
,pre!1's the mction. 
Mr. President: No further consideration is then necessary. 

H.b:MOV AL OF SEC'fIONS 111 TO 121 OF GOVERNMENT OF INDIA 
. ACT 

The llOI1OD1'able Sir Bdward BenthaU (Leader of the House): Sir, on a. point 
TSis('d by my Honourable friend Mr. Manu Subedar yesterday I undertook to 
odiscuss with the Honourable Member for Planning and Development the 
question whether a date can be allotted for a. debate on the commercial safe-
,guards. I understand the Honourable Planning and Development Member has 
discussed the matter with my Honourable friend opposite snd the latter does 
not wish to press that the Assembly should continue to sit after the 18th April. 
'He ddeires on the other hand to be assured that if the legislative business can 
"be got through quickly Government will give an assurance that half a day 
will be allotted for discussion of this subject before the end of the session. I am 
glad to give that assurance and the matter will be placed Oil the order paper 
:provided the state of Government' business permits. 

lII:r. Jl&nu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Sir, while I am glad to hear what has fallen from the Honourable 
Leader of the HOuse may I point out that the intentions put into my mouth 
in that statement are not quite correct?· What I was told was that . .if I wanted 
'& day at all I would have to make the whole House sit be:,-ond the 18th April, 
And I pointed out that there were JIla.ny pieces of legislation and other kinds 
~  business which were not at all of an urgent nature and could wait. But 
-this was a question on which t,here was unanimity of pubiic opinion and feeling 
in this country among all parties. _ This was a. mlljor issue so far as we were 
-eoncemed and I said this could n'ot be shunted off to beyond the ~ But 'r 
offered to meet Government to this extent that in ca!;e they could not sparp. 
-a full day> we might try by anangement among the parlies tQ finish it in half ta 
day; Let it be understood tha.t t.his is an issue which we regard as of supreme 
importance; and now that the British delegation has come here, we do feel 
thnt if there ,is any inierim Government they will not be able to carry on the 
, 'industries of this country or do any planning as-in the words of Sir' Ardeshir 
, VIdal-these sections were 'hindering' any Bueh lUlm or deVelopment. And 
•  I understand Sir Ardesbir Dalsl resigned on this issue. 

• ~ . 3199, .. ~ 
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lome BoIloarable ]lembers (on Government Benches): No, no. 

Mr. )lanu ~  Anyway, this was accepted by Sir Ardeshir Dalal_ to-
thi"!l extent that these sections were hindering any proper development and plan-
ning CIt this country's industries. ,We are all anxious to press for this here and 
noV' and we do not want any delay. We think it is a lot more importanM 
than most of the Bills which are merely social reconstruction Bills and which 
can, if necessary, be put oft till the next session. So I trust the Honourable-
Leader of the House will give us an early aate. I thought be was going to 
give us a definite da,te today, whereas he merely renews a promise, I do feel 
that this is relllly a more serious matter than that· I can understand my Hon-
ourable friend's personal ~  in the matter, but I invite him to realise the 
very deep feelings with which we are looking upon this subject, and let him 

~ introduce his own personal feelings into this matter. Let him recognjse" 
the strength of the feeling on the subject among us and let him give us a date-
-and a definite and early date-for this purpose. We feel deeply lIbouti1;-I 
am sure the Leader of the House will endorse tha.t-and we wa.nt an earlv dis-
cussion. We want a 'discussion not for the sake of discussion hut we 
want an early deletion of thesl' clauses which are an ofiellee to 
,thi.s House and a.n affront to this country. We want them to go. They hurl 
our cwn self-respect and that is why we cannot regard them in thE> light of an 
ordinary piece of legislation. We want abSOlute priority to be giv.en, to thia 
subj(mt over the normal progress of legislative business some of which is 
capable of being postponed till the next session. 

Tile Jlonourable Sir Akbar Jlydarl (Member for Planning and Development): 
Sir, mBY I speak a word of explanation? I feel that it was an unworthy sug-
gl'stion on the part of my Honourable friend opposite that the Leader of the· 
HoUSE was influenced by any personal considerations in this matter. 

Kr. Jlanu Subedar: I only expressed the hope that he would not be infl.u-
enred by personal. considerations nor bring in his own feelings. 

The JlOD.Ol11'&ble S1r Akbar Jlydarl: I may sBY for the information of the 
House that the Honourable the Leader of the House said that he was willli;l.g 
to do exactly as I advised; and after our informal discussion with Honourable' 
friends opposite it was agreed in view of the desirability of the House not sTh-
ting after the 18th, to try out the p:an whiCh the Leader of the House sug-
gested. I can give the assurance to my Honourable friends opposite that 
somehow or other we will find half a day for this before the 18th. I want him 
to accept that assurance in the same spirit of sincerity in which it has been given. 

Seth Yusuf AbdOOla lIaroOD. (Sind: Muhammadan Rural): Sir, I am sorry 
1 am unaware of the discussion that took place between Government and my' 
Honourable friends to my right, although We on lliis side are as much interest-
ed in the matter IrS anybody else. I personally had a,1;alk with my Honc;>ur-
abl3 friend Mr. Manu Subedar and I felt that a full day would be absolutely 
necessar,Y. It will not be possible to dispose of such an important issue in 
just half a day. I therefore agree that we must have one full day before the 
18th April. The legislative business before the House is not so important! 
that no postponement of it is possible till the next session. The Leader of the 
House should give us one whole day and an early day. I also suggest t.hati 
tha question hour may be dispensed· with. when this issue comes to be discus-, 
sed. I support the motion of ~  Honourable friend :Mr. Manu Subedar. 

Shri Sarat Ohandra Bole (Calcutta: Non-Muhammadan Urban): The 
demands whioh have been made from this side of the House, not only by Mem-
bers of my Pliol'ty but also by Members of the Muslim League Party, are 
demands which I hope will be accepted by the Leader of the House. There 
can be' no denying the fact that the provisions to which reference W88 made 
by my Honourable and leamed friend, Mr. Manu Subedar, are provisions which 
have eaten into the vitals of OU1' country. Though I was a1 a distant plaoe at 
tha time, I remember the deba.te which took place in the Houe last yea.r, and 
1 read with very grellb interest what my Honourable and learned friend, Mr. 
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Manu Subedu, !!&id on th&t occasion. The time is ripe for His Majesty's Gov-
ernment to declare in olear anit unequivocal terms what they propose to do and 
. what they do not propose to do, not in the distant future, but in the ~~  
future. In those circumstances, I voice the demand of the whole OPPosition 
in II!Iking the Leader of the House to fix a whole day for the discussion of this 
most important matter before the current Session comes to an end. 

The Honourable Sir J:dward Bentball: Sir, I take the strongest exception 
to the unwarranted personal remarks made by my Honourable friend opposite 
who appears to forget that I supported .Sir Ardeshir Dalal in his visit to London 
last year, and I should like my Honourable friend to withdraw those remarks. 

JIr. Manu Subedar: Sir, may Lsay that I had no intention of ascribing any 
motive to my Honourable. friend. I merely voiced my apprehens:on lest his 
personal feelings on this subject might influence him, but even if that hurts 
him I withdraw it. . 

'l"he BoDoarable Sir :ldward Benthan: Sir, the position is, as the House 
knows, that we have heavy Legislative business which Government regards as 
very :mportant, and I suggested that we should see how far we can get on with 
it, and then, if we make good progress, allot half a day. My Honourable 
friends opposite are pressing for certainty on this matter and the situation as 
1 see is this: I can definitely give an assurance that we will give half a day. 
If a whole ~  is required, then I can see no alternative to sitting on Saturday. 
the 6th which I think would be a burden on everybody. I do not know whether 
my Honourable friend,. the Leader of the Opposition, would wish to come to 1\ 
decision now or whether he would leave it to me to discuss with him wh;ch of 
those two courses should be followed. 

Slll'i Sarat Ohandra Bose: May I suggest that the mat-ter be left over today 
in order to enable discussion to take place between myself, Nawahzada L:aquat. 
Ali Khan, and the Leader of the House? 

As regards the legislative pr<>gramme that remains to be gone th1'Ough, I shall 
express my own view on that, matter. I have examined the legislative pro-
gramme, and I do not find that· there is much in it which is important, I metm. 
iniportsnt in comparisoll with' the . debate which we are asking for from this 
side of the House. However, I hope we shall come to a satisfactory agreement. 
and t.he Leader of the House will bE' able to set apRl't a full dav for the discus-
sion of this matter. . 

10'. ~  So the matter. ~  ~ . The only question it appesrF. to 
mp- now IS whether the House WIll Sit, If necessary, on Satu!"day the 6th, it 
being certain that a day will be allotted. . 

8hI1 Barat ~  Bose: ~  for myself, I shall try to a.void putting 
my Honourable friends on all SIdes of the House to the inconvenience of sittina 
on a SatUrday, particularly in this weather. ~ 

PROTECTIVE DUTIES BILL 

The JIoDoIlrable Dr. Sir K. AZizul Kuque (Commerce Member): Sir, I move 
for leave to introduce a Bill to enable the immediat-e imposition of protectiv" 
duties of customs on imported goods. -

Kr. Prealdent: The question is: 

"That leave be granted to introduce a. Bill to· enable ~ immediate imposition of pro. 
tective duties of cilBtoms on imported goods." 

l'he motion was adopted. 

'rile m.ourable Dr. Iii K. AIIn11Eaqlle: Sir, I introduce 'the Bill. 
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TNDIAN SOLDIERS (LITIGATION) .AMENDMENT BILL 

lIr. P. Mason (Government of India: Nominated Official): Sir, I ~ 

ior Ipb. ve t.() introduce a Bill further to amend the Indian Soldiers (Litigation) 
Act, 1925. 

Mr. PreslClent: The question is: 
"That leave be granted to introduce a Bill further to amend tha Indian Soldiera (Liti-

Ilatioll) Act, 1925." 

'l'he motion WIIS adopted. 

JIlr. P. 1Ia8OD: Sil', I introduce the Bill. 

DEMANDS FOR SUPPLEMENTARY Q.RA.J.'\ITS ]'OR 1945-46 

DEMAND No. l-CUSTOMS 

lIIIr. President: The House will now proceed with the .consideration of the 
!:3upp:ementary Demands. 

T.be Honourable Sir Arch1bald Rowlands (Finance Member): Sir, I move: 

"That a supplementary sum not exceeding Rs. 14,99,000 be granted to the Governor 
General in Council to defray the charges which will come in ~  of payment during the year 
end ill;; 011 the 31 st day of March, 1946, in raspect of 'Customs'." 

lVlr. PreSident: Motion moved: 

"That a supplementary sum not exceeding Re. 14,99,000 be granted to the Go,"ernor 
General in Council to defray the charges which will come in course of payment during the year 
endin;l on the 31st day of March, 1946, in raspect of 'Customs'." 

Gnlltt (}j War an,1 Dearness .4l1owance at enhanced Rates to highly P.aid .~ 

Shri Kohan :r.l SakseDa (Luoknow Division: Non-Muhammadan Rural): sir, 
I move: 
"That ·the demand fol' a. supplementary grant of a sum not exceeding Rs. 14,99.000 in 
~  of 'Customs' be reduced by Rs. 2,00,000." 

Hir. by moving this cut I wish to discuss the question of gr9.Dt of war and 
dearness allowances at enhanced rates to highly paid officers .  .  .  . 

.IIr. President: May I take it that the first motion which also stands in 
the name of the Honourable Member along with Mr. Ananthasayanam 
Ayyangar is not going to be moved. 

Sri •• Ananthaay&nam. A:11&qar (Madras Ceded Districts and Chittoor: 
non-Muhammadan Rural): Yes, Sir. It is not going to be moved. 
1Ir. President: Before we start discussion on these cut motions, I would 

likp. to be clear on a point or two so as to enable us to define the scope c:A. the 
discussion on the various motions. I find that while this motion, which hall 
just been moved, refers to grant of war and dearness allowances to 'highly psid' 
omoars, there are others which refer to officers 'drawing over Rs. 1,000'. There 
are also other cut motions which refer to 'increased aearness and war allow-
ance'; the word 'increased' is not used in this cut motion. 

Sbri JIoha.u Lal SWeU.: They all relate to the same. 

llIr. President: Then, when the other motions are taken up, I believe the 
discussion that will be taking place now will not be repeated. 

Shri llohan Lal Sa.ksena: Sir, as I informed the House while discuf<sing 
t·he supplementary grants yesterday that in April last year the. Standing 
Finance CCDJmittee passed the re30mmendation of the Government to grant 
dearness ellowance and war allowance to officers drawing more than Be;. 1,000. 
This was done in the Standing Finance Committee meeting heW on the 12tH 
of April ~  fond the last ~  ~  the Assembly was bel. on t.,be lOth of 
April. 
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The HonoUrable Sir 'AIcbibald BOwlaDd8: It wall held immediately after-

wards on the same day. 

SAri 1I01baD La! SakSeDa,: In any case the fact remains that it was after 
the Assembly had risen that it ca.me before, the ~ . ~ ~ ~ . 
])i'ow, if you refer to the proceedIngs ~ the, ~ ~ Fm",:nce ~ of 
that day you will find it is said that thIS allowance :s  gomg to be given, 
ill ~  way; "Married officers to receive a war ~  ~ ~ .to l?i per. 
ceut. of pay up to Rs. 1,500 per ~ . .  . ... Then agam It 18 saId that 
this was pressed by the Provincial Government.s and the Secraliary of State. 
~  far as the Provincial Governments are concerned. ;r may remind the House 
that they were aU mostly Section 93 ~ and so far as the 8ecretary 
of State is concerned, I do uot know what were the reasons for doing so. 1 
would likE:, to 1110-,v whether similar allowances were given to highly paid 
officials in England and what were the grounds on which he thuught it neces-
sary to make that; recommendation. In any case, it could not have been 
immediately after when the Assembly was going to conclude its SeSSIon that 
this camf t .. the notice of the Government of India and they took a dt'cision. 
It must ha"e been before them much earlier and since these concessions 
involve no less than Rs. 3,95,00,000, it was not a very small sum that could 
have been passel! without re{erence to the A ~ . It was Ilecessary that a 
motion should have been brought before the Assembly to discu,ss this questio:l 
whether the Assembly thought it proper that' allowances should be given to 
these highly paid officials. 

I may also point out to the House that even this year this thing ~. be.ing 
repeRted. In as much as the allowance was given with retrospective effect 
from 1st January 1945, and now we find that in the proceedings of the F'inance 
Committee's meeting held on the 23rd March, that is after we had finisherl 
our voting of thtl demands, a proposal that these allowances should now be 
given with retrospective effect from 1st .July 1944. Like last year the nan'les 
of the ~  Governments and the Secretary of State have again been 
brought ill and it hali been said that because they urged for ~ aud this had 
to be done ~ 1!'lll&nCe Committee had to approve. So'personally I think even 
this year i1i should have been brought before t4e House. It was l10t brought 
in the presem budgeli but it will be brought before us next 'y':lur by way cf 
supplementary demand. So, personally, I feel that this sort of ~  

should not be allo\\ed. I know the Honourable Member will rise alld sav but 
this has been pasElcd in the budget. Certainly it has been. It was .'ussed not 
because we wanted it to be passed but because we could not reach that; cut 
motion ou accou11t of the guillotine. There were cut motions to the effe.3ti that 
this ~  should be: cut down but because of the agreement and ~  under-
stundin3 ~ could not reach that and as I pointed out for discussing eighty·six 
«:lemands we get only four days, that comes to fifteen hours, hardly ten minutes 
Lo each demand. So I hope we will not be influenced by the ~  ~ 

because it hilS been passed for next year we should also sanction for the, 
current year with retrospective effect from 1st January 1945. As for the 
merits. as wm; pointed out by m'y friend, Mr. Ayyangar, after all 011 what 

~  are they going to spend so much? They ~ not going to get more food-
gram rations than all ordinary employee who gets Rs. 16. You will see that 
he gets Rs. 16 a month and living in a place like Delhi and ha.ving a hig 
family .of four or five members, he is expected to meet the increased expendi-
ture WIth a sum of Rs. 16. !But here i,s a fraternity drawing Rs. 1,000 or 
more and they &re supposed not to be able to meet this increased ~ . 

Again, so far as clot1-, is concerned, it is also being rationed llnd there is no 
distinctio:l between an ordinary employee and a highly paid el:J.ploye<:l. Thev 
get the same quan,tity. So far as luxuries are concerned, most of them ar'6 

• not availa.ble. So it comes to this-tha.t because +.hey found an ')pportunity, 
they thought, at the back of the Legislature, they could just dole out no less 
than Re. 8,95,00,000 and pass it on to these employees who were drawing 
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such high salaries. So my submission is this. This supplementary demand 
sho:ud be rejecteJ on three grounds: 

Firstly, last year it should have been brough1i before the Aasembly and not 
this way. There should have been a regular motJon before the :aouse. The 
House should have been taken into consultation. It could have been done 
easily. Instea<l of being brought before the Finance Oommittee iii ..... )uld have 
been brought to th(l House before the 12th April and the sense of the House 
could have been taken, although recommended by the Secretary of State and 
the Provincidl Government.. ' 

. Secondly, there was no justification for giving retrospective effect l':)t (.n]y 
from 1st January, but this year it is proposed to give it with ~  

effect from 1st July 1944. I want to know why. They have ~  spent 
. what they had to ::;pend. At the most it means their savings have been cut 
down and to make up those savings they are going :to be given this extra 
allowance. So because, it has been given' with retrospective 3ffecli. ii; should 
not be sanctioned. 

Thirdly, taking into consideration along with tl!is, the cases of those low 
paid officials who are ~  Rs. 16, as dearness allowance, I ~  it is not 
proper that while on one hand we think &. 16 sliould be considered sufficient 
to meet the increased cost of expenditure on cloth and grain for Itn ordinary 
employee, no less than Rs. 263 per month is required to meet this increased 
cost so far as those highly paid servants are concerned. 

Yesterday, the cut motion was rejected on the ground that iii waa !lot 
moved in respect of every demand and it had been moved only in regard to 
'Audit'. That 'defect has been removed today and we have moved a cut 
motion in regard ~  every demand a.nd if the House passes t·his·1 think. Iv far 
as Jhe other demands are concerned it will apply automatically. 

With these words, Sir, I move: 
Mr. President: Out motion move: 
"That the demand for II supplementary grant of II 8um not exceeding Rs. 14,99.<XlO in 

respect of 'Customs' be reduced by Re. 2,00,000." 

111'. lImu Subedar (Indian" Merchants' Ohamber and Bureau: Indian 
Oommerce): I want to interpose in this to raise one small constitutional issue. 
When this matter was being discussed in the Standing Finance Committee, we 
had the problem before us of finding more money if we were to give more 
alIowllllcl3S, and when the allowances were being considered for Government 
employees gettine less than Rs. 30, the allowance was Rs. 14,· aud most of 
us felt very rightly-and I am sure the House will agree with us that it is 
ilIlp08sible for a man who has to bring up sons and daughters 110 do this on 
sometbing less than Rs. 30 plu8 Rs. 14, which is his a.llowance. If the. 
money was not there some of us would feel ilhat if the money is not there 
to increase the dearness allowance to those people, faithful employees of this 
GovtlrIlment and poor men, naturally the allowances of Rs. 263 g;ven to the 
top people gettinll more than Rs. 1,500 should be cut down. I'his ~ . 

was natural, if more money was wanted. But the official position which wu 
then disclosed--lIuli I am saying this deliberately In order to enable the 
Finance Member 10 clear the position-was that this was an allowance which 
was fixed by the Secretary of State and that we had no right to tOllch it. The 
constitutional point which I wish to raise is ilhis: that if this were fixed by 
the Recretary of Rtate :md we had no right to touch it, why has the Finance 
M«.>mber come up for the sanction of this Rouse in the supplementary grants 
which he is putting before us, and if this ~ not so, why were we {-old that 
it was the Secretary of State who is concerned with this l' Sir. I do not 
mind telling the House of my retori to this ofIicial position: •• All right, when 
lhe Secretary of Sta·tie comes tio this country I wnI tell him." I take thl. 
opportunity from the 1I00r of this  House to f.ell the Secrea,y ot Nf,ate til •• 
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this is the sort of thing which upsets us. Thousands of poor families are 
.tranded on inflationary prices which Government have taken no steps to reduce 
.and when consideration for them is suggested, you plead that you will give to 
.people getting more than ~ . 1,500 a month not only an allowance of Rs. 263 :) 
month but you will give this with retrospective effect and spend the money of 
this country on tbis purpose. I know many of these highly r1aceci ofucials. 
I know their ~. . I know their problems. I have every sympathy with 
them also. But if it is a question of restricted finance, there is not the 
slightest doubt that the first claim is that, of the poor man. If on the oth. 
himd it is a ~  of constitution, the sooner we get rid of this constitution 
the better, this constitution by which the Secretary of State dictates either 
to ihis House or to this Government (he certainly dictates to ihis Govern-
ment, because the Secretary of State recommended this matter). My friends 
<>pposite are entirely helpless and in spite of the frequent denials of the 
Honourable the Finance Member that this Government ;R not Wh:tehall-con-
irolled, thaI; he never consults them, that they do not give him any orJer and 
1hat if they give him any order, he is not bound to follow ijl In spit.e of ·this 
I repeat once again that this is a London controlled Government and we 
dislil{e 1 hiR system, \"e dislike the interference of the Secretary of State with 
our affairs in any shape or form, we will not tolerate it any more and so far as 
ihis demand is concerned, ~ it was the Secretary of State's orders, why is it; 
brought before this House? If on the other hand. .. 

The Honourable Sir Archibald Rowlands: May I intervene for a moment, 
without prejudicing my right of reply? I have not brought this demand 
before this House because the cost is involved by the Secretary of State'. 
-decision. I ha 713 brought it before this House because the cost is involved in 
the Government of India's decision . 

. ](r. Kanu Subedar: If it is the Government of India's decision, then my 
n!end makeR h\'o groups, one group whose allowances are non-votable and the 
otht'r whose allowances are votable. Is that the case? 

The Honourable Sir Archibald Kowlandl: That is precisely the point. r 
do not see why the other point is being brought in. I have not brought this 
before the House bf:cause of the ~  of State's decision. 

Shri ](ohan La.l Sa.k8ena: This amounts to Rs. 3,95,00,000 in all and tha' 
js not brought . 

The Honourable Sir ArchibaJd. KowlaDdl: I am not sure <)bout the 
Ri. 5,95.00,000. 

SJ1ri Kohan Lal Saklena: It is in the Standing Finance Committee 
Ilrol'eedings. 

Sri J[. Anantbasayanam Ayyanpr: I will answer my Honourable friend. 
In the Ilroceedilll!R of the Standing Finance Commit,tee dated the 12th April, 
194!) ..... 

The Honourable Sir Archibald Kow1&Dd1: Yes. 

Sri ](, A.na.nthasayanam Ayyangar: There is a recurring expenditure of 
Rs. 3,95,00,000. 

llr, ](anu Subedar: The explanation of my Honourable friend makes the 
positi·).l worse. How long.are we going to ~  this distinction of voted and 
non-voted expenditure? When these three ~  Ministers have 
corne here offering Independence . for the taking, appealing to Indian's to take 
over powal' wLich,they say, they are very anxious to part with, ~  I aat 
'Wby it has not been found possible to eliminate this distinction between voted 
• and non-voted items of expenditure, this distinctidll by which certain items 
are reserved to the Executive and certain items are reserved for the vore of 

• the House. ~  'Leader of the Opposition very rightly said that we could not 
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~  money over the expenditure of whieh we have no proper ·30ntrol. I S&y' 
thii3 that the Secretary of State's interference in these matters is galling to us: 
it hUl"ts our self-reE>pect. He has thrust burdens on this country which are noti 
j'ustifiod and he has done that on their account. , ' 

'I ·lm accused frequently of raising questions of racialism. It is no* 
racialism. What are we' here for? We are here to Rafeguard the financial 
interests of our C'Ountry. When we find that ~ an: maue, over ~  

interests by the Britishers, we are here to protest, agains1; them ~  until we 
are satisfied that no such depredlltions can be made. we shall go on fighting. 
Let the Secretary of State who is here make a note of it, Why was this heavy 
aUowance given to those very highly paid men who ,are on the non-v'lted Jist·?, 
Why was it given against the declared feeling of this House, against the 
unanimous opinion and feeling of an pan:es? Why was it, done, I ask .  . 

The Honourable Sir Archibald Rowlands: On a point of fact Sir, las' 
year's committee recommended it by a large majority. The Honourable 
Membtlr cannot talk for all parties. 

Kr. ][anu Subedar: If my Honourable friend feels that way why does be no. 
declare that these items are non-voted. Why did he not put them to the House? 
I challenge him that if this decision of the Secretary of State had been brough' 
before the House it would have been unanimouslv throv.-n out.. ] want him 
to consider the challenge and put it to his chief ~  i<; in this country now. 
This is the sort of thing which is galling to us. For the benefit, largely of the, 
~  services these things were saddled on us in a year i!L which this country 
~ carrying very heavy budget deficits. It was not appropriate on financial 
ground>;, It was not appropriate on grounds of common humanity ~ 

servants of this Government earning lesstban the barest minimum were given 
allowances which are manifestly inadequate. Can any member of the Treasury 
Benches get up and tell me t,hat people can live on this money? What are 
you giving to these lower cadre people? Rs. 20 plus Rs. 8 allowance and Rs. 3() 
plus Re. 14 allowance. Can people live on this money in these days? You know 
they cannot. Why don't you remedy it? 

The HOllourable the Finance Member has claimed for his budget great merit 
in so far as he has steepened the taxes on the rich. ~ has he omitted to 
taekle on a parallel logic the question of allowances? Why has he not increased 
the allowances of men in the lower cadres and eliminated the allowances of men 
getting more than Rs. 2,000 and 3,000, men in the higher and selected services't 
Why not. .  .  .  .  . 'l 

The Honourable Sir Archibald Btlwlands: Nobody earning over Rs. 2,000 is 
eligible for the allowance. 

Kr. lIanu Subedar: I am asking why has he not touched the question of 
thflse allowances which is, 1118nife<;;tly unfair and which by parallel logic is implied 
on the grounds which he has himself put forward with regard to the taxa.tion 
of the rich and the relief to the poor. j can quote him, if lie wants me to. 'On 
the grounds of relief for the poor in his budget; ~  not apply the same grounds 
to these allowances? Why are these things done? Because there is, a-Secretary 
of Rtate. There are orders from the top. There are superior services whose 

~  is largely British .  .  .  .  .  . 

: The Honourable Sir Archibald 1I.owlanci8: I am sorry I have to interrupt but 
I want, to correct certain inaccuracies. I want to point out that the Secretary of 
Stat,e has nothing to do with dearness allowance. It is entirely a matter for the 
Government of India. 

;" 1Ir. lIanu S1J.bedar: If my Honourable friend would be a little patient he 
mlI: see the point, I am explaining why there is this distinction of higher allow-' 
.&noes giveuwith retrospective effect to men in the superior s(lrnces who .~ 

eal'nin'! high salaries. I said that is because they are superior services: tliey 
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are recruited by the Secretary of State an.d what is ~ . to these . ~ ~  
services recruited by the Secretary of State IS not votalile nere .. Why ~ ~ . ~. 
votable? Because We are working under an ancient and archaIC constitution:: 
If I am to take the speeches and the professions of the three big men who have:. 
come here and if I am to contrast them· with this position, that even items like, 
this against which the opinion of all sides of the House is very strong are stilf, 
kept as nonvotable I cannot help feeling grave disappointment. Why, is not the 
British ~  taking certain obvious steps which will reconcile the people 
of this country and make them feel that, justice is being done, that their opinions . 
are-b-eing respected, that their feelings and their desires are bein¥ responded ~ 
That is the question and the constitutional issue that I have raIsed. We wa.nti. 
social justice done, a phrase which fell from my friend severnl times in the c01!-rse· 
of the last ten days. We want social justice done also with regara ro ~ ~  
in the matter of these allowances and whv cannot mv Honourable friend give 
us an undertaking. an Assurance that the views which we are expressing here wilt. 
receive consideration? 
Sir, at another time when the Secretarv of State was menfioneiI I Jia.il W' 

point out that very fortunately he is coming here and we would take the opportu-, 
nity to ten him-and I say this is t,he only opportunity we will have and we 8l'&'. 
taking this opportunity-why do not these big ones also attend to the small topic8,' 
which will reconcile people, A!': gestures of good will, on issues on which our 
people have felt -very keenly? Why do not they give way? Never miM thr 
large issues .of independence And all that blit why do they not give way in ~. 
matters? Take the ~  safeguards. Another illustration we had thiS': 
morning. I do not. WAnt tl) l"Ppent whitt T sRid ahout tbem: but t.here are issues' 
like this. on whiC'h vou wi11 hnve l1ltimatelv to !rivE' wav:' whv do V011 noti do ;fj 
with grAce. mav T 'nsk, now and . ~ Indian public 0111nion 'and get thai 
improvement of the atmOF;vhere in Tndia for which yon have profesRed annety-
more than once and you have made more than one appeal in tliat direct;on ? 
The path is clear. Let the official side choose. 

Dr. Sir Zia. 'Uddin Ahmad (United ProviIices Southern Divisions: Muham-, 
mad an Rural): Sir, this is a very important question. We have fallen into error' 
on account of the misuse of the words "dearness" and "war." It is exceedingly: 
difficult to define what dearness is or what the limit of the income is up to which:, 
it should be applied. I was discussing the same question today: a man came ~ 
sell strawberries and asked B.s. 12 a seer for it. I said no. it was too much for 
me, I cannot afford to buy it. A friend of mine who was sitting there thought ~ 
was nothing and purchased it straightaway at that rate. To him the quesmoJ;1: 
of deamess did not arise; but to me it did, because I felt it. Therefore the word' 
"dearness" as uRed by the Finance 'Member is a wrong word bee-ause it ~ 
be ullderstood at what particular income the dearness would affect a ~ .~  

~  w.:ho moved this motion has given the figure of Rs. 1,000 because it is a,' 
round figure: it was the end of all counting among the Arabs. The Arabs hal' 
no word for any number beyond 1,000; counting ended there. So the word. 
"dearness" is really a misnomer. As for the word "war" that ~  also a ~  
because there is no war now, and if you say you are giving a war anowance WOel}, 
there is no war on, it is a misuse of the word. --
My point of view is entirel:v different and differs from that of my friends' 

to n;Y right. I put it in this manner: that when we employ a person for any 
parlilcl1lar work. .we guarantee a certain comfort for doing that particular work: 
That comfort is translated into rupees. When these sAlar-ies were fixed in order 
to repr€'sent a c€'l"tain comfort. the rnpee at that time was equal to 1/22 of 8. tola 
of gol(f.. ~  .l"tlpl'eR fetrhed fl tolA and that was the -va]ue of the-rupee ~ 
• these. Ralanes .wer!3 fixed. I say no dearness allowance. nothing whatever: give 

~ n. rupee whwh IS eqnal to 1122 t·o1R of gold. Then I will be sati.sfied ann there 
• ;:ll ~  ~  ~  of any kind. Tbewhole question has ansen on acco1lnt· ai 

e nse m 11rlCes. They have given in the explanatory memorandum 1411 tbell& 
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figures: .the cost of living index figure has gone up to 335 now, ~ ~  the 
war it was 100: it is 335 in Lahore and 390 in Cawnpore-and I am surpnsed that 
it is cheaper in Bombay where the people talk so much of wealth and so on-
the cost of living in Bombay is much less than in Lahore or Cawnpore. There-
fore a person says that ill place of the 100 rupees which you used to pay him 
before the war, in order to ensure certain comforts, for which he was employed, 
you should now pay him 335 so that he couLd get the same comfort. This is on 
.account of the lowering of the purcha;;ing power of the rupee. My ~  has 
said ~ that the ~ value of the rupee has gone clown to five 
annss, that is, one-third of what it was before.. Everybody admits that and there 
if! no difference there. The present index of prices and our own experience also 
prove that the rupee's purchasing value bas gone down to five annas. Therefore 
my friend says either you raise the purchasing power of the rupee to 16 annas, 
instead of the present five anllas, so that he coulcl get the same oomforts he got 
before the WBr for one rupee, or he has no alternative but demand tlia£ for every 
rupee he got belore the war he should get three rupees now. Therefore there 
is no quest:on of dearness 01' war allowance. It-is Rimply a. question of the 
·diminished purchasing value of the rupee, which affects everybody alike, what-
·ever his position may be. I demand that the Finance Memhr:>r should t.ake 
immediate steps because he is partly responsible· for the lowered value of the 
-rupee: my friends the millionaires are also responsible for thi!'. lowering of the 
rupee value. So either raise the purchasing power of the rupee and give me 
·the same rupee I had before; failing that, if you determine and fix the comfort 
in tenns of your paper rupee and determine your salaries in proportion to the 
·rise in the index number of the liv!ng wages. 

Sbri Sri Prakaaa (Benares and Gorakhpur Divisions: Non-Muhammadan 
Rural): How am I responsible for the lowering of the price of the rupee? 

Dr. Sir Zia 'Uddin Ahmad: Not you, but your friend to the right. 
Shri Sri Prakua: Mr. Vadilal? 

Dr. Sir Zia Uddin .Ahmad: This is due to compensate the people and to 
:meet. the special situation created in this country on account, of the rise in living 
eosts on account of the falling down of the purchasing power of the rupee. You 
must restore the purchasing power of fle paper rupee or else give your wages ill 
terms of real silver. Then we will not demand any dearness allowance and 
we wlll be Batisfied. But so long as the purchasing p"Ower of the rupee is dimi-
'nif!hed and so long as I do not get the same comfort for one rupee as before, my 
. comfort is reduced to one-third, and llllturally I will demand some kind of com-
pensation from the Finance Member to meet the economic Bitllstion. but for 
which he alone is not perhaps responsible. My friend pointed out thlit the daily 
,allowance of Honourable members had been increase to 45 rupees. I say it is 
not dearness allowance, it was done because 45 rupees today are equivalent *<> 
lI.s. 15 before the war:. and before the war we were getting Rs. 25; so that we 
. ~  .actually getting much more before the war than we are getting today. 
ThIS mcrease that you have given, therefore, is not a dearness allowance but 
'compElDsation for the loss in the purchasing power of the rupee.TJiese are the 
·words he ought to use. Some time ago I gave notice of a resolution which unfor-
tunately was not ballotted and did not come up for discussion-that the salarv of 
·every person in India-either Government or private service-should be trebied : 
. every one who was getting one nIpee should get three rupees .  .  .  .  . 

'!'he Honourable Sir .ArchIbald Bowlands: Including the Executive Council? 

. .Dr. Sir ~ 'Uddin Ahmad: Including every body. I wanted to move I/o reso-
lutIon that smcethe purchasing power of the rupee is reduced to fiTe annas 
-therefore tbe salaries of every person should be increased by three times. Now: 
1 had to face certain difficulties. Tbe greatest difficulty was my friend Mr. Vanll 
·Subedar. The moment you pass this order the inflation will be increased three 
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umt:s. 1\ot only that it will react on the ~ . ~  logioal. position ~ to 
.increase the salary three time.. all round ~  III practICe there Wlll be ~ . 
By this arrangement the ~  ~  will be further ~ .. We will ~~~  
to increase the salary four tIDles. We do not know what Wlll be the poSl1iioD 
and how it will bc sta.bilised. The pricl! index is changing. It is 3Q5 today and 
it may go down still further. We ruay find ourselves in the ~  in which 
We found Germany after the last war when their marks was gomg down every. 
day. They had to devise a special machine in order ,to bring them to ~ standard 
value. The kind of relief suggested is not euougn. I know somethmg about 
this. I have a large staff to deal with \vho are demanding compensation for the 
fall in the purchasing power of the rupee. I find from my experience that every-
,body whether he is a menial or lecturer or professor is in the same boat. Tbat 
is the ~  which I had to face. 

The real point is that this war allowance and dearness allowance is a pallsing 
phase. \Y e must tackle the really important question. and that is we should 
increase the purchasing nllue of the rupee. The first step in tna"£' connectiou 
is to fix up the value of the paper l'llpee in terms of silver and gold. I wanted to 
raise this question during the discussion of the Finance Bill but I had no opportu-
nity to speak. The first thillg that the Finance Member ought to do is to fix 
the purchasing power of the rupee in terms of gold and silver. The moment that 
he brings it to the pre-war value, the prices of rice, wheat, cotton and piece-
goods will be fixed automatically. In this case the Finance Member alone cannot 
.olve the problem. We want the co.operation of the big business men also. 
The Government itself is not entirely to blame. It also depends upon the big 
'business men and those who deal in the black markets. They also raise the 
prices. 1£ ~  of us co-operate and the Government also come forward and help 
it may be possible to redu('p. the price level. The question was raised to what 
-extent it should be reduced. I admit it is not economieal now to reduce and 
bring it to the price index before the war; it is not possible and it is not in the 
interests of the country becanse they must increase the purchasing power of the 
people in order to develop ~  indnstrieR. After a good deal of calculation I find 
that the prices of wheat and foodstuffs should be brought to the index of 160 
ilompared with the pre-war and the prices of all the manufactured articles should 
be reduced to the value of 125 pre-war. Therefore the prices or living wages 
and the ·prices of eatables should be raised t() 150, when 100 was the level before 
the war. The living index will probably be reduced to 185 . 

. PIof ••• G. BaD.a (Guntur cutn Kellore: Non-Muhammadan Rural): The 
pnces of manufactured goods must be lowered to -a much greater exteni ~  
.he prices of primary goods. 

Dr. Sir ZIa Uddin Ahmad: 'The primary goods I put at 150 and the manu-
factured articles at 135. 

Prof ••• G. BaDp: I put it at 100. 

fte Bonourable Sir Alcbibald ltOwllDdI: 50. 

Dr. SJl Zia Uddin..Alunad: I will have to discuss that with Mr. Ranga in the 
~  and not waste the time of the House . We agree on the point that the 
prIces of manufactured articles ought to be lower than the. prices of the food-
stuffs. To what extent it should be done can be discussed outside the HouRe. 
yve ou¥ht to increase the purchasing power of the people and to develop our 
mdustries. That is the attempt in which We should all join together. Let us 
not fight over dearness allowance and, war allowance which are misnomers. 
~  .two words are wrongly used. We must concentrate our efforts on 
~  .the purchasing power of the rupee and reduce the price Index. That 
~. a questIon which requires a good deal of. ~ . We are all agreed 
Giat the present 1eve:1 of 815 is too high. If you find that you cannot puil iii right, 
..then the only thTng IS to pass an Ordinance. Mv Honourable friend the Finance 
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Member must say-wherever there is one rupee, read three rupees and auto-· 
matically the price of the purchasing power will be ~  from one to three 
and the question of dearness and war allowap('.· will not arise. 

·Diwan Ohaman. Lall (West 'Punjab: Non-Muhammadan): I ask my Honoura-· 
ble friend Dr. Sir Zia Uddin, since he does not like the tel'pls .. war allowance" 
and "dearness allowance" and has given us a disquisition of a rather amateurish 
type on currency and the gold standard and so on and so forth. What is his 
plan now for the immediate present in reference to those who are 
starving and who are unable to carryon in present circumstances? 
My Honourable friend blew hot and cold. In one breath, he did not want to 
blame the Honourable the Finance Member but his entire speech was a con-
demnation of the policy of the Finance Members all these years. He said that 
he wanted to raise the purchasing power of the rupee, bring down the prices of 
commodities, manufactured goods, and primary goods. What has the 'Govern-
ment been doing? \Vho has been responsible? It is my Honourable friend over' 
there who is responsible for currency inflation. Is my Honourable friend behind 
me responsible for the sterling debt that has accumulated in London, :or the 
machinery that has been installed somewhere near Nasik which goes on printing 
notes, whose issue has risen from 179 <!rores, I believe it was the figme on the 
Src} September, 1939, to about 1,200 crores? It is all very well for my Honour-
able friend to try to utilise every opportunity in order to reflect upon the conduct. 
of members sitting on these benches but at the same time he does not realise 
that the responsibility lies there. Give us the responsibility and see what 
happens. Take the power in your hands and see what happens. You cannOl 
do that by voting with Government in that lobby. You can d.O it ~  rid 
12 N of the gentlemen sitting on those benches. I do not know how my 

OON Honourable friend the Finance Member came t<l the conclusion that 
those who are drawing B.s. 2,000 were not affected by this. How did my 
Honourable friend come to that conclusion? In this report itself ·dated the 
12th April, 1945, the figure mentioned ~  officers between Rs. 1,500 
and B.s. 2,000 per mensem with marginal adjustments .  .  .  .  . 
The Honourable Sir Archibald Rowlands: Obviously it is absurd that one who 

is getting Rs. 1,900, plus allowances, .should get more than the man who. ill 
entitled to Rs. 2,000. This is purely a matter of adjustment. 
Diwan Chaman Lal: I am not worried about that; I say the whole things ill 

absurd. I urn glad my Honourable friend agrees with me that the whole thing 
is absurd. 
The Honourable Sir Archibald Rowlands: I do not say it is absurd. I am' 

o,nly chalh·nging the statement that an officer drawing Rs. 2,000 a month was 
entitlerl to war allowance. He is onl;v entit.1ed to it so that he shall not draw-
less than one who draws a salary of Rs. 1,900. 
Diwan Ohaman Lall: The point is that he is entitled. Mv Honourable-

friend challenged my Honourable friend Mr. Manu SubedarJj statement tha.t 
R. mfln rll'awing Rs. 2,000 ..... 
The Honourable Sir Archibald Rowlands: I was explaining how he got it. 

Diwan Chaman Lall: He does get it and we are objecting to his getting it. 
Then another point that my Honourable . ~  . raised was this, ~ .  the-

SeeretarY of State has nothing whatever to do WIth It. Is that correct, Do I 
~  mv Honourfl bIe friend to mean tha t? 

'1'he ~  Sir Archibald :Rowlands: I said the Secretary of State had 
~. to rl'1 with H,e t'xnenC1iture thRt has been brought before the House today. 

Diwan Chaman Lall:, Let me draw my Honourable friend's attention for &: 
momen\ t<l what the actual position is. If he will look at the report of .tha.· 
Standing Finance Commit.tee meetin/l' on 16th March, 1946, h ~ ~  find on, page 
~ A statemmt to this effect: 
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"The provlDCial Goyernments and the Secretary of State feel strongly that some additional 

relicf to Government servants is necessary, and even if the change in the price-Iewl ia 
. "llot of a magnitude to justify an increase in t.he rares, the grant of additional relief ia 
re(luired and should take the fonn of the present rat-es of war and dearness allowance" etc. 

.. 

r 

The Honourable Sir Archibald BowlandS: Sir, may I get this perfeetly clear? 

\\ e are discussing today se\'eral sums of money in supplementary demands 
.It!iG ::ot a .~  ;,ie of fHlt is determined by the Secretary of State. 

Diwan Coman Lall: Yes, but my Honourable friend knows perfectly well 
"that once the Secretary of State has granted these retrospective dearness allow-
:anceF to . ~  who"c salaries are non-yoted it is llecessary even for my Honour-
able friend to follow up, and that is what my Honourable friend is doing. 

The Honoura.ble Sir Archibald RowlaDdB: Not at all; it is not necessary. 

Diwan Chaman Lall: But the fact remains that the initiation took place 
-with the Secretary of State for India ~  .thereupon my Honourable friend had 
no choice but to go ahead and grant similar :lllowances to these people. 

The Honourable Sir Archibald Rowlands: I did have a choice . 

Diwan Chaman Lall: If my Honourable friend haa: a choice will he now 
.agree to the proposition that those drawing over Rs. 1,000 and up to Rs. 2,000 
a month shollld not come unrler this retrospective effect? Will he now agree 
that the dearness allowanee should be limited only to those who ought to be 
assisted and not to t.hose whose salaries are over Rs. 1,OOO? Will he agree to 
that? I pause fer a reply. 

The Honoura.ble Sir .Archibald Rowlands: I will reply to that when I come 
-to reply. 

·Diwan Chaman Lall: My Honourable friend will reply to it when he cornea 
"to deal with this question. 

~  my Honourable frielld will see that with regard to that further statement 
relating to provincial Governments and the House must also take note of the 
iact that these provincial Governments were section 93 Governments. They 
were part and parcel of the scheme of the Secretary of State; and when 
the Secretary of State says "Yes" how dare a Governor of a section 93 Pl'Q-
-vince say "No"? This is a proposition which I do not think· this House 
is likely to accept; at any rate this Ride of the House is not likely to accept 
·it. OIl the other hand see what hnppens. Rere we have allowances being 
given to people who are going to be given from Rs. 14 to Rs. ~  

who are receiving pays of Rs. 40 or less. Take t'.le case of a man drawing Rs. 30 
a month in a statbn called "0" --stations being divided into II A", liB" and "0", 
. etc., Calcutta, Bombay and Delhi ~ "A" I\un I)thers liB" and. "0" and 110 on. 
In this station he will get under this scheme Rs. 14 per month. Does my 
Honollrable friend really believe that a married man can bring up a family of 
'three children.and a wife-equivalent to four grown-ups-on Rs. 4-4 a month? 
Does he really believe that? Is there more justification for granting Rs. 263 
'110 t.hese married officers drawing Rs. 2.000 or Rs. 1,900 a month than there 
is in granting higher relief to those people who are drawing Rs. 30 per month? 
The loweRt CaRt, of food torlav to keen bodv anrl !'lOnl ~ ~  accordin/!" 
to Government estimates-is 'rupee one per 'day -per head; a family of four would 
l'eqnire Rs. 120. Ask those peons who are standing there round this room what 
their condition is today.-people who under the orders of my Honourable friend 
the Home Member are not even !tHowed to hold meetings in the grounds of the 
I..eeir:;lative Chamber without taking special permission. Ask them what their 
flOndition iF!. .1 sUQ"gest that my Honourab'e friend ..... . 

111'. Ahmed :II. H. llotler (Bombay' Southern Division: Muhammadan Rural): 
•  ' Yon tell them to !Strike; and then t.heir allowancp,s will be inereRi:ec1.· 
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Diwu OIl&m&D. LaIl: 1 have never in my life-iUthough I have had a gre&t 

deal to do with, ~  anything to promo lie strikes. But if a stnke com.ea 
I would surely welcome it if it makes my Honourable friend mllve ill the righl. 

direction. 
~ . my Honourable friend the .c,lUance Member should look at th1s from lihe 

poin\; of Vlev. or the, needs of these poor peOPle ana brlllg forwarll a ~ ~ not 
of this nature Willen 1S meant to lJenehli tv a w.rger extent those with highet 
salaries who 'can well afford to live OLl those salaries. but sowethmg which will 
benefit those who are drawing these miserable pittanl:es on wliil:h they cannot, 
bring up their families. The time, has ~ for ~  ~  ~  ~ ~  
these scales of pay of these lower paid staff llUlllelhatdy With the ~  of ~. 
them a living wage. The time has come for that, and 1 dOL1ope that ~  
Honourable friend will take due note of the feeling evinceJ on the floor of this 
House regarding the position of this lower-paid staff. 

8ard&r SampurBll SiD&h (West Punjab: Sikh): Sir, it is necessary that we 
shOUld have a standard of minimum income for a person with a family; and we 
should give allowances only' ill such cases where people do not ordinarily earn 
up to that minimum standard. When we go ~  up to a person who is getting -. 
a ~ of B.s. 1,000 a month, if the price of commodities is doubled he has still 
got Rs. 500 to live upon and if it goes up three times he still has HI>., 3313 to live 
upon. I am saying this relatively to the purchasing power of the rupee. Those 
people who draw high salaries have, in nonnal times been saving and there 
is . no reason why they should be given allowances either in the name of war or 
dearness. We have heard the speech of my Honourable friend Dr. Sir Zia Uddin 
Ahmad. We were habituated to hear such speeches from the Government 
Benches, speeches of this type usually come from a person who does not under-
stand his own country, who does net understand the conditions of people who·-
draw small salaries, whether they are peons, chaprasis or small clerks and who 
does not understand the conditions of millions of people living on the land and are 
toiling from morning till night and are yet unable to make their bare living. 
People who belong to such a country as ours should think twice before they can 
say that the purchase value of the money has gone so low that the people who-
are drawing Rs. 2,000 a month or B.s. 1,000 a month should also get this allow-
ance on account of the value of money having decreased. Rir, my Honourable 
friend Dr. Sir Zia Uddin Ahmad has thrown certain flings at some millionaires 
Bitting on the Opposition Benches. I agree that they do not require any sym-
pathy from us, but simply because a man happens to be rich or simply because 
he is a millionaire. he does not cease to have the right to speak on behalf of the 
poor people. . There may be people sitting on those Benches who are millionaires 
and I give them credit that they are at least able to appreciate the position of 
their poor brethren living in this country. I therefore submit that when we are con-
sidering this question of giving allowances to these high salaried people, we should 
keep in view that major portion of our population, I would say almost the whole 
of our nation. who are Hving on very paltry incomes and are living from hand to 
mouth. So many people are starving on account of the fact that they are 0011 
A'etting enough money to live upon. Therefore. keeping these people in vIew 
r think we are not only justified. but I think we are morally bound to sliop 
such allowances and try to save that money so that we may be able to provide 
food for those people who are not getting enough to live. 

Prof. ... G. ltaDga: Sir, I strongly object to this supplementary demand 
RJ?d I take strong exception to this for tbe SRme reasons which my Honourable 
friend Sa:dar Sampuran Singh 1>ut forward so eloquently. Only the other day. 
I ~  as!rlng ~  Honourable friend the Labour Member as to how much he was. "" 
paYIng hIS ma118. The Honourable Member wanted notice as if he did not know 
Then. I asked how ~ the . ~  "lJead ml!lisl-were ,being paid. ~ 
I was told they ~  belDg paId the tnagmficent salary of Rs.30 to Ba. 40 and'.J 
not more! Esrher, my Honourable friend Shri' Mohan' Lal Saksena asked alt" 
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to why it is that the Government of India were not thinking of raising the lowest 
salaries. The Honourable Member got up again and said: "Oh I ~  things 
are being discussed by a  _ wonderful commission that the Government have 
appointed" and therefore they did not want to make any sort of distinction at a.ll.-
When they have to make a distinction, they do not scruple about things, if onl:y 
they are in favour of highlY paid people. If it is a case of smaller people getting: 
low salaries, then they strain every nerve to give evasive answers and they say 
'we are considering the necessity for revising the salaries for all people taken-
together and then we will do something'. What do they do? What have they 
done in the past? In the shape of Lee concessions, they have given hundreds 
of thousands of rupees to the fat salaried people. In the case of the lower paid-
sta4, they grudgingly gave one or two rupees as allowances. My Honourable 
friend asked the Honourable. the Finance Member to imal,rine how it would he-
possible for these low paid people who are getting, including this dearness aHow-
ance, the sum of Rs. 45 a month, to live at all and maintllin their family. Sir, 
we. as Members of the Legislature are given a combined daily allowance of Rs. 45 
a da;\,. -We are getting 30 times more than thef:e poor ill paid clerks, chaprasis, 
etc. We. the Members of the Assemblv. know how difficult it is even with our' 
Rs. 45 a day to live decently and save ~  a few rupees, to carry on public work 
outside. It must be possible for HonourAble Members on that side. also to know' 
how difficult it must be for the ordinary folk b live on this pitiful salary, and 
yet the Government no not want to do enough by these people. The Government 
go on wasting 0111' money on these highly paid officials. Do they need this: 
increase? My HOll(lllrable friend Sri AnanthasAyanam Ayyangar gave us a num-
ber of instances as to how these high salaried people find it difficult to spend-
their money upon. They squander this high f:alary on luxuries, thus raising up-
the prices. The wonderful pArt of it is that it is proposed to gi\e these allowances 
retrospectively. I think everyone of these top officials will come into possession 
of Rs. 5,000, Rs. 6,000 and eyen Rs. 10,000 per fAmily all (}f a sudden. There-
will be ample money in their hands to waste on foreign imported stuffs, 
The Honourable Sir John Thome (Home Member): Nothing like that. 

PIOf. B. G. B&nga: I have got here figures. The Home Member seems to-
be very poor in mathematics. although he is supposed to be in charge of services, 
their pay and allowances and so on. Here are the figures. At the rate f)f 
Rs. 263 per month, it comes to more Rs. 3,100. If these allowances are given: 
for more than two years, then the figures go up to a huge amount. 

The Honourable Sir John Thome: No, no. 

Prof. B. G. ltaDga: What is the U!'le of crying out 'no, no'. You may cry 
'no, no' to your own satisfaction and to the satisfaction of the subordinates in 
the Home-Department. Fortunately we are not your subordinates. We have 
got facts which we place before the House and it is for the Honourable the 
Home Member to disprove those facts by putting counter facts. Simply running 
us down in a departmental fas"I-Jion, saying, 'no, no' is not going to satisfy us. He· 
cannot cow us down like this. He bas failed to make us submit to hfin several: 
times. He, or his successors, or the British people, if all these should try again 
to overawe us, it will all end in miserable failure as before. What do these fat 
salaried people do with the sudden fortune that will come to them in the shape 
of retrospective allowances? As my Honourable friend Mr. Masani pointed ~

the other day, they will waste this on foreign imports. The Honourable 
the Finance Member has now got into the habit of expressing his righteous 
indignation and saying, not this, not that and so on. "Where else are they going 
to spend money? On sugar, you win not allow, on various other things, _ you 
have established controls. Then, they will have to spend on black markets. You 
do not ration these various other essentials for our people Wlth the result that 
.Th:ese rich people, now that they get this additional ~  will go toO the markefi 

~ and pay more and more and thus prevent the poor folk from getting the essentials 
flO of life. That is the consequence of the unreasonable things you are doing. 
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·[Prof. ~. G. Ranga} 
'New' Sir 1 come to the biagtll' thing: Unfortunateiy the hOllow-able the 
- J ,C .• 

Finance Member is not present in the House and 1 had hJped he would bsten to 
the few remarks that I was going to make. Here is a big list of supplementary 
_<demands. It looks more like a statement placed before ~  Public Accounts 
.Committee. We are expected to go through the whole gamut here. In fact all 
the annual budget demands are here, nearly one hundred of them-including 
Panth Piploda, the affectionate one of Sir .John Thorne. What does this long list 
show'l It shows the utter inefficiency and complete incompetence of the 
,Finance Department. All this time, we haw' been told that wheneyer 
'any Finance Member was g:Jing away, he has dOlle such and such a great thlllg 
,to this countrv and therefore, let us congratulate him as a grent man. ButJVhat 
do We find ~  The Finance Department people have proved thoroughly in-
competent and inefficient and this is proved by this long list of supplementary 
.-demands. Not Olle in the Finance Department could estimate the budget figures 
correctly in any of the Departments. Their estimates have heen out of pro-
,portion. The total supplementary demands come to nearly 28 crores. That 
gives us nearly more than t.en per cent. of the total budgetary demands that 
·they make annually. We are asked to congratulate the Honourahle the Finance 
lltlmber. Here comes the Finance Member. 

The Honourable Sir .ArC'hibald Rowlands: Yes, t,o receive your ~

~ . 

, ,Prof ••• G. RaDga: WtJ are extremely glad and we sincerely hope aud trust 
"that he is correct when he says he is going. 

The BOIlOUrable Sir Archibald Rowlands: So, do 1. 

Prof ••• G. Banga: The sooner you make room for an Indian :Finance Mem-
~  the better will it be because under your guidance the Department has 
become thoroughly inefficient and incompetent. Not that I will applaud a ,browli 
Finance Member if he presents the same list' of supplementary demands as y:m 
have'done. I shall criticise him in the same way as I am doing now. Why do 

~  want to give retrospective effect? They say it is a question of justice. My 
"Honourable friend said the other day that the Finance Member speaks with a 
. socialist accent. It is not yet cockney enough for me to be accepted as a socialist 
'-aecent. My Honourable friend added that he has got a capitalist heart. That 
,certainly is quite" correct. 

!'he Honourable Sir Archibald Bowlands: I think he meant cockney accent. 
'Prof ••• G. BaDia: You cannot be a cockney because you are a Welshman 

~ . . 

These allowances are to be given with retrospective effect to ,whom? To 
-people who are getting more than Rs. 1,000 per mensem. And why do they 
,.Deed it? 

The lIaDDIlrable Sir .Arcllibald. RoWl&Dds: Everybody needs it. 

PIOf ••• G. ltaDp: Have they made out a case that they are incurring deMs 
-or that they have got to repay their debts? 

'lIle lIoDoarable Sir .Archibald :Rowlands: Yes, Sir. 

Prof. I. G. :aanp: They waste money over drinks and playing Bridge in the 
,Roshanara Club and the Chelmsford Club. Then the Honourable Member saYs 
~  he is giving this deaI"?ess ~  in the name of justice. Very ~ 
~ . . My Honourable fnends are In very great demand in nocturnal dinners 
~~  partIes, ~  we are not here to pamper all these high-salaried people. That 
~ .  even ~  a .case could be made ont-although it cannot be made out in all 
,faIrness and JustICe-for these ~ ~  for dearness allowance for this yelU', there 
:;-cannot be any case ~  for gIvmg ~ allowances with retrospective effect. 
,,"perefore. l sa.v that 1£ my Honourable friend has got ::my cCIIception of justice, 
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it is sometliing indeed extraordinarily unj\Stifiable and a .thing which ~  be 
imagined at all, even according to ~ . standards.. I think ~  is &;wrong 
thing for him to do. Therefore, 100klDg at It from whIchever pomt of VIew, he 
should put a stop to lIhis 'retrospective effect' anyhow. 

Is it possible for him even today to come ~  before thi.s House .and say 
'I see the reason of your plea and therefore I am gomg to stop thIS dearness allow. 
ance'? He may say, as we were told yesterday, that there are some officers of 
the Railway Board who are being paid dearness allowance, and therefore you 
cannot afford to make any discrimination between one class of officers and another-
class of officers. Are we to be told that there is no discrimination in pay and 
allowances that are being given to different classes of officers today? Is it not a. 
fact that the Honourable the Defence Secretary has admitted in this House that 
there is a difference between the pay and allowances of Englishmen on one side 
and Indians on the other. Yet in spite of this are the Government eoming forward 
to equalize their pay and al1owances? Of course not. 
The lloD.OD.rable Sir Archibald Rowlands: The Indian officer gets exactly the 

I same as British 8S far as war allowance is concerned. 
Prof. If. G. B.&nga: That is another complaint. I want the Government to 

lower the scale of salaries and dearness allowance and various other allowances 
also to all the officers-British and Indian. These people are taking advantage by 
bribing them and pampering them. In other words they say 'look here, WE:: are 
giving you the ssme salaries and allowances as we are getting; so let 11S be 
common thieves in looting the Indian ~ . That is what they have beell 
doing. We are against this sort of thing. Yesterday and day beforjl when we 
were asking for relief for the poor, the Honourable Member was comIng forward 
and saying 'if oniy I listen to you, the whole Government will go bankrupt'. 
When We ask for relief, B.e raises the bogey of bankruptcy, and when we ask for 
the abolition of dearness allowance, he says 'no, no' these people should be paid 
their dearness allowance; poor people have suffered very badly'. There is some-
thillg' wrong with this Government. They have got lop-sided value of things; 
i;hey are suffering from jaundiced eyes and jaundiced finances and they do not 
know-I am sorry I must correct myself, it is not that they do not know, they 
do know what they are doing. They must go on subsidizing these very highly 
paid officers so that the;y may be in good humour and they may carry on their 
dirty work in this country. When Mahatma Gandhi was fastin/!", whllt· 
happened? Only a few people, who were getting lower salaries, were found to 
protest against the Government policy, not the higaly paid officers. Again, who 
were the people who protested against the inhuman sentence that was pas!;ea 011 
Captain Rashid Ali? Only the t>oor clerks and lower gazetted staff. Why is it 
that the high paid officers, whether they are Hindus or ~  did not protest 
at all? It is hecause they are over-fed, they are over-pampered. and thev are 
even offered bribe in regard to the t>ast also for all the sms tha.t they have ·com-
~  against nationalism and patriotism. And my Honourable friend with an 
aIr of righteous indignation says in fairness and in justice, pleas'e co-operate with 
us. Vle are here to non-co-operate with this Government; we are here to non-co-
operate with this Finance Member, and I may tell my Honourable friend that 1 
am prepared to assess his ability properly or fully only when I see Iiim in Englan •. 
When I meet him there and if he wants me to recommend him to his own Govern-
ment, I will certainly do so. But here in this country I am extremely anxious-
so anxious that I am C'ounting every hour, every minute, every second-to gea 
the day when I can say to myself 'Thanks God, these gentlemen can no longer 
have a chance of sitting there and propping up our own Indian Members to make 
Il. ('ase against us in India'. We want this Government to go. Not only that. 
~  wRnt these Englishmen to go. We are not here to pay any compliment!! 
to these gentlemen, and we are not here also to be complimented by ~ 

• ~ . As you know, Sir, when the HonourRble the Leader of the 
European Group suggested that there should be a Rowlands Committee, I made 
boli!. to e:ay no .  .  .  .  .  . 



t. 
.321it ~  A88BMBJ,Y LSW'l'U MAR. lU40 

'ftI ........ A ~ .JIftIMda';' $0 did 1. 
'PIOL .... 'G. 'BIDp: We do ~ ~  eitherBowlandSor any other . Lands , 

in ~ country. I say that not because I am angry with my Honourable frie.ud. 
I am prepared to be very friendly and chummy witJl him once he is in ~ ~ . J 
country. Let us then pitch our brains agains one another and see who wIll WID" 
.but as long as he happens to be in this country, I am not prepared to g!-"ant 
even a pie for, whether you call it Excess Grant or Supplementary Grant or Iii 
Regular Budget-not a pie. As my Honourable Deputy Leader IDsdtl it clear 
.in ms speech the other day, we are in favour of throwing out thtl whole budget. 

Sjt. lI. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural): 
1 hope the Honourable the Finance Member must han been convinced by the 
time that a sound case has been made out to revise the entire policy of salaries. 
He will agree with me that Indian administration is the costliest in the world. 
The highest paid officer in this country gets relatively more than any -other 
highest paid officer in any other country. Similarly, 1he ~ paid Govern-
ment servant in this country gets less than any other lowest paid servant in any .. , 
other country. In the Standing Finance Committee when this question was dis-
cussed many of us brought to the notice of the Finance Member the plight of 
-the low-paid Government servant. He promised to go into that .question and 
in the report of the Standing Finance Committee we find that the :F'inance 
Department is going to examine the question of increasing the rates of dearness 
allowance to a flat rate of Rs. 25 .~. But so far as the allowances to 
·the high-salaried people are concerned, it is decided that they are to be paid; '.',. 
there is no question of their being reviewed at all. I submit, Sir, that the inten-
'tion of the Government is to create a class of ultra"loyalists as a second line ()f 
defence. If that is not the intention, then apart from the fact whether the , 
'allowances are votable or non-votable, apart from the fact whether there is any 
constitutional issue involred, I ask one simple question oftbe Honourable the 
Finance Member-because he has expressed more than once that the se.larielj 
paid to 'he Indian officers .are really high-does he honestly think thAt thp, .. 
officer who draws over Rs. 1,000 is one in the present circumstances who !!hould 
be given extra allowances, especially in view of the fact that in this conntry, 
the poverty, according to him, is very great and whether the finances justify r 
-the grant of such allowances. and whether in granting increased allowances to 
-these high-salaried people he is not creating what I should sayan unequal 
society? Instead of diminishing the distance between the rich AneI ~  poor, ,1 
he is becoming a party to bring about a situation just the other way. In 1924" 
'a commission was appointed to go into the question of salaries. It was presided 
over by Lee. The concessions granted have come to be known as "Lee loot". 
Does he want that whatever concessions he has been granting to be known af! 
"Rowlands robberies"? If he takes the poverly of this country and its finances '4 
into consideration, I am sure, in view of his often ~  opinion that thp 
Government servants are already m<!,re than highly paid, he will refuse to grant 
them further allowances and will agree to this cut. In moving this cut, the· 
object is that .the low-paid servants should get the benefit. There are amend-.; 
mentl> on the· various other demands to be moved hereafter, but thIs particular 
motion means censuring the policy of the Government also in so far as grAIlt of 
allowances to high-salaried persons. His economy cut in that respect also 
Therefore, I support thi& moUon. 

1Ir. J'ruk B. AnthOllJ "(Nominated  Non-Official): I rise to support this cut 
motion and I feel that anyone who suggests the continuance of a dearness or war .It 

~ ~  ~ of the higher wage ~ can do so only in a spirit of 
IrresponsIbIhty. This House ~  over and over again made its opinion felt that 
it WAS not in favour of ~ war and dearness allowance to peJ;llons in the higher • 
wage brackets. As my friend has remarked, it is not-0riom. that in this'counilY 
we have a notoriousl:y top.-heavy administration. Taken against the economic 
hackground of an ab]e<!tJy poor country, even in peace time, we have in thil'l 
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-eountry wage levelil which· are out of all relation to the economic resources ttl 
t.IUa country, and now it is sought to continue these ~ to people who ~  
.already getting unduly inflated. wages that lire not at all relative to the ec()noImC 
resources of this country. I have over and over again said that it is sheer ~
mon for people getting Rs. 1,000 and over to say that they cannot manage. 
Dr. Sir Zia Uddin has said that the ~  power. of the rupee has f.allen 
considerably, but all it has meant to the man 1D the higher wage bracket 18 ~  

economy in his luxury. It is sheer nonsense. to say that ~ has had to econOmIse 
and honestly it is onlI the poor man who IS today ~  not only ~  
privations but degradation, and it is absolutely indefensible, not only ~ ~  
but morally to pa;)t huge sums, and certainly retrospectively. to persons getting 
one thousand and over. I have met men who have come to this country. India. 
is a happy huntiJ?g ground for mediocrities, particularly in the .services of this 
oountry. These are men who due to the economic resources 1D England can 
never look forward to the salary that the people in this country get. You cannot, 
according to economists, expect to comhine security with wealth. But that is 
precisely what you do in the ~  rungs of government service in ~  country. 
People say, why are lawyers and doctors allowed to eam huge sums of money? 
Economically it is justified. They run risks. It is because of those risks that 
you have the compensating advantage. If you are succesl'lful in your line, pro-
fession or business you can earn large amounts. But not in Government service 
where you have a lWarantee of security and as such you are not entitled to look 
fOl'Ward to inflated wages that you get ill this country. I do not think thai; the 
·mod senior membet' of the Home Civil Sel'vice, strictly speaking, getl'l over 
:£1,000 to £1,500 a year. 

The BDnoarab1e Sir Archibald Rowlands: £3,500 I 

Mr • .PraDk R. Anthony: But what does it work out to relati'\le to the economy 
of the country, in other words relative to the peT capita income of the people? 
I have been reading that an Englishman earns a pound as compared with the 
shilling e!).rned by a person in this country. The peT capita income is twenty 
times higher than in this country and based on that consideration. the persons in 
the higher wage level should get one-twentieth of what they are getting. That is 
my whole contention. I admit that the mall today getting Rs. 1,0,00, Rs. 2,000 
or Rs. 3,000 has certain commitments. hilt thev are in tlie nature. of luxuries. 
He will have to come down in his luxuries and ~  I am resentful about is ~ 
-attitude of the administration towards the poorer paid employae in this c:ountrv 
Wh.llnever you ask for a dearness allowance, we are told it will raise all kinds· of 
-complications and the matter will have to be considerea. But when it comes to 
giving a grant to the men in the higher wage brackets, and even paying them 
thousands of rupees, with retrospective effect, you do it in a cavalier manner. 
All your bogeys, all your theories of creating financial complications all disappear 
when you want to ·treat with these people who ftaverep,lly not suffered at fill. 
When I say at all I speak in relation to the increased cost of living in this country. 
I wonld say that there is a case for the continuance of· a dearness and a war allow-
ance for the people in the lower wage brackets and if :\'011 at an want to do justice, 
then divert the money that is being paid to people' in the higher wage brackets 
into making some reparation for the losses in purchasing power by the people in 
the lower wage brackets in this country. 

~ ~  .N:arayan Sip.gh (Chota Nagptir Division: Non-Muhammadan): 
Here lD thIS House, what is talked about appears to me to be all unreal. Dif'-
cussion is going on aQ"ainst high salaries ~ nearness allowance. But in m" 
mind, Sir, there· are neither salaries nor Hllowances. All these are ''If'ot k·a 
batwaTa" .wlIich meanfl "nistribution of pronert;y looted". Sir. I have 1I1refarlv 
~  on some ::>ther occasion that in filet there is no real government iT! thj .. 
c0'tntIJ:. r:J;he .salaries o! public servants in. anv country in the world ought. t.n 
~  "I'1th ~  lIfe of the people, WIth the standard Of life of tbp, peoplp 

~ . . ~ .  ~  ,ar!! some poo!>le ",ho are getting Rs. 6,000 a month ~  
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[Babu Raml\arayall ~  J 
~  al'6 people who are getting Us. ~  a month. La it a ~  of thing which 
should be allowed. !i! ~ a thing whioh can be called legal or Just? SO per cent 
()f.thepeople of this country do not know what two meals a da;y mean. In my 
area, which is the poorest in the country, there are people who do not know ~ .  
corn is for about nine months in the year. 'rhey live on leaves, roots and wild 
fruits. In such a couutry it is inconceivable to have people getting high salaries.. 
Sometimes I do not like to speak but when 1 hear or see things going on, I am 
~  to speak. 'When we consider these things seriously our blood boils. 
lilY party has takeu a good stand and I hope ~~  my friends on my ~  will al8(i) 
join us. We should never allow sllch addltlOnal grants. ~.
Jrientary grants should always be discouraged. A good Finance Member should 
fOl"esee all possible expenditure in the year. Either there is a deficit or some 
items which were not budgeted for. Why should there be a supplementary 
grant? These things should be discouraged. Sir, I support the motion moved 
by my friend Mr. Mohan Lal Sakseua and I pray that this should be passed. 

Mr. Lealie Gwilt (Bombay:European): Sir, I oppose this motion. I believe 
I am correct in saying that in the United States or, at any rate, in some of the 
States the incomes of persons who pay income-tax are published. It is perhaps 
unfortunate that  that system is not in force in this country, because we would 
then be able to test the sincerity of some of the remarks that have been made 
on the floor of this House. r 

The dehate seems. to have strayed rather far from its actual implications and 
had the remarks of mv Honourable friends Mr. Manu SubedQr and"Diwan Chaman 
Lall not been tinged ·by politics I would bave been more in sympathy with ~ . 
Nevertheless I join issue with them in their condemnation of the salaries and 
the dearness and living allowances being paid to the lower paid servants of the 
Government of India. It is a mystery to me ltow a cbaprassi can live on the 
wages and dearness allowance that are being paid to him. This particular point 
was raised in the Standing Finance Committee and I think that those membet'fl 
who were members of it and are present here in the House will agree with me, 
though he couid not say a great deal at thst juncture. he nevertheless was in sym-
pathy with the remarks then made on this particular point, and which I under-
s.tand is under review. 

It seems to me Sir, that if there is sincerity in the point of view I:tat has been 
expressed by a number of members, they ought not to have accepted, some twelve 
months ago, 8:n increase of 50 per cent in their daily and travelling allowances, 
from Us. 30 to Rs. 45 for surely the principle implicit in their acceptance should 
equally apply in tlte wording of this cut motion. 
My friend Mr. Manu Subedar represents the Indian Chamber of Commerce 

Rnd on the ~  Benches there is a representative of the Millowners Associa-
tion. I would like to ask those gentlemen whether in the inaustries of which 
they know something employees earning a salary of over Rs. 2,000 are not paid 
a dsamess or liviug ullowanee? 
1Ir. VIdUal LaUubh&l (Ahmedabad Millowners Association: Indian Com-

merce): We give only Rs. 50 just' as a token. 
Mr. Lealie Gwilt: But I think I am right in saying that there have heen 

substantial alterations in sala,ries in order to make up this small token. Tatas, 
for instance, pay a bonus of three months' salaries. Whether a sum of money 
is paid bv way of bonus or dearness allowance you are substantially increasing the 
inaome of the individual conceme'd . 

• 
I d.o not know a great' deal about the bud.gets ofth.e I. C. S.;,oftiCl'l:ra but I do 

know something about my ~ budget and how my expenses ~ ~ . t 
wonder whether the House realiselil that the last F"mance Member (an(J here the 
p,resent Finance Member wil1 correct me if I am making a mis-staiiemenf) retired 
with a pension which, after he has paid English income-tax. will be reduced In 
term-s of rupees to about Rs. 650 Qr 701' a month. Sueh ate the plum£ of office. 
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e Sit. N. V. Gadgil: Not bad_ 
111'. Lealie Grit: If you are going to penalise these ~~  ~ . men and 

prevent them from saving I must ?f course as.swne a man IS'pald ~
ance with his ability, if you are gomg to penalise these ~  t4ey,are gOLDg 
>out of Government service into industry and Government will lose them. 

Sllri Sri Praka8a: A good thing tool 

'AD KoDourable Kember: Welcome. 
Mr. Leslie Gwilt: My friend Mr. Sri ~ says that they will ~  . ~ . 

1£ when the new ~  comes in they brl11g mto effect the salanes which 
.are 'indicated by this 'cut motion I wonder what sort of ~  will confront 
them after theoy have attempted to run an administration wi"h a ~  pa!d service, 
-&iter a year or so. As I said, and on these grotmds I oppOie tAus motIOn. 

Bawablada Liaquat Ali Khan (Meerut Division: ltahammadan :w.ural): Mr. ' 
President, there is no. vsry much that; 1. have to say on this motion which is 
be-fore .1Ihe House. I should like to explain the position of the .Muslim League 
Party with regard to the dearness and war allowances that are paid to Government 
.officials. 
SiI- this matter of giving dearness allowance to those who were drawing a 

oSa1ary , of B.a. 1,000 or. more came up in the form of an adjournment 1I1.Otioo 
in the Assembly session last year. At that time the then .Finance Member 
promised tliat he would place the matter before either the House or a committee 
of this House before giving effect to this propQt;lll, viz., giving a dearness allow-
.ance to tlbose drawing a salary of Rs. 1,000 up to Rs. 2,OtJO. The matter was 
plaoed, if I remember aright, befOl'e the Standing :Finance Committee. The 
stand which the members of the ~  League Party tOClk up in the Standing 
Finance Committee was that they opposed the granting of dearness allowance 
to Government ofticllls drawing a salary of over Rs. 1,000. Ami t!Iat is 1;1Ie 
'position today. It is true that on account of the rise in prices of commodities 
every one, especially those who have a fixed inCOUltl. have been very much hi1;. 
But at the same time we feel that those whose ineome is over Hs. 1,000 can 
manage it by cutting down some of the items of ~  which are n:>t abso-
lutely essentml. We are opposed to giving of any dearness allowance to Govern-
ment officials ~ a salary of over Rs. 1,000; and in this connection I am 
glac1 that the question of increasing the dearness allowance of low paid servants 
has also been raised on the floor of this House, although it has really no direct 
bearing on the Illotion which thtl House is considering. The deamess allowance 
which is paid to k.w paid servants of the 60vernment is indeed very little. I know 
that in many cases sil¥!e 1937-amongst the few servants that I 113ve. the wages 
have gone up by three times. In the case of Government servants, thoEle of them 
who have got what they: ooU' dast-i-ghaib ilbey do not bother; bu' the other 
poor fellows who have no dast-i-ghaM> find it very difficult to live on such low 
wages as they are getting today. Whatever money is to be given in the form of 
dearness allowance should be given first to low paid servants and should certainly 
not be given to those who get a salary of over Rs. 1,000. 

My Honourable friend Mr. Gwilt has a fling at the Members of thi" House 
by saying that they should not have accepted an increase in the dail.J' allowance 
which is paid to the Members. Perhaps my Honourable friend would realise 
\hat this is the only Legislature in the world where the Members are not paid 
any salary; and after all, what is it, in spite of the 45 rupees which the Members 
get? How much does it come to in a year? Not mueh ~ the calculation wilT 
show. In my friend's own country the members of Parliament today get £600 
8 year and there is a clamour to raise it to £1,000 a year. I know that some 
of the members of my Honourable friend's party were regnlArly paid salaries 
by the associations which they were representing in the House. So, I think Iii 
was rather unfortunate that he should have brought in this argument as " 
• justification for giving dearness allowances to thm'e who are drawing salaries 
o..-er pne thousand rupees .  .  .  .  . 
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IIr LeIlie Gwilt: !of my Honourable friend will.be good e1lOligh to"giYe ~  
for a ~  I.think what 1 "aid was that if thia point is pressed the ~  Qf iii.. 
should have been. applied also ..... 

Mr. PftIideilt: Will the Honourable Member speak a little more loudly?' 
I could n:::t hear him at all. 

:.t. Lealie Gwilt: I think what I said in effect was that if the point which ia· 
implicit in this eut motioll is pressed, then the logic of that must also apply to< 
the travelling allowance ~ . is paid to Members of the Assembly . 
• ayabzada Liaqut Ali DaD: I really do not know what he means. by ~ . 

All that I can say is that perhaps amongst the non-official Members in this HoUl&-
he will not find more than ten per cent whose income is over Hs. 1,000 ..... 

An Hoilourable Kember: Not even that. 

Anot1ler Honourable Kember: Some have no income at aliI 

Prof ••• G. ltanga: Not even Rs. 45 a month! 
:RawabSada Liaquat Ali KhaJl: Therefore I do not quite appreciate his point; 

but at the same time I lmow that when this matter was discussed it was recognised' 
that in Delhi gpeciallY-f1l1d some of the Members live in villagfls or small towns 
where the expenses are very lit-tIe comparflrl to the bIg cities-it was felt tflat 
on aceollnt of the inc'reuse ill the cost of living if they have to live in Delhi, then 
it was rellsonable thnt the ~  r-;hould he increased; and of course nobody 
can make a distu,ction that onlv one Memher can draw so much and the ot.her 
should not, ~  t1at wOllld }\nvtl been very diseriminatory. But I can assU1'& 
m,f Honolll'abip friellrl that r-;ome of those who are blessed with little more favour-
able eireumst.allee!';-to them t.his RR. 45 goes Ilway more in charity than towards. 
meeting their f'xpenses. 

As I stated just now. the position of Illy party is very clear. I feel that there 
is no justification ror giving dearness allowam'e to those drawing a salary of over 
Rs. 1,000, and there i.s great justifica1l.on and ~  need that the low "paid servantlf 
of government should he given an increased dearness allowance than what they 
have been given so far. I support the motion before the House. 

Some Honourable Members: The question may now be put. 
(lfiss Maniben Kara rose to speak.) 

Mr. President: A request has been made that the question bfl now put. ~  
I have caloled upon the Home Member. 

The Honourable Sir .JOhn Thome: I am not in charge of the subject, but ..• 
Kr. PreSident: I have not called upon him to speak by way of reply. Tha· 

Houourable Fiulll1ce Member will do that; but before I put the question that the 
question be put, I thought he wanted to catch the eye of the Chair and I have· 
permitted him to speak. 

The Honourable Sir John Thorne: I must apologise to the lady behind me· 
for getting in her way. I should certainly not have done so if I had known thafj 
she was going to rise. . 

.- I have a slight sense ofg-rievance lit being in the House at all this morning. 
When I .looked at the list of business I thought I could have possibly a couple 
of hours 111 my room to get on with jobs of work which have been grel).l;ly neglected 
~  that I would come a.long when some item with which I am direct!l. concerned' 
18 reached lower down 111 the paper. It does seem rather odd that the Home 
Member should butt in on a cut motion nnder a head like Customs. But as ifi 
has so happened, this debate has taken a turn with which I am concerned. 't'he 
Home Deplll-tmeT.t is supposed to be the guardian of the conmtions of service of 
&:11 ~  let me emphasise, all classes--()f government servants. The 

~  ~ nRturaIly this morning, has heen on the needs of the lower gra.des; 
. ~ III ~  I say I ilo not want to be understOod 8S 'in any wa" minimising 
or ~  what hliR heen urged on behRlf of the lower paid ~  therefore. 
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Ae needy Members of the government ~~ . .ijuL 1 ~  emphasisi ~ . 
tBy are not the only people to be consIdered and thai In aIr grades of .the: 
Government services-there is a case, and an unanswerable case, for Just 
treatment. In a special degree the Home Department- is also eoncemed-
with the Secretary of Sta.te's services-f say in speeiaJ degree ~  
that is a specific item in the business of" the Home ~  but I ~  
do 'not mean that anyone in the Home Department thmks himself required or 
entitled to do for the Secretary of State's services anything more in the way of 
improvement or maintena.nce of the condition&-of service than should' be done for-. 
other classes of the services. 
I have listened with some bewildennent to the course of the debate. It seemed: 

to IIld to take a line of irrelevance which is remarkable even in discussions which: 
are ~  related to finance. 1\Iy Honourable friend Professor Banga 
seemed to me to have achieved a height or level of irrelevance which even in the= 
many irrelevant speeches he has made before he has never yet attained. 
Prof. B. G. Ranga: The Tanjore Collector speaking? 
The Honourable Sir 101m Thome: He was not the only one. So far ail ~ 

could follow mv friends who talked about the constitu1iion, they also were· 
going €lltirflly beyoud anything which had a bearing on this motion. 

There is no secret about theconstitutiou. There it is in the Act. I have Il(}' 
doullt that my friends on the other side know as much 8S 1 do about section 814, 

whil!h defines the scope of the Hecretary of State's control over the 
1 p.M. Government of India. That scope is very wide. It will be for my 
colleague tp say-he has said already by way of interpellation-how far the control 
of the Secretary of State's services was exercised in this matter in relation te 
aervants of the Government of India generally. But specifically of. course the 
Secretary of State is concerned with the services which he has ~  and whose 
conditic.ls of service he has laid down; and in respect to them it is' known and 
obvious that neither the Provincial 6-overnments nor tbe (jentrsl Governmeni 
have an enth'ely free hand. I still cannot understand how it is relevan.t to drag 
in the Secretary of State's services on this motion. Still less can I understa.nd 
my frielld }Ir. Anthony who seemed to be making some distinction between the 
British and Indian members of the Secretary C1f State's services. 

Ilr. Frank R. Antlhony:. On a point of explanation. I was making no distinc-
tion at all between the British and the Indians. I was merely talking of the 
relative wage scales in England and in this country. 

The Honourable Sir lobu Thome: The relative wage scales have nothing to-· 
do with it, unless my friend was making 80me r9l"iai distinction. He talKed 
of British members of the services as people who, if they had sbayed in Britain. 
would be receiving less remuneration than they do out here. It is an old theme· 
and there may be something in it, but it is not relevant to ilhls disc Ulssion. 
British officers, as everybody knows, nre a very small minority indeed of tha· 
servants of Government whose pay is between one thousand and two thousand' 
rupees a month, and those are the people with whom we are concerned this' 
morning. The cut motion specifies the Rmount of Rs. one thousand rupees, 
a month and above, that is to say these allowances, if the motion is accepted, 
would cease in respect to officers drawing Rs. one thousand and above. I have 
listened with some care to see why tbis figure was suggested. I was not ill the· 
HOUf;e ~  Rnn I Rm not Quit-e snre whether a Rimilsr motion that was 
moven yesterday was in identical terms. It is posj;ible that some indication may 
havp bf'f'n given yesterday as to why tlbis figure of Rs. 1,000 has been chosen' 
8S the limit up to which any sort of allowance should be admissible. I might 
tell my friends that in Britain the people who are benefited by increases in 
their emoluments are as high up in the scale as those gattin,\" £8,000 a year in 
Government service. and the pay of Borne of those have been incressoo to £3,500' 
8. yeRT. Nobodv in India would suggest that allowances should go to anything 
lIke that. heiQ"ht. not because people on three anft lour thousand rupees B 
month do not feel the effects of higb prices. Everybody knOW!! that ~  ~  , 
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~  the effect of high prices, but there clearly must be a limIt, an arbItrary 
figUre must be fixed somewhere be;rond which it,is expected ~  a man can draw 
in expenses, whether it is OIl lUXurIes or on charIty or on anythID? else, to accord 
more or less with the lower value of money. The figure tl*l.t was fixed for ~
ment servants was :as. 2,(01) a month, although there are gradations up to tlhat 
figure; as I say, that was ~ arbitrary ~. but I su.bmit ~  ~  ~  of Rlil. 
1,000 a month is equally arbItrary; and of ~ I .am qUIte . .~  ~  Gov-· 
~  of India had fixed Ri. 1,000 as the lImIt for allowanoos, thiS cut (lI.lJIland 
would still he 011 the paper, Rs. 750 or Rs. 500 being put in instead oi one thOU-I 
sand. (An Honourable Member: No.) I can say that with certainty and I do net 
helieve that Professor Banga who is denying it has any belief in his denial. 

~  Sir, the only other matter I want to refer to is the retrospective effect 110 
the d.ecision that was recently taken; and I have not noticed any par1licular 

~  of the fact that it was taken at a time when the Assembly w.as;, 
given a full opportunity t.o discuss it, inl>"l;ead of, as is so often suggasted, that 
-the policy of Government is to do these things after the Assembly rises. 

S ••• ADanthasay&Da1l1 AYYIDga.r: That portion of two crores which hat> to be , 
paid has not ~  before ~ .Assembly. It won't come up by way of supple-
mentary grant till the next year. 
, The Honourable Sir .JoIm Thome: It has come before the Assembly now. 
We aTe talking about it at this very IHOment. I hope I am not out of order in 
.refemng to it because it certainly has arisen earlier in the day. Fantastic figurea 
~  given of the actual effect in rupees of this amount. Professor Ranga, I 
think. suggested .that some people were a'Ctually going to get Rs. 10,000 in one 
instalment as the effect of throwing the concession back by six months_ That,,, 
of conrse, is nonsense. But this is alII have to say on it, that phe decision of 
July 1944, was from the. point of view of the ordinary ~  servant B 
very unfair one. I am not speaking only for the officers covered by this Cut, 

~ is officers drawi!1g between Rs. 1,000 and Rs. 2,000, but I am rather talking 
<Jf officers of all classes. When we gave them this increase and asked them to 
accept it as adequate, when we told them, as we had to teJi them, "well of 
course, what we are giving you now in July, 1944, it does not go even a small 4 
way towards meeting your needs. but you know we have to be careful about 
inflation", then in my experience, if there is anything that infuriated the govern-
ment servant more than anything else, it was to be told that he must be worse off . 
on account of the inflation. He said, who caused this inflation? Have I caused 
t.his inflation? Or, who has caused it? Not being a financier, I could not tell 
him who han canse the inflation. Anyway it was quite certain that that class ; 
of government servant had to suffer, and suffer real hardship. It is known to me ." 
that a considerable number of government servants have in tlie past few :vears 
even got into debt. and that is a thing  with which no government servant. in 
ordinary ~ . in the absence of any special bad luck, is expected to 
-put up. It dId not happen to him before the war, and it is a circumstance which 1 
is reallY.l?rejndicial ill the highest degree to efficiency of service. Well, Sir. 
~  deCISIon, as I say. was regarded. and regarded to ~  mind with very good 

~ . and the expressed in terms which I myself found it hard to rebut, 11.8 mosil 
llnf:l1r: ~  t,he. ('oncessiom; that were given and against which complA.ints were ~ 
made thIS mormng went only so far as to re-pair an obvious injustice. 
SOme BonOUl'&ble Members: The question be' now put_ 
1Ir. President: The question is: 
"That the question be now put." 

The Illotion WIlS Itdopted. 

lb. President: The Honourable Sir Archibald Rowlands. 

'l'he Honourabie Sir .Archibald Rowlands: I prefer to speak after Lunch. 

"rhe Assembly then adjourned for Lunch till Half Past Twn 01 the Clock. . 
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The Assembly re-assembled aiter Lunch at Half ~  Two of .the Clock, 
Mr. President; (ThE Honourable Mr. G. V. Mavalankar), ill the Charr. 

JilINDU MARRIAGE DISABILl'L'IES REMOVAL BILL 

PRESEN'rATION OF THE REPORT OF THE SELECT COM1dIT'rEE 

Dr. G. V. ·Deahmukh (Bombay City: ~  Urban): S!r, ~ ~

$ent th8 report of the Select Committee on the BIll to remove legal disabIlIties 
under Hindu law in respect of marriage between Hindus. 

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1945-46-contd. 

The JIeIlour&ble Sir Arehtbald Rowlands: Sir, I doubt whether outside India 
th.re is any legislature in the world in which so much that is not germane to the 
motion before the House can be brought in. 

Sllri Sn Prakasa Do you know any country outsitile India like India? 
The Honourable Sir A.rclI.ibaJ.d Rowlands: Yes, many of them. Amongst 

<Other things that have been cOTered in a motion for e:ll."}?uuging a ~  

sum from the first supplementary demand in rellpect of allowances paid to 
officers drawing between Rs. 1,000 and Re. 2,000 per month, many things have 
<come in, like commercial safeguards ~  the 1935 Constitution Act, price-levels 
and the intellectual capacity of the Finance Member and reference to the pre-
datory habits of his ancestors. In that respect my anoelltors seem to resemble 
pretty closely those of rn:y Honourable friend. Mr. Abdul Ghani Khan. 

Sir, I oppose this motion on several grounds. Firstl.y, because it is irrational 
in that it seeks to reduce the demand for a supplementar:V grant b:}' two lakhs of 
rupees, whereas the total sum covered by the budget provision in respect of which 
the cut motion is moved, is only Rs. 15,000. Secondly, I .want to point out that 
this grant of war allowance is limited to those married officers who are drawing 
between Rs. 1,000 and Rs. 2,000; it does not apply to single officers. Thirdly, 
the amount of the allowance i's 17! per cent only, whereas the cost of liVing is any-
thing in the neighbourhood of 300 per cent, although I do not accept myself 
that the cost of living indice" are entirely appropriate to the class of people we 
are talking about Lastly, I doubt very much whether the officern in question 
are treated as favourably as the" officer!> of big industrial firms in this country 
within the same salary range, wherp 8C'count is ~  of things like salary bonuses; 
though theRe are paid Ollt of R P. T, and therefore, at the expense ~  the tax-
payer; nevertheless IlUch person" were paid increases of salary in the war period. 
I doubt very milch whether officers of Government have been treated "half 8S 
favourably as officers in the same salary range as themselves in industry. 

JIr. VadUal Lallubllai: Sir, may I say something  by way of reply to tl!at? 
The .Honourable Sir Archibald Rowlands: I only said I doubted it; I am 

not makmg a debate about it. 

Next, the officer!> concerned in this motion are not. except to a negligible 
extent, European; they are all Indian. 

An Honourable Member: It is not a racial cut. 

The Honourable Sir Arcbib&ld Rowlands: I am not raising a racial issue; I 
am replying to an issue raised on the other side. 

Lastly, I am ~  that a high percentage of officers in this salary range 
hav.e been very badly hIt by the war. They ara neCessarily living on standards 
WhIch are. inelastic and. cannot be completely adjuskd to the very high cost of 
the essentials which they have to buy to maintain those standards. It is not II 
question ~ ~  up ~ Roshanara: Club or the Chelmsford Club or the I. D. G. 
Cl?b or drmgmg ·less drmks or talkmg less betel-npts. It is that they are com-
~  to certain standards like children's edncation or housing or standards sf 
lIfe generally. An officer in this range cannnt give up his house !lIId live in 
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cheaper quarters, even if he can get· them. And I do not· believe it is 1OUD1l. pOlicy 
to subject officers, and; amongst them, some of tJhe most important officen of-
Government to financiaL \'tarries. In those conditions they cannot do their best. 
work. 

Now, Sir, before coming to my Honourable friend Prof. Banga I want to refer-
briefly to two points raised respectively by my Honourable friend& Mr. SakaeJla 
and Sir Zia Udidn. The point of complaint of Mr. Saklena was· that tbia-
Government, following its usual custom, withheld deliberately the grant of this:. 
increased allowance from the Legislature ur.til it had risen last year. I have no-
hope at ali of dil;pelling this sl1&pieion. 'I'he real facts are these. The decision' 
to grltnt this allowance was not finally taken until the 27th March .towards the· 
eDd of aB overcrowded session. The papers relating to the proposal were. in 
fact circulated to the Standing Finance Committee of his House before the· 
ROUl,e rose, and it was open to the opposition, had they so desired, to have-
applied for a further date for discussion. In point of fact, it was taken on the-
afternoon of the last day of the session. as my first performance-and avery' 
interesting one it was too. I am sorry my Honourable friend Sir Zis Uddin ia, 
not bere, for I have to make two appeall'l to him. I hope he was not serious· 
in proposing a reduction in the price-level of agricultural produce to 150 per' 
cent of irh€ pre-war level. He could not really have been serious. He suggested' 
that wheat sold in be Punjab at Rs. 2/4 per maund before the war would be-
properly rated at Rs. 316 after the war. In my judgment. although I think 
the present price-level in India is too high and will have to come down. if I 
were to remain here. I would do everything I could to see that it dM noti 
descend to those levels. 

The next appeal I wished to make to him was to expound at greater length 
and with g-reater clarity his scheme or his doctrine to which he of en refers, bui 
never really dilates upon, of using silver and gold to control the price-level. I 
have no doubt that when he and I have greater leisure between now and tb. 
end of the 8ession he will favour me with his views . . 
. Aud noW' I come to Prof. Ranga. He eovered a wide field wiln the speed 
and eloquence of which he is ~ . He crowded into a very brief speech .. 
the sort of speech he was entitled to make on the general discussion of the 
budget and on the Finance Bill. Amongst other things he passed reflections 
9n ~ intellectual capacity. I do not resent that. I hope I do not rate it 
higher than he rates his own. One of my colleagues the other day referred to 
Prof. Ranga as in a state of perpetual indignation. He did not seem to ~  

tbat very much and I like him so much that I do not like to offend him. Other-
wise I would describe him as Mount Etna-in' a state of perpetual eruption, 
belching forth tOlTenti! of oratorical ilTelevancies. I like him so much that I am 
not going to say anything. 

Prof. ]f. G. ltanp: Go ahead. 

The Honourable Sir Archibald Rowlands: No. I have finished. There are 
.ee points, however, on which it hnppens we are beth agreed. The first is that 
I should quit India as soon as he hopes that I should quit it. I a.m in eomplet& 
agreement, and when I am in London I hope I will be enjoying a dearness allow-
ance which will enable me to enterbain my Honourable friend. 

Shrl Sri Prak ... : You will ask him to quit England I 

'l'b.e Honourable S1r Arcbiba1d ROwlands: I will not; I hope he will stay 
there. Beside!'!, he is much too amusing to suggest that he showed quiti 
England! 

Secondly. he raised a point which was raised by Mr. Ram Narayan Singh 
from Bihar. who performed with great dignity and dexterity the difti<rult feail 
of delivering hil'l speech and ~ betel·nuts at the same time I I am referring 
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•  a protest that most of them raised about the ~  of supplementary. grants 
that have been presented to the House this year. I ~ ~ share· ~ VIew. I: 
think it is absolutely offellilive to all rulec; and to the dIglllty of Legislature ~ 
have brought before it on the last day of the Session about eighty ~  
demands which represent expenditure already inC'Urred. .In my Judgment,. 
supplementary demands should be very much less numerous than they have-
been. I can only attribute that to the-war-these demands relate partly to ~  
WM' period-and to the fact that the rules here require amendment. I think-
that a "Oppartment, as soon as it is aware that it needs ~ exceed. ~~ amount 

• voted to it by the Legislature, should take the first opportumty of bnngmg before-
the Legislature a demand for further money, and I think that arrangements to· 
that end are already in train for the future. 

The last point on which I find myself in complete agl'eement is the belief that. 
j  \ the pay of inferior Government servants is too low. I myself entirely share the 
view that the pay of some of these inferior servants before the war was quite 
indefensible on any standards. I have already agreed t() examine the possibilitT 
of increasing the rate of dearness sllowanC1e-the existing rates-and I hope thai; 
their case will be complete in· tbe course of a few weeks. Of course we have to 

... consult the Provinces which are also affected. But I will give the House some' 
idea of what is involved. Everv rupee a montb added to the dearness allowance· 
will cost two crores of rupees. 'It is not quite as easy ~ all that. Nevertheless. 
that will not stand in the wav and we have come to the conclusion that !10me-' 
increase is necessary. I think'it is wrop.g that Government servl'mts of any grade 
should have to rely on that insidious hand or greasy palm to which the Deputy 
Leader of the Muslim League Party referred t.his morning . 

• t 

There waf; a suggestion in the course of the debate that the monev to finsnce 
any additional dearness allowance to staff c:ollid be found. by cutting out the war 
allowance from married officers. 1 do not think that could be found by cutting 
out from the allowance of married officers who are given 17-! per cent. in respect 
of increased cost of living. The House should know that the total amount-
involved-voted and ~  only Rs 32 lakhs. 1 have just said that for' 
every rupee added to the dearness allowance we l·eqllire two crores of rupees. 
So. if the objed iF: to find the money for d.earness allowance, thig C1ut motion will' 
not achieve it. For all tbe!';e reasons. Sir, T do hope that before we C10me to-
voting-I think I have disposed of the caRe in favour of this cut-aU sides of the' 
HOllse will reconsider the motion, and the Honourable Memher will withdraw in. 

lIr. President: The Honourable Member has said that the amount of allow-
ances in respect of officers urawing Rs. 1,000 and more comes to Rs. 15,000 
only, while the cut suggests Rs. tll"O lakhs. Am I right? 

The Honourable Sir Archibald Rowlands: The amount involved is Rs. 15,QOO. 

Mr. President: ~ does the cut stand in that light? 

.. Shri Kohan Lal Saksena: You will remember that yesterday we wanted" 
to have figures as to how much of this amount related to the increased dearness 
allowance to officers drawing Rs. l,O)() and more. In the absence of exact 

~ figures we have no alternative but to make lump sum reduction. I had in view 
lihe fact that the existing concessions were about four crores and the increased 
concession meant another four crores. So in view of the statement of the· 
HOllonrable the Finance Member, i.e., 15,000, I am ready to modify my 
demand. 

The Honourable Sir Archibald Rowlands: The total ~  the whole of Gov-
. ~ ernment is Rs. 32 takhs, including non-voted. But on this particular subjeat-
it is only Rs. 15,000. . 

Shri Kohan Lal Sa.ksena: There are two courses open to me. Either iti-
.... should be taken as a cut motion relating to all the demands in which Mse we· 
,neeQ not discuss all the other cut motions that I have moved. This two lakhlJc 
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may be spread over, and other demands reduced a9cordingly. Or, we may 
reduce Rs. 15,000 under this demand, and. in respect of others we may get 
·the exact figures from the Honourable the Finance ~  which ~  be 
inserted in the cut motions when they are moved. 

1Ir. President: I quite follow what the Honourable ;M;ember is suggesting . 
. The better course would be, so far as the procedure is concerned, to reduce each 
.demand by the figure which the Finance Member may give as regards tlie 
.. allowance to people drawing more than Rs. 1,000. 

The Honourable Sir Archibald RowlaD.ds: I cannot obviously produce the 
'1igUCes now for every demand. 

1Ir. IlUUl ·Subedar: You can reappropriate afterwaras. 

Sri II. ADanthasayauam Ayyaqar: May I request leave of the House to 
. reduce this cut to Rs. 15,000. 

The JIoD01I1'&ble Sir Archibald Rowlands: ~ object is to censure the Gov-
·ernment for having done tljs. That will be ashieved by merely confining the 
. .cut to Rs. 100. 

Sri II. ADaatbuayauam Ayyangar: . That is another question. But you will 
stop it in future, and also nob pay two crores of rupees which Government intend 
;«iving. . 

'!"he Honourable Sir Archibald llowlaads: It is not Re. two croree of rupees 
. which is involved. Most of the money involved in these things is in respect of 
dearness allowance. I have just told the House that the total amount, spread 
over all Government servants drawing salariE¥> between Rs. 1,000 and Ri. 2,000, 
js only Rs. 32 lakh. 

Sri II. ADanthasayauam Ayya.ugar: I would like to substitute the amount 
-which would cover thE: allowance of officers drawing over' ~. 1,000. namely, 
Its. 15,000. It is to that extent that· we wish to show our disapprovaL There· 
-fore I beg leave of the House to amend this figure to Rs. 15,000. 

The Honourable Sir Archibald Rowlands: Why not reduce it to Rs. 100. 
'The object will be achieved. 

Rawabzada Liaquat Ali Xhan (Meerut Division: ).\Iuhammadan Rural): It 
appears to me that the object is to disapprove the action of the Government 
-which they have taken in regard to this matter of giving dearness allowance 

P M to Government servants drawing over Rs. 1,000. I think that object 
3. •  . would be met if we reduce this grant by Rs. 100, because after all 

jj; now only amounts to a token eut. ~ I move: 
"That in the cut motion, for Ril. 2,00,000, Rs. 100 be substituted." 

Sir lIoha.mmad yamm. ][han (Agra Division: ;Muhammadan ~  That 
:would apply to all the others. 

Mr. President: Are the other cut motions going to be moved? 

Hawabll&da Liaquat .Ali lD1an: Not on this subject? 

:Mr. President: Therefore, the Honourable ).\Iember is now moving ~ 

,amendment to the cut motion. The question is: 
"That in the cut motion, for &S. 2,00,000, Re. 100 be substituted." 

The motion was ~ . 

Mr. President: I will now put to the House the cut motion as amended. 
"1'he question is: 
"That the demand for a supplementary grant of a slim not exceeding Re. 14,99;000 in 

.ftspect of 'Customs' be reduced by &S. 100." 

.The AssemblN divided: 

f" 
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Abdul Hamid Shah,· Maulvi. 
Abid HU88&in. Choudhury Md. 
Adityan, Sri S. T. 
Asaf Alt, Mr. )1. 
Ayyangar, Sri M. Aaant.hallayan&lll. 
Banerjee, Sree Satyapriya. 
Bose, Shri Sarat IJhandra. 
Chaman Lall Diwan. 
Chettiar, Sri" T. A. Ramalingam. 
Chaudhuri, Sreejut Rohini Kumar. 
Daga, Beth Sheodass. 
Damodar Swaroop, Sjt. Seth. 
Dani Mr. G. B. 
Deshinukh, Dr. G. V. 
Gadgil, Sjt. N. V. 
Gangaraju, Sri V. 
Sauri Shankar Saran Singh, lIr. 
Gole, Mr. P. B. 
Govind Das, Stath. 
Habibur Rahman, Khan Bahadur. 
Hans Raj, Raizada. 
Himmatsinhji, Col. Kumar Shri. 
Hiray, Sjt. B. S. 
Ishaq Seth, Haji Abdus Sattar Haji. 
Jaffer, Mr. Ahmed E. H. 
Jagannathdas, Sri. 
Jeelani, Khan Bahadur Makhdum AI-Baj 
Syed Sher Shah. 

Jhunjhunwala, Mr. B. P. 
Jinachandran, Sri M. K. 
Kara. Miss Maniben. 
Karmarkar, Shri D. P. 
Khan, Mr. Debendra La!. 
Killedar, Mr. Mohammad M. 
Lahiri Choudhury, Brijut Dhirendra Kanta. 
Liaquat Ali Khan Nawabzada. 
Madandhari Singh, Mr. 
Mahapatra, 8.ri Bhagiratbi. 
Mangal Singh, S&rdar. 

Manu Subedar, Mr. 
Masani, Mr. M. R. 
Mohammad Amir Ahmad, Khan, 
Raja. 

~  Mr. Nagendranath. 
N arayanamurthi, Sri N. 
Nauman, Mr. Muhammad. 
Neogy. Mr. K. C. 
Paliwal, Pam:iit Sri Krishna Dutt. 
Rahmat-ullah, Mr. Muhammad. 
Ram Narayan Singh, Babu. 
R.mayan Prasad. lIr. 
Ranga, Prof. N. G. 
Reddiar, Sri R. Vankatasubba 
Saksena, Shri Mokan La!. 
Salve, Mr. P. K. 
Sampuran Singh, Bardar. 
Sanya), Mr. &sanka Sekhar. 
Satakopachari. Sri T. V. 
Sharma, Mr. Krishna Chandra. 
Sharma, Pandit Balkrishna. 
Siddique Ali Khan, Nawab. 
Siddiquee, Shaikh Rafiuddiil Ahmad. 
Sinha, Shri  Satya Narayan. 
Sri Pl'akasa, Shri. 
Sukhdev, Seth. 
Surjit Singh Majithia, Squadron 
Sardar. 

Swaminadhan, Shrimati Ammu. 
Tamizuddin Khan, Mr. 
Thakur Das Bhargava, Pundit. 
Vadilal Lallubhai, Mr. 
Varma, Mr. B. B. 
Yamin Khan, Sir Muhammad. 
Yusuf Abdoola H&roon Seth. 
Zafar Ali Khan, Maularia. 

NOES--31. 

Ambedkar, The Honourable Dr. B. R. 
Azizul Huqqu", The Honourable Dr. Sir 
Blmerjee, Mr. R. N. 

jNaqvi, Mr. A. T.-
M. Oulsnam, Mr. S. H. Y. 
Rangachari, Mr. M. V. 
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Bahadur: 

Leader. 

,. 

Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath. 

Roy, The Honourable' Sir Asoka. . 
Rowlands, The :O:onoUl'&bte Sir Archibald. 

Bhattacharya, Rai 
Mohan. 

Bahadur 

Chatterjee, Lt.·Col. Dr. J. C. 
Cook, Mr. B: C. A. 
Greenfield, Mr. H. 
Gwilt, Mr. Leslie. 
Hirtzel, Mr. M. A. F. 
Hydari, Ta\'l Honourable Sir Akbar. 
Kharegat, Sir Pheroze, 
Lawson. Mr .. C. P. 
Mason, Mr. P. 

The motion was adopted: 

Devendra Sarflent, Sir John. 
Sen, Mr. B. R. 
Sharbat Khan, Khan Dahadur. 
Solanki, Dr. P. G. 
Spence, Sir George. 
Sri Chand Chaudhur:. 
Stokes, Mr. H. G. 
Thorne, The 'Honourable Sir John. 
Weightman, MI.'. H. 
Williams, Mr. C. F. V. 

~  Mr. M. W. M. 

• JIr. President: The question is: 

__ "That a reduced supplementary sum not exceeding Rs. 14,98.900 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during the yt!ar 
t!nding on the 31st day of March, 1946, in raspect of ·Customs'." 

The motion was adopted. 
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DBIIAND No. '2-CENTRAL EX(JISE DUTIES. 
[30TH MAR. 1946 

ne BOIlova.ble Sir ~  Rowlands: Sir, I move: 

~ a ~  sum not ~  Rs. 30,55,000 he granted to the Governor 
General ~ CounCil to defray thP. charges ~ will come in course of payment during the 
'year endmg on the 31st day of March, 1946, m respect of 'Central Excise DutUls'." 

JIr. President: ~  moved: 

"That a supplementary Bum not ·i!xceeding Rs. 30,55,000 he j1;ranted t{) the Governof' 
''Genenl in Council to defray the charges which will come in course of payment during the 
. year ending on the 31st day of March, 1946, in respect of • Central Excise ~ .  

Sri •• Anantbaaayanam An-aapr: Sir, I do not want to move any cut but 
I would like to say a few words in regard to this demand. In my province 1 
"particularly with reference to the administration of this Department I find that 
· the offices are not properly manned. Letters addressed to these offices, the 
office of the Collector of Customs and the office of the Collector of Central 
Excise in Madras, take a number of days for a reply. and the reason I understand 
is that they are under-manned. I know the Department itself is new but • 
there is a lot of income to the Central Government, as much as 20 crores, from 
· this Department and it should be better manned and administered. 

There is aIiother point which I want to mention. Those IJersens who are 
recruited as Sub-Inspectors are graduates and double graduates but thll persons 
" who are over them as Inspectors have been transferred from the Provincial 
Exci1le Department .and these men have been brought up in a. tradition of r-
· corruption. And when they are made to sit over these Sub-Inspectors who are 
young men fresh from the colleges the latter have to please the Inspectors with 
bottles of beer and what not. The,result will be that these young sub-Inspectors 
· will tend to become dishonest. I know definitely what is happening to a 
number of young men coming from Universities but unfortunately the old 
bandicoots of the Provincial Excise Department are kept in charge of them and 
they spoil and cormpt the younger section in the service. The temptation to 
become corrupt in this Department is very great. Every Sub-Inspector has to 
issue a number of licenses and with each license the applicant together with 
· some pan and betel nut (which my Honourable friend is made to sell in 
Shanker's cartoon) places a five or ten rupee note. It is very difficult for the 
· Sub-Inspector to resist the temptation or ignore it. On the one hand they have 
to supply the Inspector with all sorts of things and he has to maintain himself 
on the meagre salary of Rs. 60 a mont.h. If you want to keep these men free 
from corruption you must pay them at least a salary of Rs. 100 per month. 
Everyone has to go out for nearly 20 days in a month to check fue acreage of 
land where tobacco is cultivated. I know of cases of young men who in their 
· early enthusiasm have .tried to discover places where illicit tobacco was kept. 
'They have no sympathy from the villagers, who do not even give them water 
and when they get hold of tbese officers their lives are in danger. Those are the 
risks to which they are exposed not only in this ~  but also in the 
Customs Department. In this situation all these people have to be taken care 
of. Whenever they need police assistance they should be given and the police 
should go to their help, because there is risk involved to their lives. I am· 
afraid at the tail end, Madras is woefully neglected by the Honourable ~ . 

The Departments are under-manned, the staff are very poorly paid and they 
nre overworked. I hope Government will take proper steps in this matter and 
put right things. . 

Shri Sri Prakasa: Madras helped the British to come in. j'. 

Sri •. Ananthasaya.nam Anangar: It will help them also to go out. 
Mr. B. Greenfield (Government of India: Nominated Official): Sir, all tbat 

I need say in reply to these comments is to repeat what I told the House the" 
other day; that we quite .realise that the administration of ibis Department h 
not yet fully perfect but that we intend that it shall be ~  that 8S soon 
as possible. 
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Wih regard to the particular points raised by my Honourable friend, I may 
.... y that all of them 'are already well in hand. For example, with regard to 
~  strength 01 the Department, a staffing enquiry was instituted sometime 
':ago and from the results of that enquiry we shall overlWlul the establishment 
-everywheer throughout India, Rtrengthening and retrenCOlhing wherever neces-
-sary, and that this process will be continued, the object being to ensure that 
we always and everywhere have neither more nor less staff than we strictly, 
Tequire. . 
As for the conduct of the officers, I may allsure the House and the Honour-

able ;MelQber in particular that if any complaints of this sort are made, and are 
~  by definite information, to the senior officers of the Department, an 
inquiry will at once be set on foot, and the evil, if any, will be promptly scotched. 
In sum, I would like to assure the House that it is our express aim to build 

up a revenue service in which the country and the House can have the fullest 
confidence and of which it will have every reason to be proud. 
Prof. If. G. ltaDga: Sir. I was hoping that the Honourable :Member would 

make a reference to the conference that they have agreed to convene between 
tke tobacco growers and the Department. Tllil fact is that the Honourable 
Finance Member has agreed to our suggestion that such a conference should 
be called and also the ways and means should be explored to bring the growers 
into greater contact with the Department in an organised manner, with their 
<lWD organisations; if that is done and if in addition to that the Department is 
strengthened also in ~  personnel, I am sure that greater satisfa·ction can come 
to be given both to the Department as well as the growers of tobacco as well 
as betel nuts. 

The Honourable Sir Archibald Rowlands: Yes; a conferenoe, as my Honour-
able friend has said, has been called for the 5th and 6th April. 
·lIr. iPzeaideIlt: The question is: 
"That a ~  sum not ~  Rs. 30,55,000 be granted to the Governor 

Genera I in Council to defray the ~ which will come in course of payment. during the 
"eal' ending on the 31st day of March, 1946, in respect of 'Centrlll Excise Dutres·." 

The motion was adopted. . 

D:ElIAND No.3-TAXES ON INCOMB INCLUDING COBPOBA'llION Tu. 

'l'he Honourable Sir Archibald Rowlands: I move: 
"That a supplementary I1IJD not exceeding Be. 17,14,000 be granted to the Governor 

'GPf/eral in Council 1;0 defray the charges which will come in course of payment during the 
year ending on ~ 31st day of March, 1946, in respect of 'Taxes on Income including Cor-
poration Tax· ... 

JIr. President: ;Motion moved: 
"That a supplementary sum not exceeding Rs. 17,14,000 be granted to the Governor 

General in ,Council ,to defray the charges which will come in course of payment during the 
year ending on tire 31st day of MarCh, 1946, in respect of 'Taxes on Income including Cor-
poration Tax· ... 

Sri •• Ananthasayanam .A.yyangar: Sir, if any Honourable members wish 
to move their cuts, they will move it, without being called. 
JIr. President: Very well, I will put the question, The question is: 
"That a supplementary sum not exceedi!lg ~. 17,14,0,00 be granted 110 the G?vernor 
~  ill Council to defray the cbarges ~  wdl come !n course of payme!'-t ~  the 

year ending on ~ 31st day of March, 1946, m respect of Tues on Income. mcludmg Cor-
p:lration Tax'." 

The motion was adopted. 

DEMAND No. 4--SALT. 

The Honourable Sir .Archibald Rowlands: I move: 
"That a supplementary sum not exceedin.g Rs'. ~ be granted to the G?vernor 

General in Council to defray the charO'es which wlll come m course of payment durlRg the 
year ending on the 31st day of March,"1946. in respect of 'Salt·." 

JIr. Prelddent: Motion moved: 
"That a. supplementary Bum not ~  ~ 1l,38,0!l0 be granted t() the G?vernor 

General in Council to defray the charges ~  will rome ~  ~ of payment dUl'lng the 
year llndinl! on the 31st day of HarcJa, 11146, 1D napect of SaU. 
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Prof. ]I. G.:a&Dga! ~  I ask for an assurance that inaH ~  places from 
which the concessions granted under the Gandhi-Irwin pact have been withdrawn 
during the war, they will again be restored so that the peasants and other-
workers who are interested in producing salt for their own consumption and. 
also for that of their cattle and for local trade, can be benefited? 

. The Honourable Sir Archibald Bowlq.da: I do not know the particular dis-
trIcts to which my Honourable friend is referring; but he may take it from me-
that any pledge given by Lond ~  in this regard will be fulfilled. 

JIr. President: The question is: 
"That. a supplementary sum not exceeding Rs. 11,38,000 be granted to the ~  

Genel'a\ in Council to defray the charges which will come in course of payment during the-
year ending on the 31st day 01. l\Iarch, 1946. in respect of 'Salt'." 

. The motion was adopted. 

DEMAND No.7-STAMPS. 

The Honourable Sir Archibald Rowlands: I move: 

"That a. supplementary sum not laxceeding Rs. 6,25,000 be granted to the GoverD.)r 
GeIteral in Council to defray the charges which will come in course of payment during the· 
year ending on the 31st day of March, 1946. in respect of 'Stamps'." 

lIr. P1'88ldent: The question is: 
"That a. supplementary sum not laxceedin!( Rs. 6.25,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during the-
year ending on the 31st day of March, 1946, in respect of 'Stamps'." 

The motion was adopted. 

DEMAND No. 9-...-IRRIGATION, NAVIGATION, EMBANKMENT AND DRAINAGB WO.ax& 

The Hoaourable Sir Archibald Rowlands: I move; 

"That a supplementary sum not ~ Ri .. 2,15,000. be granted to the G?vernor 
General in Council to defray the charges whICh wlll come m course of payment durmg the 
year ending on ~ 31st day of March, 1946, in respect of 'Irrigation, Navigation, Embank-
ment and Drainage Works'." 

111'. President: The question is: 
"That a. supplementary sum not exceeding Rs. 2,15,000 be granted to the Governor 

GeJ:eral in Council to  defray the charges which will come in course of payment during the-
year endin(/; on tbla 31st day of March, 1946, in respect of 'Irrigation, Navigation, Embank-

~ and Drainage Works'." 

The motion was adopted. 

l;>EMAND No. lO-INDIAN POSTS AND TELEGRAPHS DBPARTMBNT. 

The Honourable Sir Archibald Rowlands: I move: 

. "That a supplementary sum not exceeding Rs. 2.11,91,000 be granted to the Governor 
Gelieral in Council to defray the charges which will come in course of payment during the 
year ending on the 31st day' of March, 1946, in respect of 'Indian Posts and Thlegraphs 
Departm.ent' . " 

JIr. President: ;M;otion moved: 

"That a supplementary sum not exceeding &s. 2.11,91,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during the 
year ending on ~  31st day of March, 1946, in respect of 'Indian Posts and Ttalegraph.s 
Depart.ment'." 

NaturB of increased activities in the Department and the method adopted to 
meet the increased public demand for telephon. Be.TVio. 

Shri Kohan La! Saksena (Lucknow DIvision: Now-l\Iuhammaci,8n) Rural): 
Sir, I have got a motion in my name, No.3 on the Consolidated F-st; I move: u' 

"That. the demand for a. supplementary ~  of a mm not exceedinp: Rs. 2,11,91,000 in 
r.'pact, of 'Indian Posb and Telegraph. D'apartment' be reduced by Rs. 1,00,000." 
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Ordinarily I would have moved' a cut of ;Rs. 100 only but betlaule .his 
supplementary demand is for Rs. 2 crores odd,. I thought that a cut of even 
one lakh would not mean much to the Departnlent. If Honourable J\fembera 
will refer to the supplementary demand for grants memorandum, they will find 
that on page 7 ii. is given that the increased activities of this Department ard 
responsible for the increase in the expenditure. So the House is entitled to-

~ know what those activities are and to what extent they are responsible for this 
increase of 89 lakhs odd. Only the other day there were questions regardin, 

~ telephone connections. We know all over the country there are complaint. 
against the telephone department; and I do not know whether the Honourable 
Member is aware or not but there is a lot of corruption in the telephone depart-
ment. I can say from the information brought to me at Lucknow that not 
only are the recommendations of the advisory committee not heeded to in allow-

io, ing telephone connections, but even the order of application is not. taken into-
consideration. I do not know what are the considerations in fixing up priority 
as to which application is to be granted or refused; but the fact is there that 
those telephone connections which were taken away because of the war have· 
not been restored. There are other applications from business houses and public' 

"-men, which have not been considered, although they have been there for more· 
than two years or so. So I would like the Honourable Member to let the House 
know as to the basis on which these applications for telephone connections are-
considered and as to how long these difficulties will continue and whether these 
increased activities relate to the providing of greater facilities for telephone 
connections in these places. 

JIr. President: Cut motion moved: 
"That the demand for a. supplementary grant of a sum not exceeding Re. 2,11,91,000 in: 

resrect of 'Indian Posts and Telegraphs I>epartment' be reduced bv Rs. 1,00,000." 

Shrl Srt Pra.ka8&: Sir, I would like to add my voice to that of my Honourable 
friend, Mr. J\fohan Lal Saksena. The Honourable Finance J\fember paid a 
very high compliment indeed to this House; of which he himself is an honour-
ed even. though a nominated member, when he said that we talked more 

• irrelevance here than is talked anywhere else in the world. I do not know if I 
shall be guilty of irrelevance when I say something about the manner in 
which telephones were disconnected and telephones are' refused to persons in 

• need of them, and telephones were given to those who did not require them at 
all. Sir, I should also like the Honourable the Finance J\fember, to tell me-
whether there is any country outside India where telephones are taken away 
for political reasons. Here I know for a fact that telephones have been taken 

I. away in innumerable cases, simply  because those who had these telephone con-
nections held political views not in consonance with the views of those in 
authority. In Benares for instance, we received notices from the district magis-
trate in the following terms: 
"Attend my office at 10 o'clock tomorrow morning and show cause why your telephon& 

shouLl not be disconnected." 

And whether' we showed cause or not, the telephones ~ . I want an 
assurance' from my Honourable friend the Secretary for Posts & Air and Rail-
way Accidents, that the telephones will not be taken off under such pretences 
in the future and that those that were thus taken away will be restored without 
delay. 

Mr. Saksenll. has referred to corruption. It is something so prevalent that-
it is just as well not to refer to it again and again because it would look as if we 
were rubbing the thing in too much; but the fact is that when A applies for a 
telephone connection it is said tliat extra cables will have to be got, that there 

iI-. are not enough materials available, that the line in that particular part of the 
town is not working, while B in the neighbourhood gets the connection without 
any difficulty. What passes behind the scenes I do not know; but what appears 
on the surface is something that really causes suspicion. The difficulty with 
our Government is' that they stand by the man on the spot. And so, even it 

~ facts are given to them enquiries, are made through their own subordinates .. 
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I recognise that they have no other avenue for making inquiries; but I do think 
that in View of the general complaint of which the Government 'at the top iR not 
or ought not to be ignorant, they should take some of us into oonfidence and 
not dub us all entirely as liars, It is not always necessary to uphold sub-
ordinates simply because they are subordinates. 

I know that t,he Home ~  finds it very difficult to assess the evidence 
between man and man. When he finds A saying something and B saying 
something else, he !;lays he is not quite sure who is speaking the truth; but 
as magistrate, as judge and as a man of commonsense, he knows that there is 
very often 0. difference between man and man, and the evidence of one, man 
has to he taken to be more credible than the evidence of another man. It is 
not enough to say: 'Sri Prakasa says this and Ram Prasad says that; and as J 
Sri Prakasa is my enemy, I must believe Ram Prasad'. I ~  no doubt the 
Honourable the Home Member will realise that, even though it is irrelevant to 
the matter in hand, the statement I am making has some relation to the case 
of Dr. Lohia and his jailors, So far as my friend Sir Gurunath 13ewoor is con-
-eerned, I should certainly like him to give us an aSSUl'ance that he will see to it .. 
that political reasons do not interfere in the matter of the restoration of tele-
phones; and that telephones are not given away uselessly to Government 
officials even when they do not need them and that persons who are really in 
need of these telephones are not deprived of them, 

For instance, in Benares, there is a food office. Inspectors, ,Sub-Inspectors 
and everybody connected with this Department has a telephone, Although 
t,hese men say: "we do not want a telephone; it is a nuisance in our house; 
'and we cannot have an extra peon to look after them ~  are told: "You 
'1lUst have them, otherwise I cannot deprive Sri Prakasa of his telephone; and' 
~  you a telephone will be a good exeuse for not giving it to him, ~  

things should stop. After all, my friend represents a Department that can be 
Tegarded truly as a nation building Department. He does not represent a 
'repressive Department like the Home Member. He can understand and 
sympathise with t:.Ul' point of view; and I hope he will do it and also cure the 
Department, which was a Department above ~  of all the evils that 
have now come into it. If he wants extra money he must see to it that the 
money is' properly spent. Newspapers that want teleprinters must get them; 
t.hose who want telephones must get them; and these things shoQld not be un-
11ecessarily planted oJ? persons who do not waJ;l.t them, I do hope that some 
:assurance will be forthcoming from my Honourable friend which will enable us 
io withdraw the motion. We want to be assured that·in future we shall have 
better times than we have had in the recent past. 

Mr. Ahmed E .. K. Jaffer: I rise to associate myself wholeheartedly with 
-every word that has fallen from my friends Mr. Saksena and Mr. Sri Prakasa. 
I can say that the Government of India during the period of this war have 
-oonsidered the telephone department as their own. They did. not feel that 
t.hey have got to serve the public. When 'the war was on, telephones were 
indispensable and I can say from my own experience and that ~  others that 
just claims have been overlooked and telephones have been forCibly removed. 
My friend Sri Prakasa Rpoke of taking us into confidence. When this question 
.of connection and disconnection arORe, Government appointed a committee of 
,ii huzw's under the presidentship of the District Magistrate to consider whose 
telephones were to be removed and whose retained. Those who opposed Gov-
-ernment in political matters were the first to be deprived of their telephones. I 
<lan say from my own experience as Secretary of the Telephone Subscribers 
Association th .. t  a telephone of my colleague was taken away because he had 
-the guts to oppose the Government. There is no doubt that they have behaved 
shabbily in this respect, . 
Now, they are b$ging in the message rate system. I want an ar:.surance 

from my Honourable friend t.hat the message rate system is buried for ever. 1\ 
is said "that the met.ers have not arrived. I hope they won't arrive and have 
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gone below the sea. I hope that thiR ~  will not be introduced, I Imow 
that during the pre-war days the t.elephone authorities used to run to the 
merchants and beg of them to take the telephones. If you feel that we cannot 
do without them, you lire ~  mistaken. We are prepared to carryon our 
work with the ehaprasis and dispense altogether with your damned ·telephones. 

Sri •. ADauth.alaf&Dam A.yyaugu: Now that the war is over, there is eVel'y 
scope for extending the trunk telephone system. There are 365 districts in 
India and each district headquarters must have a trunk telepbone connectiOil. 
No district headquarters should he without this connection. That is all I have 
to say. 

Sir Gunm&th BewOOf (Secretary, Posts and Air Department): The first 
~  question that has been raised is how this extra expenditure of 2 crores 11 lakhs 
and 90 -thousand has come to be incurred. The details were given in the 
memorandum to the Standing Finance Committee, They appear on pages 6 
and 7 of the proceedings of the meeting on the 23rd March 1946. Briefly 
speaking the increased cost was due to the payment of war and dearness allow-

" 

, ance and good conduct pay at enhanced rates which decision was taken after 
the Budget had been prepared. There was also an increase in pensions and 
there was increased expenditure on staff and payments to railways and other 
mail carriers as a result. of growth of traffic. When we talk of increased acti-
vities, the intention was not to say that there were any new types of business, 
but increase in the total volume of husiness handled by the Department which 

-' 
necessitated the employment of more staff and the payment of more money to 
carriers of mails. 

Diwloll Cha.man Lall: ] f there is increased business, what is the necessity 
for retrenchment? 

~. 

Sir Guruutt. Bewoor: There h'ls been no appreciable retrenchment in the 
CUlTent year., It is as a result of 'reduction of business in some places that 
retrenchment becomes nece!,!sary. So far as I am aware and according to the 
last. figures we had,  there are only a few hundreds all over India, and lltlturaUy 
there is. retrenchment in worklfuops which were manufacturing material for 
war purposes. So far as the main staff is concerned there has been little 
retrenchment. Such ret.renchment would be in connection with the employing 
of war serVice personnel. I do not think I need say much more about the 
various items. I have got here details, but I do not suppose my Honourable 
friend Shri :Mohan Lal Saksena wants details. They are given in the memo-
randum to some extent. 

Now, Sir, about telephones: There have been serious complaints and I 
recognise there is justification for these complaints. I am myself one of the 

... biggest complainants against telephone. It is a tragedy as M.r. Jaffer said 
r that while before the war, we used to go round begging people to take t.elephones 

in their residences, sending our Inspectors round personally to people, we are 
now in the unfortunate position that we cannot meet the demands which fil'e 

~ being made by variolls people. As soon as army material becomes scarc€', a 
black market arises find we get accusations of bribery and corruption and various 
ether things. Actually I do not know to what extent there is corruption. We 
have had communications from various people and every eomplaint made has 
heen properly aUendNl to. I should like to mention first of all what we have 
done in order to meet the increasing demand. During the war we were faced 
with a very larae demand from Government Departments including defence 

.... " services. You ~  expand the telephone suddenly. The material was not 
in this country. Before the war we were just about meeting the public demand 
and then we were faced with a very huge demand ~  to outbreak o.f ~ . In 

. of'der to meet war demand, we had to disconnect some of the eXisting sub-
scribers. We had the authority under the ordinary hiring contract to disconnect 
"'subscribers after· giving due notice. We certainly disliked disconnecting our 
old subscribp.rs, but we had no other way.. In order to stop complaints, we had 
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in ~  the big towns advisory committees appointed because we did not 
want the local  Divisional Engineer to take all the ~  for disconnect-
ing 'A' and while leaving out 'B'. 

JIr. Ahmed E. H. J&fIer: Who are these men on committees? They are 
ii hUZUTB. 
Sir Gurunath Bewoor: That is a matter of opinion. 

Shri Sri Prakasa: Are the recommendations of these committees attended 
to? 

Sir Gurunath Bewoor: So far as I am aware it was done. I have experience 
of the committ-ee in Delhi, but I do not know how it waS' elsewhere. 

'I 

K!' ~  E .. B. J&fIe.r: There is not one ~  of the Telephone tI 

AssoClatIOn on thls commlttee. Thelephone subscnbers were not ~  
and they always took ii hUZUT8 on these committees. :it was the most illegal 
and· wrongful act on their part to disconnect telephones. After all what does 
flo district magistrate know. Who cares for the district magistrate. 

Sir Gurunath Bewoor: The opinions of these advisory committees were taken ~ 
and thl;l telephones of certain people were disconnected. 

Kr. Ahmed E. B. J&fIer: No use. 

Sir Gurunath Bewoor: Mv Honourable friend Shri Sri Prakasa referred to 
certain connections which ~  taken away on the orders of the district magis-
trate. That was done under the Defence of India rules and the Postal Depart-
ment cannot be held responsible for that. Now that war is over, the Govern-
ment demand for telephones is going down slowly, but we have not yet had 
that large release of the number of telephones which we hoped to get from the 
defence services. When A.B.P. was disbanded, a certain number of telephones 
were released. But there are various other activities of Government and' 
Government Departments come to us for telephones for essential services. I 
can assure Shri Sri Prakasa that we do not automatically accept'the demand 
from' Government departments so as to over-ride the claims of private sub-
scribers, unless it is specifically asked for as required for essential services. 
Otherwise, government servants take their tum along with old subscribers. 

Shri Sri Prakasa: Will the Honourable Member take it from me that the 
Food Officer of Benares. ,distinctly wrote to the Department that he did not 
wanti an extra telephone for his Inspector but he was forced to keep one; and 

Sir Gurunath Bewoor: I am not aware of that. 

Shrl Sri Prakas&: .... a non-official neighbour. who happened to be the 
Editor of a Congress newspaper, was denied the same. 

Sir 'GUfUIl.QI. Bewoor: I am not aware of that instance. If that is so, I 
am SOrTy. 
JIr . .Ahmed E. H. J&fIer: Is the Honourable :Member aware that a hair 

cutter in Poona got a telephone whereas the telephone of Mr. Pocha was 
removed because he opposed the message rate system. 

Sir Gunmatb. Bewoor: After all hair cutters also serve a very useful purpose 
in the economy of the country. I do not know whether all this occurred during 
the period of the war or before the war. 

JIr. Ahmed E .• H. Jlfter: During the war period. . 

Sir Gunmath Bewoor: 'I am under the impression that this ,Associatkn was 
started sometime before the war. 

JIr. Ahmed E. B. Jat!er: During the war. 

r: 

,,', 

Sir 'G11l"DD&tb. Bewoor: The present position is th.is. General ~  '1 
have been issued to discontinue all the advisory commIttees. fbere will be no", . 
~  advisory Cl)mmittees so that these so called ji huzun wnI cease to exist 
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~  the question will. be decided by the postal authorities concemed. The 
second thing is that as telephones' beconieavailable they are going tQ be made 
.available first to subscribers whose telephones were taken away. They will be 
fairly high up in the order of priority. The exception -is this. Government 
<connections for essential services must take precedence over everything else. 

Diwan Chaman Lall: What. is my Honourable friend doing to get more 
material and lllaking more telephone lines available? 

Sir Gurunath Bewoor: I am coming to that. 

Shri Sri Pra.kaB&: What do you mean by essential services? 

Sir Gurunath Bewoor: If the head of the department considers that a 
particular connection for one of his officers is essential the postal department 
. has to accept that, because it cannot take B.Ily :>ther decision owing to lack of 

I knowledge of the essentiality of service. During the last six months we have 
made special exceptions in favour of elections. For example various ~ 

bodies or parliamentary committees were given preference over people who a.1'I3 . 
in the waiting list. To a limited extent Doctors are given preference depend-
ing on whether there are numerous doctors already in the area or not. Then 

.", we have in certain cases given preference for newspapers and newsagents. 
But leaving these few exceptions, by and large those whose connections were 
taken ~  I call the old clients-are given preference. 

Mr. Chaman Lall wants to know what we are doing to meet the large demand 
that undoubtedly exists. I lllay say straightaway that as a commercial depart-
ment, the Posts and Telegraphs Department would only be too anxious to 

, satisfy customers because we make a net income over our expenditure. Now, 
:Sir, during the war we could not get the equipment. We had ordered a large 
'amount of equipment before the war hut all these orders were held up partly 
.due to the diversion of the factories in England to war production and partly 
,due to shipping difficulties. Throughout the war we have been trying our very 
best to get full equipment and we have not succeeded. 

Slui Kohan Lal Saksena: Sir, may J know why orders were not placed in 
the U. S. A.? . 
Sir Gurunath Bewoor: It was still more difficult to get them from the 

U. S. A. Also, the equipment is different. 

Shri Mohan Lal Saksena: I want to know whether orders were placed at all? 

Sir Gurunath Bewoor: No, Sir, because we were aware that we could not 
get them; we made inquiries and found that we could not get them. In fact 

• we had to start manufacturing in this country and we have developed a large 
factory in ~  which produces manual telephone equipment. 

Shri Kohan LaJ. Sa.ksen&: Is it not a fact that many of these instrument&; 
were taken by the American forces here and there would have been justifies-' 
tion for getting material from the U. S. A.? 

Sir Gurun&th Bewoor: I do not understand the Honourable :Member's 
question. If he refers to the fact that the defence services taken a large 
number of telephones, that is true. But we manufactured for that. 

At present we have planned and in some cases we have placed ?rders for a 
large number of telephone equipments. For example, for Delhi and Delhi 
Cantonment we have ordered 2,000 new units for replacing existing units, and 
2,500 for new equipment. Similarly for Lahore and Lahore Cantonment 'we 
have ordered altogether about 3,600 equipment, for the Jheria coalfield ex-
changes about 1,100, for Pindi 1,000, for Allahahad 600, for Cawnpore 1,000, 

~ for Nagpur 300, Amritsar 1,1)00, Simla 1,700, I.lyallpur 400 and Meerut 200. 

Shri Mohan Lal ~ And how many for Lucknow? 

Sir Gunmath Bewoor: Lucknow has already been extended. What I have 
• lnentioned here are all automatic telephone equipments. So far as manual 
__ equipment is concerned we are manufacturing it in this country. 

~ Ahmed E. B . .Taler: How many for Bomhay and Poona? 
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Sir Gunmath Be"oor: We have ordered for Poona 1,350 and for Bomba ... 
we have recently placed before the Standing Finance Committee a memoranduIi:l 
which shows that for Bombay we baye ordered 6,400,  for Ahmedabad 700 and 
for Karachi 1,000 . 

..au Bam.. Baraya liugh: What about Bihar? 

Sir Guronath ~  TelephoneR are ordered for exchanges and not fora 
province as a whole. 

F'or Calcutta we are pl!uming to put-ill automatic telephone equipnlent 
capable of taking on iiO,OOO subscribers aR against 25,000 at present. 

J just wanted to give a general' idea of what the department if; doing in 
order to meet-the undoubtedly existing demand among the public; and in this-
connection 1 would draw Honourable Members' att-ention to the post-war plan 
relating to telephones in this volume a copy of which is in the Library -of the 
House. And if any Honourable ~  feels ~  int-ereRted I shall 
be glad to sent-him a copy: I am Rorr;v T haw' not got enough copies to give 
to every ~ 1\:[ember. 

Sir, ill yiew of wha.t T have said I hope the Honourable Member will with-
draw his mot,ion. 

Au Honourable Kember: \Vhl:lt about lIIeRsage rates? 

Sir 'Gurunath Bewoor: I cIo Hot 'know if it is quite relevant to deal with 
message rates and it is also difficult to give straightaway "yes" or "no" as a reply. 
It ii, a matter whieh has been examined at great length and I am quite pl'cpUlwl to. 
argue it out with the Honourable Member: but J would like to say that the 
declared polic.v of t,he Gove1'nment of India is to introduce the message rate· 
system all over India. 1t is a svsten't which iR found aU over the world and the 
(}o .... ermnent of India ~ definitely decided that the mes!;age rate system 
should he introduc('d. Tt il'\ the faire!;t svstem to evervbodv: it reduces un-
necessary calling and it enables the man ~  wants to have" ~ telephone as a 
security and convenience to haw it without having to pay the high subscription 
which a business man who mnkes 300 to ;,)00 calls ought t.o pay, But really 
Sir, this question i!; not releyant to the present. supplementary demand and thai 
is why I did not mention it. Rut I haw given the position as the Honourahle 
Member forced me to do it. 

Sri •. Ananthasayanam Ayyangar: Whllt abont extension to the Frontiel'? 

Sir Gurunath Bewoor: That il> in the plan. 

Lt.-COl. Dr. J. C. Chatteriee (Nominated Non-Official). When will you 
. exchange these antediluvian telephones in Delhi by automatic ones? I refer to· 
those which are worked with the hand and no replies are ever received. 

JIr. Ahmed E. H. Jailer: In view of the opposition throughout India to the 
message rate system, 'will. the Government of India abandon this system 
altogether? 

Sir GUl'UD&tb. Bewoor: There is no such opposition us the Honourable 
Member assumes. It is his assumption only. 

'Sbri Kohan Lal S&ksena: Sir, in view of what the Honourable Member 
has ~  I do not like to press the motion. 

The motion 1,'8S by leave of the House withdrawll. 

JIr. President: The question is: 
"That a supplementary sum not exceeding- Rs. 2,11,91,000 be granted to the (;o':;;1'no1' 

General in Coundl to defray the charges which wiII come in course of payment during th,. 
ypi}r ending on the 31st day of March, 1946, in respect of 'Indian Posts and 1'a1 egra phs 
Department'. ,. 

The motion was adopted. 

,,' 
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DEMAND No, 12-EXECUTIVE COUNCIL 
3237 

The ll0a0arable Sir ~ ~ ~ ~  Sir, I beg to moye: 
"That a. supplementary sum not exceeding Rs, 59,000 It.. granted to the Go\-ern01' 

GE'llt.l'al ~ Council to defray the charges which will come in course of payment during th .. 
year ending on the 31st Wy of March 1946; in 1'espect of 'Executive Council'," 
Ill. Pl8Iideat: The question is: 
"That a. supplementary sum not exceeding RH, 59,000 ~ granted to the Governor 

Gf'neral ~  Council to defray the charges' whi,eh will come in course of payment during the 
year ending on the 31st day of linch 1946, in re8pect of 'Executive Council'," 

The m9tion was adopted, 

DEMAND No. 14-LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBL\" 
DEPARTMENT 

The Boaoarable Sir Archi .... d ~  Sir,l beg to move: 
, "That a supplementary Bum not exceeding Re,· 1,61,0!l0 be ~  to the Governor 
Gf.nera: ~ Council to defray the charges which will come in course of payment during thE! 

"  . ~ ~  on the 31st dar of March, 1946, in respect of 'Legislative .-\ssembly 'Ini 
Leg1sla tlve Assembly ~  ' 

, 

r 

Ill. Pre8iclent: The question is: 
"ThaI. a supplementary sum not exceeding 'Rs, 1,67,000 be ~  to the Gonrnol' 

Oeneral in Council to defray the charges which will come in course of payment during t.he 
~  eliding on t.he 31l1t day of March 1946, in respect of 'Legislative A_mbly and 
. ~  Assembly Departlmlnt'," 

The motion was adopted. 

DEMAND No. 15.-HollK DEP.o\R'rMENT 

The JIoDourab1e Sir A ~ Bowl&DdI: Sir, I beg to move: 
"That a. 8upplemen\ary sum' not. excl·eding RH. 3,86,000 be granted to the Go\'ernor 

Gt:l1el'al in Council to defray the chargl's which will come in course of payment during the 
year ending on the 31st day of March, 1946, in 1'espect of ~ Department'." 

JIr. PnlideDit: Motion moved: 
"That a. !,upplementary .IIum not eXl.'Cecling Rs·. 3,86,000 be grauted to th.e GOYe1'1101' 

Genera' in Council to defray the charges wh1ch will come in course of payment during the 
yelol r ending on the 31st da.y of March, 1946, in respect of ~ Department'." , 

i:.'xpcn(liture on item D-B-mployment Sdcdion BU1'eau and item E-l(I) 
Indian Civil ~ Recruitment ExpenRes 

Prof. •. G. Ranp: Sir, I move: 

"That the demand for a supplementary grant of a ~  not exceeding Ro, 3,86,000 in 
l'eSpeCL of 'Home Department' be reduced by Rs. 2,54.000." 

I wish to condemn the expenditure on item D-Employment Selection 
Bureau, and item E.l(I) Indian Civil t:;ervice recruitment e!penses . 

• Sir, we are given no information in detail about these Indian Civil t:;ervice I recruitment expenses, if it refers only to the additional expenses that they are gOillg to incur or that they have already incurred during the bst year in making 
selectiolls that were referred to in the adjournment motion, we take very strong 
oujection uecau!:Ie this House has .dready ~  its view that the ~  

, of State there and the Goyernment of India here should not proceed wlth their 
proposed policy of recruiting a new large numbers of Europeans to the Civil 

~  and although the House has condemned that policy of the Govern-
'. ment of India and the 8eel'etary of State, Government seem to have incurred 
all this expenditure, aml we ~  to condemn that. If on the other hand it 
is illtended to continue this policy of Indian Civil Service ~ as per 
Hw Oovernment of India Act or whateyer it is, I ,wish to tell them that they 
hUH:' no warrant whatsoever to proeeed with that kind of policy any longer, 

... Hlld that they had muc-h leI'S \,.rrant during lallt year to have incurred this 
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expenditure, for the simple reason that the Government.in England has-declared 
its policy of abandoning its imperialistic hold over India and to transfer power 
to Indians. If they are really sincere in these declarations I do not see any , 
reason why the Government of India should carry on ~ ~  to the ~  
Indian Civil Service in England merely beacuse they have 'been author18ed to do 
'So according to the Government of India Act. Tbey should have taken han eharly _, 
-occasion to have got that Government of India Act amended. That t ey ave 
not done. The next thing is that they. need not have given effect to that 
particular provision which empowers them to carryon this ~  to the 
Indian Civil Service in England as well as in India. Merely because they are 
given power it does not mean that they should exercise their power. Therefore 
I have very strong objection to this particular item in thii' supplementary 
demand. 

Next I come to the Employment ~  Bureau.. They want tQ spend a 
lot of money on this. They give very little information in the explanatory 
memorandum, but on the other hand I am told that a memorandum was 
placed before the Finance Committee, and I find from it that this is. a new ~ 

section that is transferred from the Army Department. They have hltd what 
is known as 'Employment Selection Bureau' with psychological experts working 
the Army. Now that, the Army recruitment is stopped or is suspended for 
the time being, they have fallen so much in love with this particular depart-
ment that they have transferred it to the Home Department. Supposing it 
is a good thing, why should it be transferred to the Home Department? The r-

Home Department is not a very popular department in this House; this Hou!';e 
has expressed its want of fa.ith and confidence in the Home Department. Of 
all the departmenLs of the Government of India, the Home Department if; -the 
worst sinner so far as silence is concerned; they give so little information and 
they keep back so much information. In the Department itself there are '10 
few Indians that Indians-either in private or in pubIic-are incapable of getting 
any kind of information whatsoever in regard to the working of this department. 
Therefore supposing it is a good office, I do not want it. to be controlled hy 
the Home Department. 

Let me come to the merits of the scheme itself. \Vhat is the scheme 
intended to achieve'? They are to investigate and advise the Government of 
India and other authorities on the application of technical methods of selec-
tion for the purposes of recruitment to the various branches of the public ser" 
vices and for general employment purposes, and so on, such as suita.bility for ~ 

industrial and vocational training, or for any particular form of employI!lellt. 
If it is merely intended to help Government in their selection of officers for 
various industrial and vocational training and such other activities, it can be 
contended that there is a very good case for it, because psychological experts 
are now said to be very good in finding out the suitability of various candidates 
for various technical activities as well as proficiency. But if, on the other 
hand, it is intend ell to. extend its operations to any particular form of employ-
ment, and later on to try to help the Government in selecting candidates for 
Qrdinary civil employments also, I am not quite sure whether it will be a very 
good thing at all. Some time last year, during the session of this House, 
complaints were made from different parts of the House about the way in which 
the psychological experts are supposed to be using their talents over a number 
of people who were going for recruitment in the Army. Scientists themselves 
differ over the value of this psychological examination of various candidates. 
But supposing it is a good one, when is it·to come 'l.n? Is it tQ come in in 
order to decide which particular candidate is the most efficient one, and 
therefore that particular candidate alone has to .be selected by Government 
irrespective of the community to which he belongs. It is the a.greed policy, ;t 
think, of the Government here as well as of the various 'Provincial Govem-
mentsthat several of these suppressed neglected, backward, sobeduled castes <", 
and classes of people are to be given special weightage, and ~  preference 
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~  selecting people for various departments. I subscribe to that principle; 1 
.am ill favour of giving as much help as possible to those who otherwise do not 
have the same chance in competition but. who are capable of sHtisfying these 
psvcholoaical experts. But if on the other hand we are going to use these 
.€xperts ~ making a selection as between various ~ ~ belonging to a parti-
'Cular community, Bay scheduled c:ustes, I have no obJectIOn. If you want to 
·select a candidate from amongst the sC'hedu\ed caste candidates, then yon can 
'make use of the services of these experts in order to select a candidate who is 
really fit and competent. So you have got to use this machlnery very care-
fnIly find very conscientiously. That. much of e3re and that much of conscience 
youcanl1ot expect to be displayed ~ the Home Department, and that is 
why T take objeetion to this particular new department being placed under the 
Horne Department. T suggest that it should he placed either under the Edu-
<cation D€partment or under the Labour Department, but not at all under the 
Home Department. 

Now, I come to the personnel of this Departme'nt. Who is the head of this 
Department? An Englishman-an ex-Army officer. Like thil? they go on 
'.creating any number of new jobs. I do not wish to go into details, but I must 
-say that we feel very strongly about it. The other day the Food Department 
'told us that they brought a man for six weeks to start with ... 

8hri Sri Pra.kasa: Six hours! 
Prof. If. G. Ranga: They tried him and he ,vas found suitable. They kept 

,him on for six months, then t.wo years, and then another two years They 
..have now taken him on for five years. It goes on like that. In another case 
t.hey haye brought fill English officer t,ia Kashmir; it is a thin end of the" 
wedge. In Kashmir he was found to be a competent fellow, and therefore 
-they' transplanted him in the Government of India Secretariat. He was 
~  Rs. 1,500 there, but here he has been given Rs. 2,500. And this 
wonderful gentleman was unable to accept anything less than Rs. 2,500! 
'Some name was given to us-"\Vhite or Lloyd, I do not remember what it was. 
We do not want Englishmen in all these key positions, and this is an important 
·position. He is gaining experience at our cost, and after he gains all that 
valuahle experience he will go back to his country and the benefit of his 
,experience will be utili7.ed by England. We get nothing at an. We want to 
'prepare our own Indians, and I can tell my Honourable friends on the 
"Treasury Benches that Indians in every way can beat anybody in efficiency, in 
eompetence, and in sense of responsibilit.y. But yet we do not get these oppor-
-iunities. Even when a new department is being created, I do not see any 
reason why an Englishman should be kept as the head of the department. 
'Therefore, Sir, T want my Honourable friend to give us an assurance that Ehis 
·gentleman will be kept. there-may be for a few months-until an Indian is 
:trained to take his plae>e. .It 111tist be the policy of t.he ~  to see to 
·it that the Indian is trained with the definite purpose of taking the other man's 

4 place and not that he is just being given a training. We want a 
p. K. definite assuranee and I move my motion: 
Mr. PresJd8nt: Cut motion moved: ' 

"That the demand for a 8upplementary grant of a slim not exceeding Rs. 3,86,000 in 
,respect of 'Home Department' be l'aduced by Rs. 2,54.000," 

Does the Honourable Member stick t.o the figure lh 2,54,OOO? 

Prof. If. G. Ranga: The figure is not so important. 
Mr. Pre.sident: What figure cloeR he want it t,o be? 

Prof. If. G. Ranga: I am prepared to make it Rs. 2 lakhs or lis. 100. 
Everything depends on the answer of the H')nourable Member. 

Sir Mohammad Yamin Khan: 1 simply want to say that I was one of the 
:three who went from this House last vellr at the invitation of the Government 
-of India to Dehra Dun to inspect ~ working of this Bureau. There were 
:Sardar Mangal Singh, Shri Sri Prakasa and myself. The process that we saw, 
..I can confess, we were very much struck with. A lot of candidates who came 
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from the ~  before this ~  were considered by us to be very brilliant. I 
aud Mr. PrakasH WCl'e ill one batch aad Sardar Mangal Singh and another 
gentleman \\"ere in another hatch and we ,,'ere assisted by one member of the 
Public St"l"vice COlllmission eaeh and these psychologists and psychiatrists were 
examining the gentlemen. We see a very brilliant man come in and we· 
thought he should be chosen. But ~  he began to fall down and we 
ourselves c:.oudenlllcd him for the service . . 
Diwan Ohaman x..n: How 111any Melllbers of the Assembly would have--

passed this test? ' . 

Sir ~ ~ ~  1 dC) not know. ' But we were impressed by 
the character of the test. 
JIr. President: Order, order. HOllourllble 3Iembers will carryon consulta-

tioll in a lo,,:er tone. 

Sir lIohammad YalDin Dan: There was one gentleman who was picked to, 
be VCl"Y brilliuut and he \las doing well in the tests. Then there was a tele-
phonic test and in this test this man was made to telephone to the other side, 
and he was supposed to be the District .Judge and he was going on long leave 
and he had to dispose of his car. He ;;uid he wanted to garage his car. He 
was told to phone to a motor car company: he did, and he started talking 
somethillg like this: "Hello, old chap. I want to put my car in the garage." 
Later on the other side wa" tempting him and f;aying ~  are :vou putting 
up your car in the garage. ~  is getting good price in 
the black-market ,for his car. Why not dispose of it." He said: 
~  no. My wife likes the car very much." The other fellow replied: "The· 
wife can be kept quite when you get such a good price." Later on he said' 
"All right, old chap. come to dinner and if my wife is willing I will sell it 
off. " . .. 

So the very man who waf; supposed to be adllJinil>tering against the black-
market, got tempted and succumbed to the temptation. 

Shri Sri Prakua: How does the Honourable Member know that he was not 
ultimately appointed to the job? 
Sir lIohamm&d Yamin Xhan: I don't know. But Sri Prakasa and myself 

were aniazed to find that he whom we considered so brilliant ultimatelv was 
fonnrl to be wanting in chmacter and succumbed to the temptation ~  the 
hInck-llwrket. So whatpyer Illay be the nature or broader policy of tM Engli;;h-
mfln or the Indian. I believe entirel" in that. But I was very much struck 
by the method and the things whi"ch' went to split up the ~  qualities of' 
each man so that YOU eould know at once who is the man who could be the 
best man H" a ~  servHllt ana who should not be admitted as a public 
!"f'l"Ynllt. So thif; test as apart from the mere ~  qualifications is really 
t.he proper test for the·man to he a good public s«;lrvant. 'Ve have seen very 
often that those who were very brilliant students ultimatelY the" were not good' 
\\"lwn they came in life ,md .people who used to play tru'ant ~ their schools 
Rnd colleges becamf' really pl'ominent figures in publie life. 

Prof. N. G. Ranga: Like Knights of the Briti;;hEmpire! ' 
Sir Mohammad Yamin Khan: Ye", l>ome of them become Knights of the British 

J<impire! That if; how the te"\l> were held and I thought it my duty to give 
this explanation to thi,; HOIll>e, because I wal; deputed not ill my personRI capa-
city but. as it Illt'llllier of the Assembl.v along with othE'r llleri1bers, and I 

~  that this WIIS the best opportunit,y when to do it. Sir, I reSl1me my 
>;eat. 

Shri Sri Prakasa: I shouln also like to sa.\' a fe\\· words. I think that the 
method i" good, apart from the merits of the case as presented by my friend. 
Prof. ~. G. RangR. ~  it should he adoptt'd for reeruitment in the public -
sel·vice. 
rAt this stage Mr. President vacated the chair whieh ~ than occupied 

hy 2Hr, Deputy President (Sir Mohammad Yamin Khan)1. 
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But I agree with Prof. Hanga that  that should not mean that only one 
(:ollllnunit.y members of which happeu to pass the test should get all the jobs;. 
and that other commuuities should be excluded. Some method must be found 
so that members of nll communities get a fair chance in these tests and get 
a fair share of the public services. One thing I remember when you. Sir, and' 
I saw the experiment together, and that was that in a picture test. I passed 
and vou failed ! 
Lt.-Ool. Dr. I. O. Ohatterjee: 1. would like to say a few words about the· 

psychiat,rists at work on these Selection Board. In Delhi on the Army 
Selection Board we continually quarrelled with them because they wanted to 
impose their opinion as against the rest of the Board and the result was that 
whereas they non-co-operated with us and refused to sit with us on the Delhf 
Selection Board. thev cut our throats at Dehra Dun and whichever candidates 
we sent up they setit down because there these psychiatrists had too R free 
hand at the final selection. I take a middle view. As an educational worker' 
I recognise the vRlue of. the psychologist while making selections but there is 
always a ~  that these people take too much unto themselves and my 
E'xperience ill Delhi ,,'as that they tended to prejudge the case of a candidate. 
This was a board in which there were three Europeans and one Indian member. 
vi.? myself. As s\Jch it ~  not· be a bOHl'd· which ,nls in any wav biased 

~  in {ayollr of· these candidaf.cs. I am not a pSYbhologist myself and' 
therefore ~  be prejudiced ug'ainst It psychologist. but my brothers are-
'{PI'." well lmown I)syehologistl> in the ~ . These psychologists certainly 
form a very' valuable addition to a selection board and to this ~  I do. 
support the idea of hringing them in. You will remember last ,Year when 
speflking on t·he very SHIm- question I raised the point that up to UQW or at 
any rate till recently most of these psychologists on the army selection ~ 

WE'I'e nil Englishmen and I felt that in this matter Government had -been very 
>:lrm-in utiliRing thE' tnlent that we have in this country. There are certain 
peop)P in t,his country who havE' done a great deal of work in experimental 
l'i>,\"chology. At thnt time my remark>: were uddressed to the Defence Secre-
tary and he definitely liromised thRt he would undertake' to Indianise these 
-rauks of psychologistI' but I do not know what progress has been made. In 
spite of a oerWin amount of prejudice which I have against giving the psycho· 
logist a (!Ul'te h/lIl/cllf'. 1 feel that it would' be u good thing to truill them in. 
this country. I also agree with Prof. I{anga to() this extent that the most suit-
flble depRrtment in whielr these people should be tt-ained or the department 
which is best suited to take charge of this training is the Education Depart-
1lH'1lt. After all the Education Department has some pS.'ichology I think and 
they would be ~  milch better ahle to train these peoIlle than ~  other' 
J)epUl'tmellt. 

1 would like to have another assurance that a definite effort will be made to· 
discover psychologists in this country. Psychology is a subject which £s 
appreciated and valued by Indians more than any other nation. Every effort 
should be madtl to discover the t.alent in this country. TherE are men here· 
who. Ilre fully cl}pable not only of lea.rning but of triiniu&, others and every 
effort should be lUade to train these people UI) very quickly. 

I have declared more than once that, it is UlJ view that recruitwellt to the 
public services should be on merit and on merit alone. I do not want to press 
tbat point, because it is not relevant on this occasion but I would like to 
modif,)- my own view to this extent. When I say luer;t and merit alolle I do. 
not lnean that ~ is wet'it determiued b,-;II. eXamiill.ltiulI test onl" aud 'that 
no other test of chul-acter 01' personality ;1' fitness for public ~ should be 
applied. I did not mean that and I do not hold such a view. What I said 
\"as that there III'e many ~  of recruitmel1t.' Experience shows that, 
ever.,-system hus some defect or other. Some people say that selection by 
nomination is the best. Oihers feel that u purelv educational or academic ~ 

supplemented by a pet'sonal interview (which is' the old system by which the--
Civil Service was recruited) is by far the best. My own view is that in-the-
elJd a competitive sy6tem really is the fairest system because it cuts out nepo-
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tislI1, rt';commendations, nominations and reservations. After that I would say 
that when the candidates are selected and they come up to a certain intellec-
tual level, I have no objection to your prescribing a different intellectual level 
for backward classes, at that time a psychologist will be of great help to advise 
the board if he sits there as an adviser and not as one who largely determines 
the decision. I hOPl' thnt these two assurances viz., that Indians would bl-' 
trained for this work and Indians who are capable now would be employed and 
-secondly that this work would be transferred to a more suitable department, 
would be given. The HOllie Department, even when my friend Prof. Banga be-
eomes the Home Member, is not tbe department suitable for selection of candi-
dates for the Public Stlrvices. Even then, the Education Department. which is a 
new Department and have not got very much work to do might with advanta.ge 
:be entrusted with this responsihility. 

Mr. K. Alai Ali (Delhi: General): Sir, lllay I seek some elucidation? I 
:1lI11 feeling a little confused on this matter. The creation of the employment 
:selection bureau, as far as I know, is still under the consideration of the Home 
Department. I s that not so? 

The JlODourable Sir John Thorne: My joint Secretary, Mr. Williams, will 
,explain the thing present.ly. The Employment Selection Bureau does exist. 
It alread,v exists in a partly elementary stage, and the officers concerned with 
it are for the moment, for the most part, employed in connection with the civil 
-selection board. 

Mr. K. AI&f Ali: What I want to know is this. If· 1 have not made a 
mistake, a note was put up before the Standing Oommittee of the Home Depart-
ment and it related to the Employment Selection Bureau. I do 
noi want to go into the details. It is as yet before the Standing 
.Committee, which have not yet considered it. Now what is it that we are 
talking about? Is there an empio;nnent selection bureau in existence? If 
so, what is its. nature and scope? How is it working and all the rest of it? 
1s it working under the Home Department or has it been taken over from some 
·other Department? I want to know what exactly is the position so that one 
·should be able.to offer some remarks. . 
Mr. o. r. V. Williams (Government of India: Nominated Official): Sir, it is 

necessary to distinguish in this matter between the Employment Selection 
"Bureau and the Selection Boards, As the House is aware these modern 
·methods of selection have been very greatly developed during the war both in 
~  and in India, in particular, for the selection of officers ..... . 

Kr. Il. A8&f Ali: May ] interrupt .... 

An lIoDourable Kember: Don't interrupt him-. He is making a maiden 
·speech. 
Mr. K. Aaa.f Ali: We should be very glad to hear all that he has to say. At 

.present all that 1 want to know is whether an employment selection bureau 
is actually working under thE. Home Department or not. 1£ so, what exactly 
is its personllel and what work is it doing? That is all I want to know at 
present. 

Mr. ·Deputy PresideD:t: The Honourable Member will make it clear in his 
·speech. 
lIr. K. A8&f Ali: The Honourable Member is now telling us what these 

modern methods are. We are all well aware of them. What I want to know 
.is whether an Employment Selection Bureau is actually working under· the 
Jlome Department. 
The Jlo1lourable Sir lolln Thome: Yes. 
Mr. K. Asaf Ali: Then, Sir, I ~  just like to say a few words about it 

'before going any further. Something has alr.eady been said about these modern 
,methods having been developed during the last war. I have been trying to 
'keep in touch with some of these developments, particularly through the 
'me<lillm of American newspapers and I believe in America these methods have 
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been developed to a high degree. These methods were first started and 
employed in industries and they were developed by indus.tries. ~ ~  
when the war broke out these very bureaus began to operate III relation to ClVII 
and military" employments as well. 

The Bonourable' Sir .fohn Thorne: This was in America-: 

II1r. Ill. ABaf .Ali: I believe the method was rather popular and therefore it 
was adopted also in England. I am n?t suggesting ~ a single ~  that 
it is not a good thing. It is a good thIng. I should lIke to se.e It ~ ~  
into India under favourable circumstances but there are cert811l' dIfficulties 
which have also to be borne in mind, particularly when these methods are ~  
to be employed in India. T9 begin with, the work of these !!pecialists or the 
test.s of these specialists cover a long period; each individual has to be tested 

~ fqr a number of days before they have done with him, .which only means. that 
it a large number of officers or a large number of recrUIts are to be examIned, 
11 small board Hke this will be of no use whatever. The means that we 
shall have to empioy a large number of experts who may be 'lble 
to examine the recruits or the candidates over a long period and come to 
their own conclll'3ions. PerEtonally I feel that at this time when industrialisation 
is in the air and when we know that industrialisation is bound to take huge 
strides in Ind18" I think we ought to leave the organisation of such bureaus by the 
industrialists themselves. The induf:tri91ists can €mploy them and we can per-
haps borrow their services for our purposes. At present, the industrialil:lts would 
like to utilise the bul't::aus for their purposes. I dare suy they will be prepared to 
pay the government for the examination of all the candidates who may come to 
them from these industries. But I would rather that the government subsi-
dised such bureaus if they were maintained by industrialists, because that would 
be cheaper. I am looking at it from a purely economic point of view. It 
would be much. cheaper. The actual work would then be done by these 
experts in an independent fashion and perhaps their advice would be of value. 
Today, as Prof. Ranga put it, the Home Department unfortunately is under 
a cloud of suspicion-rightly or wrongly-it is a fact and I am not suggesting 
for a single moment that the suspicion is entirely justified-it may not be 
justijied; but there it is ; you cannot get riel of it; and so long a's it is under 
a suspicion I personally think. it would be highly advisable for the government 
to leave this matter out and leave it to those who can organise such ·bureaus 
with equal efficillncy, as far as I can judge. Now whom are they' g()ing to 
employ? In this case it would be .. director, a. chief psychiatrist, a chief 
psychologist, an assistant to the chief psychiatrist and an assistant to the chief 
psychologist. This ~  to be the cadre. . They may be excellent gentlemen 
-I have not the shghtest doubt; they may be very . competent and efficient; 
but finally the burden of the expenditure falls entirely on the taxpayer. 
I would prefer this burden to be shifted to some independent agency, so that 
they may maintain these bureaus; and if the Government of India feel that 
they ought to consult them in respect of their recruits ~  can easily send 
them to tbese bureaus where they may be tested and the. results may be 
accepted or not accepted as the case may be by the Government of India. I 
do not wish to say anything more than that, but I do support the motion of 
my friend Prof. Ranga on the other ground as well and that ground, I think, is 
vital. That ground is the r9cruitment to the Indian Civil Service and to the 
Indian Police Service in Et.gland. That is a serious point. This recruitment 
must stop. You cannot go on'-ilslking of immediate transfer of power to India 
and at the same time prejudice the government that will imcceed the present 
government in their choice of whom they are going to employ. It is quite pos-
sible that the government of free India may want some -recruits from England 
or elsewhere---I do not know exactly what their policy will be; we cannot decide 
it today; and therefore since this decision is going to be taken, 
and since this transfer is going to take place. I personally feel 
that the protest of this House must be effective against anv recruitment to 
Any services in . . ~ and particularly the prot8Bt against the recruitment to 
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the Indian Civil I::!ervict: and t,he Jndian Police I::!ervice. On that ground I 
support my friend, l'ro1. Uanga. 

JIr. o. P. V. WilIiamI: I::!ir, the government have set up a bureau as a 
biahly expert investigating and advisory body. The Honourable Member oppo-
site has suggested that each big in9ustrial concern might maintain a bureau 
·of this sort. That is simply out of the (luestion because these very highly 
qualified officers do not exist in such numbers. Government have had ver.\ 
.great difficulty in finding the two experts for the ~  chief psychia1!rist 
and the ehief psychologist; and it is out of the question to contemplate at this 
stage setting up more than oue highly expert body of this nature. What the 
"'0 \. el'lI Ii lent are aiming at is that these modern methods of ~ . which I 
.;ather are approved by my Honourable friends opposite should now be adapted • 
to all possible ch'il needs, and they visualise this bureau as a source of advice, 
not only to Central Departments and the :Federal Public Service Commis-
.sion, but also to Provincial Governments and to any large industrial concern. 
The function of the Bureau whell it is given a specifie project will be to advice 
.on the project, to work out a scheme to implements the project and then it 
will have to{) find the staff to put that scheme into Qperation. For instance, 
it has already had an inquir.y about a particular selection task from NIessrs. 
Tata and Co. That being a non-official matter, it will have to go at the bottom 
-of the bureau's list; but when eventually the bureuu are a,ble to take it up, 
they will advice Tatas .what staff they need to put their scheme into operation 
and they will offer to train that stat!. if Tatas want them to do so. Another 
'fundioll of the bureau will be on the educational side. The :Educatioll Depart-
ment ~ very keen that these methods of selection should be applied at every 
·stage of a;election for high school education and for higher education. They 
have already put a speeific task to the bureau, namely, the best method or 
selecting childre'J at the a!{e of 11 1'1lClJ lIiI it is called. foJ' high school echH"ll-
:tion. 
Diw&Il ·Ollam&ll Lall: May I interrupt my Honourable friend? Would he 

t-ell us what the number is of Indillns who are going t<> be placed hefore the 
,selection board in connection with the war reserve Y8cancie.s lind what is the 
llercentage of the others? 
lIr. c .... V. WiUiams: I will come to that. 'fhe question has been raised 

about the ;European officers emplo;yed in the bureau and on the selection boards. 
Three senior officers of the bureau itself are European officers. They are very 
.highly qualified and it was not possible to find Indians with those high and 
necessary qualifications. 

Lt.-Ool. Xl. J. C. Chatterjee: Did you advertise or lJlake any efforts to find 
suitable Indians for this work? 
JIr. Deputy PreBldent: The Honourahle Member is making his maiden 

speech. He should not be interrupted. 

Mr. C. F. V. 'Williams: The particular vacancies to which I have been 
refelTing were not advertised because we were already aware from very sound 
advice that officers with these qualifications did not exist in India. I should 
like to tell the House that as regards the chief psycliiatrist in particular there 
are probably not more than 10 or a dozen men in the whole world who have 
the qualificllti"ons which are required for this job. We could not find one in 
the l' .K. and we had to go to the United States of America. 

Prof. N. G. Ranga.: How long ago did they begin to train themselves for 
tbis? 
1Ir. O .... V. WiWams: As regards the staff of the selection boards we have 

nine presidential offiC'ers. Three of them are Europeans and six of them are 
Indians. We have three psychiatrists, one for each board. Two are Indian 
officers whbm we have trained ourselves and only one is a European. . Of four 
psychological officers two are Ilidians and two are Europeans. 'lhe two In-
dinn!, 1 may i>Ily, were trained in the War Department's Directorate of Selee-
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;ti.on l>ersonnel during the war. Out of ~ group testing officers two are 
Europeans Rnd the rest Indians, a.nd of three Secretaries all are Indians. 
,]'he&e ofticers ('omprise the total officers staff of the three boards? 

»iwan Ohaman LIn: By Europeans, you mean Englishmen? 
Mr. O. P. V. WUliam8: The training of Indians is one of the ,bureau's 

Junctions, to' which I may say they attach very great importance. They are 
.ali enthusiasts in the bureau. They want to train Indian o1DcE\l'S ultimately to 
take their plnce in the bureau, at any rate to train them in psychiatry and 
psychology and fit. them for this particular method of selection which may well 
,have a big future in India. 

An Honourable :Membel' opposit.e referred to the application of this .method 
of selection to communal vacancies. 1 would ~  to explain that whatever 
thp method of selection followed, whether it is a selection board 01' written 
.examination or interviews the communal rules will apply .to direct appoint-
ments. 

An Honoul'able Member on 111,)" left l'eferred to' the importance of shall I 
,say, of reducing or controlling the influence of the psychiatrists on the selec-
tion board. The whole board is designed to balance technical knowledge and 
tests on the one hand against wider experience and knowledge on the other 
'hand. Each Board carries a President and two Deputy Presidents and those 
~ .  are either men with long administrative experience in Indht or,' in 
I think two cases, with some experience of public life. If the board works 
properly under the President., then the opinions of the psychiatrist and psycholo-
:gist should be balanced against the opinions of the presidential oft)cers. 

An .Honourable Member inquired as to the number of candidates for these 
war reserved vacancies. I would like to explain at this point how the bureau 
came into being and how it was placed under the Home Department. Gov-
nnment were faced with what they knew would be this enonnous task of 
ilelection for these war reserve vacancies in the I.C.S., the J.P. and the 
Central and Provincial services. It turned out to be in fact a much larger 
task than we had anticipated. We have a t.otal of 14,000 applications for all 
these various reserved vacancies. 

Di .... ail t1bAman DLl1: How many of them are English? 
Kr. C. ~. V. wlliiui8: There are 14,000 Indian applicants. 

~ ~  LaU: No English officer applying? 
Mr. O. 1'. V. WiDiamB: The number of European applicants is something 

likE 700. Of the 14,000, something like 3,000 will he 01' have ,been found 
iiJeligible fur one reason 01' another, so that it means that between 10 and 11 
thousand candidates will have to be passed through these selection boards. 
It was the Government's original intention to use for this purpose selection 
boards borrowed from the War Department, but unfortunately the War De-
Ilartment found that it had to contiilUe with the selection of emergency 
I:ommissioned officers and so it could not lend its selection boards and we had 
to set about creating them ourselves. And we have very gJ:eat difficulty in 
tinding the staff for these three civil boards .. But that is how the ~ 

comes tohaye been  handled ill the ,HOllie Department and I would like to say 
with reference to the remarks of some Honourable l1e'.llbers about the proper 
iocation of the bureau, that it is not merely concernea with educational prob-
Jenls or with labour problems. It is also concerned with selection for the public 
lOen'ices and from that point of view and from the point of view of consulta-
tion with the Federal Public Service ~  the Home Department 
i?eemed to be its natural location, but as I say it grew up in the Home 
T;t;partment from tbe force of circumstances. 

One 01her point was raised hy an Honourable Member opposite and that 
was the period of these tests. It is true that in these tests for commissioned 
{)flicers which we have broadly adapted for the purpose of recruitment to 
the I.e.s. and the I.P. t,he period of test is about 21 days. But this period 
is not necessary for all tests of this kind. There are what ape' called intel1i-
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gence and aptitude tests used for testing the fitness of children for high school 
f.ducation and they are only a. matter of two or three hours. You can vary 
your tests and their length according' to the particular purpose which you 
wish to achieve. 

Diwan Ohaman LaJl: Sir, I had no intention of intervening in this debate, 
but to ask a question of my Honourable friend to which he gave ~ reply namely 
that by this method the Government. are going to put through 14,000 Indian 
officers and that 700 British officers are going to be put through tests in London. 

Mr. O. F. V. Williams: Seven hundred European or British 9f1icers are 
being tQ.Sted in London and not in India. 

Diwan Oh&manLall: May I take it that my Honourable friend gives them 
a fret' passage back to England for that test? 

Mr. O. 1". V. Willia.ms: They are all 15ervice personnel and the.y are tl"llllS-
ported by .t.he Services· 

Dlwan Ohaman La.U: Specially for this purpose. I take it that an office!." 
whc. is already in service and has not got out of the army yet can apply to this 
~  Board for selection? 

Mr. O. 1". V. WUliams: Yes. 

Dlwan Ooman Lan: I take it tha.t at the expense of this country, 700 British 
officers are being exported, if I may use that expression to Great Britain to he 
vettEd there. Is that correct? 

Kr. C. F. V. Williams: They are being transported by R. A. F. 

Diwan Ohaman Lall: Whether by R. A. F. or not., we pay for it. If that. 
is correct, if the Board here is good enough for Indians, why not for Europeans? 
Are they not good enough for Britishers'l 

:Mr. C. 1'. V. Williams: It is not a question of their being good enough. 
'l'he European applicants come from all over the world, from all the service 
theatres, some of them from Europe, Bome from the Middle East, some from 
HaJy and it was decided broadly speaking that those in the Middle East and 
.Europe should go to London for selection, and-that those in India and in 
:::;. B. A. C: should be tested in India. But unfortunately we were not able 
to reproduce the same scale of tests in India which they were using on the 
Lonlil)n Board and therefore the Secretary of State aeaideCl t1iali European 
applicunts in India and S. E. A. C· should also go to London. 
Prof. N. G. ltanga: Because English tests are usuayy easiel' tests 

Jlr. C. F. V. WilliAmS: They are if anything more difficult. 

Prof. N. G. Ka.nga: How do you lmow? 

Sri K. Ananthaaayanam AnaDlU: Sir, roIlY I suggest :that the Honourable 
the .Finance Member must immediately withdraw the aemand relating to 
U.N.H.R.A., because it is nearing five o'clock. The time will not be ~ . 

IIr. Deputy President: Order, order. Diwan Chaman Lall will continue his 
.speech. 

Diwan Obaman Lall: Now, Sir, I want you to take full note of this-ht 
this particular Board 'before which Indian officers go, 3,000 of them have not 
been found fit for selection. 

JIr. O. 7. V. W1l1iams: Ineligible. 

Di:wan Chama.u Lall: It is a difference without distinction. It is not a 
, question of not fit. It means that they are not eligible for this job because they 
are not found fit by thit; Bod. 
Mr. c. 1'. V. Wll}iams: No, Sir. The candidates na.ve to be-eligible accord-

ing to three main qualifications, age, war service and education. In a good 
many cases, the candidates hn"Ve put ,in applications, one would ~  without 
readjng th,e regula.tions. Anyway about one-third of them a):e not eligible 
withiu these three conditions. 
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Diwa.n Ohaman Lall: There are yet about two ~ who .are ~  
from that point of ~  I take it. I want to know why thIS partIcular raCIal 
discrimination was made in actually getting the British officers, in the Indian 
Army, Indian Navy and Indian Air Force to leave this country at Government 
expense to go before a Selection Board in London. when you. have It Board 
1 ere which is going to deal with about .~ apphcants. Is It ~ ~  that 
this Board in Dehra Dun ~  had the bme nor perhaps the mclmatlOl1 nor 
perhaps the qualification to deal with 700 Britishers? Is it or is it not a fact 
that the Secretarv of State for India is finding it increasingly difficult to get 
hold cf officers ~ the Indian Police and the Indian Civil Service? Is it or is 
it not a fact and my HOllourable. friend knows it as a fact that through this 
particular me.thod my Honourable friend is going to fiU up these vacancies 
which would ordinarily not be filled up. 

Mr. O. 1'. V. Williams: A& I said about 700 applicants are Europeans. 
They are being tested :n London h.Y a Bonrd borrowed from the ~  Office. 
We do not know the results of the tests yet because they are not complete. 
After they have been tested in this preliminary way by the-Serection Board, 
they wiIi come before the final interview Boiml which the Secretary of Slate 
has' set up in the India Office, and the ~  0: State has always empha>:ised 
~  will find it throughout these Regulations-that ~ suitable candidates 
will be appointed although these tests have Been reserVed for men with war ser-
vice, it is subject to Ihe considerat:on that suitable men wiII be forthcom:ng. 

Diwan Ohaman Lall: I am afraid ~  Honourable friend has not seen my 
point. We know perfectly well how suitable candidates in the past have bee.n 

~  by the Secretary of State. We know perfectly well as we found thl<1 
mQrning how suitable candidates were selected for highly remunerative posts 
iF the Government of India. We know perfectly well the reason why this is 

~ done. I want an answer from my Honourable fri€'nd, why was it done? 
How mllny British officers ha,'e been taken or will be taken from India at the 
expense of'bur exchequer to be vetted not ~  the Board in Dehra Dun but by the 
Board in London? Does mv Honourahle friend h..'lVe the figures? He talks 
about the Middle East. Are all the officers from the Ind:an army? 
.r. O. F. V. Williams: No. 
D!W&n Ohlman Lall: Is it the position that even' those who are not in the 

Inrfian army are eligible to be selected? Is it not a fact that officers of the 
llriti!;h Army for whom these reservations are not made aTe also seeking selec-
tion by this Board? Will my Honourable friend enlighten the House about 
the position? Let us know the facts. Why is my Honourable friend hesitant 
about enlightening the House? Are not these reservations made only for offi-
cers in the Indian army? •  . . 

The Honourable Sir .John Thorne: Mav I know whether mv Honourable 
friend wants sm answer to each ~ here and now in the ~  of CroBS 
eX&ll1ination or whether he is going to make his speech in order that the Gov-
~  Member may reply to all the points later on? 

Ill. Deputy President: I think the Honourable Member must go on with 
his ~  and wait for the reply later on by the Honoura.ble £he Home 
Member. 

Diw&D Oham&n La.ll: It is rather an extraordinary position put to me. 
lt is the duty of the Honourable Member for Government to enlighten the 
House. I am well within my rights before I proceed with my speech to find 
out the constitutional position. So fill' the country has been told that reserv&-
tions were made for officers of the Indian Army including Indian Air Force. 
Now we are told that these l'eservRtions are not only for officers of the Indian 
army but also for officers of the British armv who have got nothing whatever 
-to do with the Indian al1n.". •. 

Dr. Sir Zia. Uddin Ahmad: h it only one Honourable Member that should 
mOllopolise these questions. Everyone has got the right to put. ~. 
These cross examinations won't take liS ~ . 
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lIlr. Deputy PreSident: The Honoul'il'ble Member Sir Ziauddin can ask ques-
tions when his turn comes to speak. But I think the Honourable Membe,r 
J)iwan Chaman J .. all will take a long time if this cross-examination goes on. 

Diwan Ohaman Lal1: Unless we have the facts there can be no debate. 

Mr. O. '1'. V. Wi)liams: I can answer that particular question of, the Hon-
ourable Member. All the recruitment regulations are in this small pamphle. 
a C,)py of which is in the Library. But the position is that persons of Ruro-
peull aomicile aud descent who satisfy these conditions of age, war service and 
education may compete for these vacancies. Wm: service may be anywhere; 
wight be in the Boyal Navy or the Air Force, the Indian army or the Brit-ish 
army. 

Diwan Ohaman La1l: The position is clear. So fur the country has been 
told that these vacancies Ul'e reseryed for officers d fit' Iuciiall al'l1l.". (V oices 
of "No, no" from Government benches.) Everybody has understood this. 
Now we come to the proposit,ion that ir is not so, that by this method my 
Honourable friends are wtinting to recruit to the Indian Police and Indian C:v.l 
Service men belonging not to the Illdian al'luy bUi to the BJ'itish services, Alld if 
that is the pos:t:on I do not see what lIecessity is there to tukl' lllen from the 
Indian theatre of war, officers belonging to ihe llldian arm.,· or those belonging t.o 
the Indian army serving in the middle east and l'ending them to London to be 
vetted by a board there, instcud of coming before this board and taking their 
chance with the Indian offieers. What is the reason for this discrimination? 
.1 do submit that. my Hononrnble friend must realise that he is finding it Vf!ry 
difficult ill the conditions that l'reva:l to get r(:'c1'u:ts for the Indian Po:ice 
and the Indian Civil Service. I believe they have not been able to get their 
quota and I submit that this is another method of getting theil' full quota. I 
ask my Honoul'!lble friend if he has got his full quota. Advertisements wert! 
published in London; bow many have they got? I believe that out of thE:; 
total number they have not been uble to get 25. and even out of ~  25 I do 
not ~  the'y have got eyen seven 01' ten in the final aeceptance. I believe 
my Honourable friend has not got thl;' figures. 

lIlr. C. 1'. V. Willlams: That i!'l ~. 

Diw&n Ohaman Lal1: I may he "Tong, but my Honourable friend should 
enlighten me as to the figures. J asl. this and I wllnt my ~  friend 
to deny it that he has not been able to get hi!' quota and this is another 
method of getting that quota. Sir, thf:re is another important matter before 
you and so I will wind up this spt'cch now and will take a-nother occasion later 
on to deal with this mattel. 

Dr. Sir Zia Uddin Ahmad: Sir, 

Mr. Deputy,President: 1 will remind the Honourable Member that the guil-
lotine starts at 5 0 'clock and the Honou1'able Member should not take long 
over any point that he' wishes to make. 

Dr. Sir Zia Uddin AJlm&cl: Sir, 1 thought that the Public Service Commis-
sion will make the seleotions from the clishanrlea military officers and fit. them 
into different posts. This question was discussed and though the Public Ser-
vice ~  is qualified to select suitable persons for particuler posts, the 
process here II' reversed, We have got the person and we have to find out for 
what appointment he is more ~  and therefore the selection board must 
tJe of a different type from !he Public. Service ~ . I think the type 
of board they have selected IS most SUItable to fina a job for each person who 
has. retired from the army and for whom a})pointment has to be found. 
Besides, I was also present in tbe meeting of the special committee of the 
Centrlll Arlvit::ory Board in which thpir officer!; explained the method 1n which 
selection of candidates call also be lllade a£ thp age of 1 L U.fortuDutelv thp, 
\asue before the HOlJ:"e if; entirely difit'rent and that IS, whether the appoint- " 
ments win be """de in India from Indians 01' in England from the Britishel'l'l. 
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Hut the method of selecti(ln w'hich has hHell devised by the Home Departmeni; 
is theun:y method by ~  of w.hich ~~ Cilll fit in a particular ~  
to a particular post to which. he IS quahtit:'d. ~  I support-ed thl!>" 
motion in the Finance CommitteE' and 1 support It 110W. 
J!lawabzada Li&quat .Ali Da.u: Sip, way I abk one question? 1'he positio.l 

has been rather confllged. Do I ~  the Honourable Member to Sll, 
tha.t, these post!;: are reserved for IlldilUlS and domiciled Europeans who have 
served in His Majesty's forces? 
Mr. C. ~. V. WIlliamS: The:;e war service vacanciet>. 

lfawabzada Liaquat Ali Khan: People who have r"lndered war service. So 
it is not eOldined to tho!"c wht; have. served onl'y in the Indian arm.)'; which 
means that the posts are ret>erved for Indians and domiciled Europeans who 
have rendered war service_ 

lIIlr. C. F. V. Williams: Yes, war servic-e anywhere. 

The Honourable Sir John Thome: Sir, I have just a. few millut.es to rep:y. 
1 have' felt t,hat there has been some confusion in this debute. I cannot believe 
myself that the Home Depal'tnumt has been responsible for the confusion. 
My Honourable friend Diwan Cham an Lall seeks to turn this House· int,o Il'law 
court. HiR method is that of u cross-examining ~  and-l may say---,a 
croBi-examining ~  who has not-studied t.he case of the other side. The 
case of the other sirle lies ill the JJibraTY- Questiolls which have confused 
him here ?.re questiolls to which he coulrl get an answer if only he had read 
the pamph:ct which lies in the IJibrary. It is not the slightest use trying to 
give an answer no\\' be.cau!';e if he really wnnt s an answer he can go there and 
get that for himself. But I quite rrdmit that it is a little bit l'onfusing to have 
thes£' two bodies or agellcies,-the EmploJmellt Selection Bureau and the 
Civil SeJecfon Board. The Civil Selection Boards--l hope it is now dear-are 
boards !';et up for a special and temporary purpose, that is, for recruitment of 
war ~  candidates to a great number of posts which have been kept 
vacant for war service. The Employment ~  Bureau is a different 
matter altogether. It is a body "et up and fOl' the tirue being largely occupied 
with aavising on the methods to be used by these Civil SelpC'toin Boards but 
with tlw intention of surviving and outlasting these Civil Selection B08'l'ds, and 
if it is successful and if it establi"hes its po!';ition of being set· up on a-perma.· 
l'lent footing. I myself am at a disadvantage in discussing these matt,ers. I 
have never seen a selection -board at work' and the methods of psychiaj;rists and 
pHcho\ogists and aU such recruitment officers are to me a· mvsterv. I ehould 
h;\,e liked to remedy my ignorance of these matters but it \vas "not. possible 
because of the sitting of the Assembly. But I have been very much interested 
to lIenr on the whole favourable accounts from those Members of the House 
who have seen these methods in operation. 

~  as regards the Employment Selection Bureau, as distinct from the 
Civil Selection Boards, the matter for the future-is entirely open, in my view, 
and this is the "iew that I have put to the Bureau. They have to attract 
cu!';tomers. Either their methods and the purpose for which t-hey have been' 
set up m:e of use, not only to Government departments but also to industrial 
employers and the educational authorities -throughout India or if 1 hey arf! not 
of aw' use they will cease to have customers and ~  will cease to exist. Ii 
they prove their merit for the purposes for which 1 ~ ~  ~  Ileen set up they • 
~.  continue to exist, but not through a fiat of the Home Department; and J 
for one see no rt'a>lon why :t should be un irrevocable decision that thev are 
sttachbd to the Home Department. They will continue' to exist not ~  
thu Home Department so decrees but because they have proved their ~  and 
because there is a large number of people who wish t·o make nse of their ser-
vices. .-

Prof. N. G. Ranga: Sir, I do not wish to press it. I am not satisfied with 
~ answer given by the Honourable Member, but we shall take anothel occa-

• lioll to discuss it at greater length 

~ BonO'lll'able Sir John Thome: Read the pamphlet first. 
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Prof. K. G. ltanp: Sir, I beg leave of the Assembly to with-

draw the motion. The motion W!lS, by leave of the Assembly withdrawn. 

JIr. Deputy President: Order, order. ltis now 5 o'clOCk and I will put the 
remaining demands to the vote of the House. 

The question is: 
"That a supplementary sum not exceeding Rs. 3,86,000 be gl'anted to the Governor 

General in CO,uncil to ut!lray the ~  which will ('orne in ,COUl'se of payment during the 
year ending on the 31st day of March, 1946, in I'espect of 'Hom'd ~  

Thp. motion was adopted, 

DEMAND No. IS-LEGISLATIVE DEPARTMENT 

JIr. Deputy President: The question is: 
"'!,hat a supplementary sum not exceeding Rs. 1,50,000 be granted to the Govemor 

Gel:eral in Council to defray the charges which will l'ome in course of payment during the 
year ending on the 31st day of March, 1946, in respect of 'Legislative Department'." 

'1'he motion was adopted. 

DEMAND :Ko. HH,-DEPARTMENT, OF ~  

1Ir. Deputy Pruld8l1t:, The question is: 
"That a tiupplementary sum not exceeding Rs. 11,56,000 be granted to the Govel'nor 

General in Council to defray the charges which will come in course of payment during the 
year ending on the 31st day of March, 1946, in respect of • Departm'dnt of Agriculture'," 

The motion was adopted. 

DElIAND No. 19B-DEPARTKENT OF HEALTH 

Mr. Deputy President: The question is: 
"Thal a supplementary sum no\). exceeding Rs, 1,32,000 be granted to the Governor 

G"lIernl in Council to defray the charges which will come in COUl'se of payment duPing the 
year ending lin the 31st day of }Iarch, 1946, in I"dSpect of 'Department of Health'," 

The motion was ~  

DEMA,Xll ~ . 20--DEPARTMENT OF COM140NWEALTH RELATIONS 

Mr. Deputy Presidellt: The question is: 
"Thal a supplementary Bum not exceeding Rs. 1,14,000 be granted to the Go\'el'Ilor 

GElli'ral in Council to defray the charges which will come in course of payment during the 
Jear ending on the 31st day of March, 1946. in respect of ~  of Commonwealth 
, Relations'." 

The motion W&& adopted. 

DEMAND No. 21-FINANCE DEPARTKENT 

lIIr. Deputy President: The question is: 
"That a supplementary sum not exceeding Rs. 3,95,000 be granted to the Goitrnor 

General in Council to tlefray the charges which will come in course of payment during the 
year ending on th'd 31st day of March, 1946, in respect of ~  Department'." 

The motion was a(lopted. 

DEM.o\ND No, 22-COMMERCE DEPARTMENT 

Mr. Deputy President: The question is: 
"That a supplemental·y sum not exceeding Rs, 4,79,000 be granted to the Governor 

Gencrsl in Council to defray the chargt'B whi,ch will come in course of payment durlllg the 
yesI' ending on the 31st day of March, 1946, III retpect of 'Commerce De;laitment' ." 

The motion was adopted. 
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DEMAND No. 23-DF.PARTMENT OF LABOUR 

Ilr. Deputy President: The question is: 
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"That a supplementary sum not exceeding Rs. 99,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during the-' 
year ending on ~ 31st day of March, 1946. in respect of 'Department of Labour'." 

The motion was adopted. 

DEMAND No. 24-DEPARTMENT OF POSTS AND Am 

Ilr. Deputy President: The question is: 
"That a supplementary sum not exceeding &. 52,000 be granted to the Go\'ernor 

General in Council to defray the charges which will come in course of payment during the-
~  ending on the 31st day of March, 1946, in respect of ~  of Posts and 

... -\.ir' ." • 

The motion was adopted. 

DEMAND No. 25-WAR TRANSPORT DEPARTMENT 

Mr. Deputy Presidilnt: The question is: 
"That a supplementary sum not exceeding Rs. 32,000 be granted to the Governor 

Ger·eral in Council to defray the chaJ"ges which will come in course of payment during the-
year ending on ~ 31st day of ~  ~  in respect of 'War Transport Department'''" 
The motion was adopted. 

DEMAND No. 26--FoOD DEPARTMENT 

Ilr. Deputy President: The question is: 
"That a supplementary sum not exceeding Rs. 11,22,000 be granted to the Governor 

Ger-eral in Council to defray the charges which will come in course of payment ~ th. 
yeai' ending on the 31st day of March, 1946, in respect of 'Food ~ .  

The motion was adopted. 

DEMAND Nc;. 27-CENTRAL ~  OF REVENUE 

Ill. Deputy President: The question is: 
"That a supplementary SUm not exceeding Rs. 1,71,000 be granted to the Gm·ernor 

Genera; in Council to defray the charges which will come in course of payment during th. 
year ending on ~ 31st day of March, 1946, in respect of 'Central Board of Revenue'." 

The motion was adopt-ed. 

DEMAND No. 28--INDIA OF}'ICE AND HIGH COMMISSIONER'S ESTABLISHMENT 
CHARGES 

Mr. Deputy ~  The question is: 
"That a supplemental'Y sum not exceeding Rs. 6,22,000 he grante<! to the Governor 

Gf:nerai in Council to defl'ay the charges which will come in course of payment during th. 
year ending on the 31st day of ,March, 1946, in respect of 'India Office and 'High Commis-

~  Establishment charges'." 

The motion was adopted. 

l'F.MAND No. 29--PAYMENT TO OTHER GOVERNMENTS, DEPARTMENTS, ETC., ON 
ACCOUNT OF THE ADMINISTRATION OF AGENCY SUBJECTS AND MANAGEMENT or 

'l'REAsuRIEB 

Mr. Deputy President: The question is: 
"That a supplementary sum not exceeding Rs. 11,000 be grantel to the Gonrnor 

Genera; in Council to defray the cha.rges which will come in course of payment during th. 
year ending on the 31st day of March, 1946, in respect of 'Payments to other Governments, 
• Departments, etc., on account of the Administration of Agency Subjects and Management of 
Treasuries' ." ' 

The motion was adopt-ed. 
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lIr. Deputy President: The question is: 

l30TH MAR. ~ . 

"That a Fupplem\lntar;.-sum not exceeding Rs. 18,60,000 be granted to the Governor 
Gel;cra! in Council to defray the charges which will come in course of payment during the 
year ending on the 31st day of March, 1946, in respect of 'Audit'." 

The motion was adopted. 

Seth YUSU! Abdoola Baroon (Sind: Muhammadan Rural): On a point of 
order. Not one of these items, except 29, has been moved bv the Honourable 
the .l!'inance Mem bbl. .  • 

Mr. Deputy President: The HOlloura61e Member knows when the guillotine 
comes in there is no necessity. It is usual practice after the guillotine that it 
is not· necessary ;ur the Finance Member to move. It is moved from the Chair 
and the qut'sticl1 is put straight off. 

Jlawabzada Liaquat Ali Khan: The only point that my friend wants to be 
mad£' clear is whether in the case of supplemel1taries the guillotine can be 
applied because in the Standing Orders there is no mention of it. It is only 
in ~  case of the budget that the guillotine is applied. The point is only raised 
so that whatever is being done is in order. 

Mr. Deputy President: Usually it cannot be done and the Honourable 
~  is perfectly right. But by agreement it can be done and it was done 
through agreement. When the House agreed t() do, this, this procedure was 
adopted. Otherwise there was no limit to the time. 
Kawabz&da Llaquat Ali Khan: That is all right. 

1>ID1AXIl :\0. A ~ .  OF JUSTICE 

JIr. Deputy President: 'l'he question is: 
\'That a supplementary sum not exceeding R,s. 3,21,000 be granted to the Governor 

Genelul ~  Council to defray thl' chargc_ ~  will come in ~ ~  of. payment during the 
year ~  on the 31st day of ~  1946, III respect of 'Admllllstratlon of Justice' ... 

The motion was adopted. 

DEMAND No. 3S-POLICE 

JIr. Deputy President: The q'uestion is: 
. 'That 8, I!upplementary sum not exceeding Rs. 20,21,000 be granted to the Governor 

General iu Council to defray the charges which will come in course of payment during the 
yenr ending on the 31st day (If March, 1946, in respect of 'Police' ... 

Thn motion was adoph;d. 

DEMA!'l) No. 34-PORTS' AND PILOTAGE 

JIr. Deputy President: The question is: 
"That a supplementary sum not \lxceeding Rs. 3.98,000 be granted to the Governor 

Genera' In Council to defray the ~ whi('h will come in course of payment ~ the 
year emting on the 31st day of ~  1946, in respect of 'Port·s and Pilotage'." 

The motion was adopfed. 

DEMAND No. 35-LIGHTHOUSES AND LIGHTSHIPS 

JIr. Dnputy President: 'l'he question i.s: 
"Thllt a ~ ~  sum not l'xceeding Rs. 4,19,000 he granted to the Governor 

GenE1"nl !n Council t.o dE'fmy the eharg('s wh,ich will ~ ~ course of ~  during the 
Yl'ar endIng on tile 31st day of Mar('h, 1946, III ~  of Lighthouses and LIghtships' ... 

The motion was adopted. 

lIIr ••• .Asaf Ali: On a point of order. The Chair might ~ time resume 
its sent so that Members may' go out of the House. 
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(Ai this stage Mr. ~  President resumed his seat and Mr. Asuf Ali ~  
tiu, Chamber) . 

llr. P. X. Salve (Kagpur Division: Non-Muhammadan): On a point of 
order. Can the Chair put all these together . 

.Mr. Deputy Presiddt: This cannot be done. Every demand must be put 
separately and the House will be ~ right to throw out any of .. these 
demands. If the Chair puts the demands m  a blmp. then the House wdl be 
deprived of voting down any of these demands. 

JIlr. P. X. Salve: By agreement? 

Mr. Deputy President: Throw the whole thing out? 

Mr. P. X. Salve: By agreement all ('an be made in one lump sum. 

lIr. Deputy President: If the House says that they are going to speak or 
reject and they want to oppose the whole thing 

5eth Yuauf AbdoOla Baroon: We want to reject Panth Pipmda. 

llr. Deputy PrflSident: That will not be the proper procedure ~ put all 
demands atonce. We ",i:l take only a few minutes more. 

Seth Yusuf Abdoola Ba.roon: We accept the suggestion to t-ake all. 

.Mr. P. K. Salve: If the House agrees generally!' 

llr. Deputy PresIdent: Ullfortunately the Chair has not got the total of 
all tile derna-nds and thersfore the total cannot be put. and by the time We 
tot!'l the amount, we ",ill be Ilb;e to dispose them of one by one. 

DEMAND No. ~ A  SURVEY 

llr. Deputy President: ~ question is: 

• 

"That a ~  sum not exceedill;'; Us. 32,000 Le gl'Unted to the GOyel"llOl' 
General in Council to defl'ay the charges which will come in course of payment during the 
year ending on the 31st day of March, 1946, in respect of • Zoological SUl'\·ey'." 

'He motion was adopted. 

DEMAND No. 39-GEOLOGICAL SVRVEY 

JIr. Deputy President: The question is:' 
"That a supplementary sum not exceeding, Rs. 2,07.000 be granted to the Governor 

Genl'1"2.: ~  Council to defray the charges ~  will corne in course of payment during t.he 
year endmg on the 31st day of l\larch, 1946, III raspect of 'Geological Survey'." 

The motion was adopted. 

DEMAND No. 4O-MINBS 

JIr Deputy President: The question is: 
"That a supplementary sum not exceeding Rs. 20,000 be granted to the Governor 

Genera: in Council to defray the charges which will come in course of pavment. durinG' the 
year ending on the 31st day of March, 1946, in resp'olct of 'Mines'...· 0 

'L'he motion was adQpt.ed. 

DEMAND No. 41-ARCHAEOLOGY 

Mr. Deputy President: The question is: 

• "That a supplementary sum not exceeding Rs. 1,66,000 be granted to the GO\'emor 

• 
Genera! in Council to dpfray the ehargl's which will C()me in course of payment during the 
ye:\\' e:,ding on, the 31st day of March, 1946, in TolSpect of ·Archreology· ... 

The motion was adopted. 
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DEMAND No. 42--':METEOROLOGY 

Ilr. Deputy President: 'The questiop. is: • 

• [30TH MAR. ~ 

"That a supplementary sum not. ~ Rs. 12,86,000 be grant.ed to t.he Goyernor 
Gl'r.eral in Council to defray t.he charges whlCh will come in course of payment during the 
,year ending on the 31st. day of March, 1946, in resp-act of 'Meteorology' ... 

The motion was adopted. 

DEMAND ~ . 45-}!EDICAL SERVICES 

Ilr. Deputy Presid-ent: The qut:'stion is: 
"That a supplementary sum not exceeding Rs. 2,09,000 be granted to the Governor 

-Genem!. in Council to defmy the charges which will come in course of payment during t.he 
year ending on the 31st day of March, 1946, in ~  of 'Medical Sen-ices' ... 

'l'he motion was adopted. 

DEMAND No. 46-PUBLIC HEALTH 

Mr. Deputy President: The question is: 

.. 

"That. a Mlpplementary sum not. exceeding Rs. 1,90,000 be granted to the GO\-ernor 
General in Council to defray t.he charges which will come in course of payment during the 
year ending on the 31st. day of March, 1946, in resJl'lCt of 'Public Health' ... 

The motion was adopted. 

DEMAND No. 47-AGRICULTURE 

Mr. Deputy President: The question is: 
• "That a. supplementary sum not exceeding Rs. 29,59,000 be granted to ~ GO\'ernor 
General -in Council to  defray the charges which will come in course of payment during t.he 
:year ending on the 31st. day of March, 1946, in raspect of 'Agriculture' ... 

'L'he motion was adopted . 

. DEMA!I1D No. 50--CIVIL YETERINARY SERVICES 

Mr, Deputy President: The question is: 

"That a supplementary sum not exceeding Rs. 4,56,000 be granted to the Governor 
GellEra! in Council to  defray the charges which will come in course of payment during the 
year ending on the 31st. day of hlarch, 1946, in respect of 'Civil Veterinary ~ .  

'!'he motion was adopted. 

• DEMAND No. 51-INDUSTRIES 

Mr, Deputy President: The question is: 

"Tha.t a supplementary sum not exceeding RI. 24,000 be granted to the Goyernor 
Genera' in Council to defray the charges which will come in course of payment during the 
~  ending on the 31st day of March, 1946, in respect of 'Industries'." 

The motion was adopted. 

DEMAND No. 52-SCIENTIFIC AND INDUSTRIAL RESEARCH 

Mr, Deputy President: The quest.ion is: 

"That a supplementary sum not exceeding Rs. 2,34,000 be granted to the Governor 
Geneml in Council to  defray the charges which will come in course of payment during the 
yea!' ending on the 31st day of March. 1946, in respect of 'Scientific and IndW'trial 

~ . " 

'!'he motion was adopted. 
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DEMAND No. 53-AvIATION 

lIr. Deputy President: The question is: 
"That a supplement.ary sum not exceeding Rs. 1,83,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during the 
year ending on the.31st day of March, 1945, in respect of 'Aviat;.on·." 

1'he motion was adopted. 

DEMAND No. 58--EMIGRATION-ExTERNAT, 

.IIr. Deputy President: The question is: 
"That a supplem'ilntary sum not exceeding RII. 2,&3,000 he grantea to the Govf.;rller 

General in Council to defray the charges which will come in course of payment during the 
year ending on the 31st day of March, 1946, in respect of 'Emigration-External'." 

'fhe motion was adopted. 

DEMAND No. !)9-CoMMERCIAL INTELLIGENCE AND STATISTICS 

.r .. Deputy President: The question is: 

"That a supplementary sum not exceeding RII. 1,73,000 be granted to the Govel'JHlr 
General in Council to defray the charges which will come in course of payment during. the 
year ending on thl! 31st day of March, 1946 in respect of 'Commercial Intelligenc:e lIlui 
Statistics' ... 

The motion was adopted. 

DEMAND No. 6O-CENSUS 

Itr. Deputy President: The question is: 
, 

"That a supplementary sum not exceeding Rs. 77,'OCYJ be granted to the ~  

General in Council to defray the charges which will come in course of payment duriDc the. 
year ending on the 31st day of March, 1946, in respect of 'Census'." 

l'he Illotion was adopted. 

DEMAND No. 61--JOINT STOCK COMPANIES 

. Mr. Deputy Presid'eilt: The C},uestion is: 

"That II suppleml!ntary sum not exceeding Rs. 26,000 be granted to the Govel'l'ltlr 
General in Council to defray the charges which will come in couris of payment during the 
year ending on the 31st day of March, 1946, in respect of 'Joint Stock Companies· ... 

The motion was adopted. 

DEMAND No. 63--MISCELLANEOUS DEPA.lU'MENTS 

Mr. Deputy President: The question is: 

~ a supp.lementary sum not exceeding Rs. 4,80)000 be granted to the Governop" 
GeJ'eral ~  CouncIl to defray the charges which will come in course of payment during the: 
year cndmg on the 31st day of ~  1946, in respect of 'Miscellaneoll3 Departments .... 

Tilt motion was adopted. 

DEMAND No. 66--CIVIL WORKS 

Mr. Deputy President: The question is: 

"That a supplementary sum not exceeding Rso 71 62.000 be granted' to th G 
G l' C '1 d f '. . . e OVel'Jlor enera .. mounCl to e ray the charges which will come in course of t  d  . 
Yea d' the "1 t  d 'f 1\1' paymen urlng the r en mg on, v sa:' 0 .' arch, 1946, m respect of 'Civil Works'." 

~ motion was adopted. 
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DEMAND No. 68--SUPERANNUATION ALLOWANCES AND PENSIONS 

Mr. Deputy President: The question is: 
~  a ·supplementary sum not 'oxceeding Rs. 9,00,000 be granted to ihe Governor 

. Gen!!r''ll in Council to defray the charges which will come in course of payment during the 
year ending on the 31st day of ~  1946, in respect of 'Superannuation Allowances and 
Penliions·. " 

T!lf' motion was adopted. 

DEMAND No. 69.,..-STATIONERY AND PRINTING 

Mr. Deputy President: The question is: 
"That a supplementary sum not exceeding Rs. 1,58,25,000 be granted to the Governor 

Gellual in Council to defray the charges which will come in course of· payment dUTing the 
y'!ar ending on the 31st day of March, 1946, in respect of 'Stationery and Printing'." 

The motion was adopted. 

DEMAND No. 70-MISCELLANEOUS 

Mr. Deputy President: I think the Honourable the Finance Member is 
reducing the amount in his Demand No. 70 by Rs. 4 crores. 

The Honourable Sir Arch1b&ld Rowl.&DdS: Cutting out thEl provision for 
, U .N.KR.A. 

M:r. Deputy President: The question is: 

"That a supplementary sum not exce"<lding Rs. 1,35,11,000 be granted to the Govemor·' 
Genel'ai in Council to defl'ay the charges which will come in course of payment during the 
yea\' ending on the 31st day of March, 1946, in respect of 'Miscellaneous'," 

The motion was adopted, . 

DEMAND ~ . 70-A-GUANTS-IX-AlD TO PROVINCIAL GOVERNMENTS 

Mr. Deputy President: The question is: 
"That a supplementary su.m not exceeding Rs. 8,00,00,000 b.l granted to the Governor-

Ger.el'.:i in Council to defray the charges which will come in course of payment during the 
year ending 011 the 31st day of March, 1946, in respect of 'Grants-in-Aid to Provincial Gov-
ernments'. " 

'j'he motion was adopted. 

DEMAND No. 7l-MISCELT.ANEOUS ADJUSTMENTS BBTWEBN THB CENTRAL AND-
PROVINCIAL GOVERNMENTS 

Mr·. Deputy President: The question is: 
"That 110 supplementary sum not exceeding Ra. 18,000 be granted to the GoV8l'1lOl"" 

Gineral in Council to defray the charges which will come in course of payment during the 
year ending on the 31st day of March, 1946, in respect of 'Miscellaneo1lll Adj1llltmenta. 
bet wee 1 the C9ntral and Provincial Governments'." 

'fhe motion was adopted. 

DEMAND No. 74-DBLHI 

-.r. 'Deputy President: The question is;j 
"That a supplementary swn not ~  ~. .~ be granted to the ~

Gtlll'ral in Council to defray the charges whlch wlll come m course of payment durmg the 
yeaI' ending on the 31st day of March, 1946, in respect of 'Delhi'." 

ThE' motion was adopted. 

DEMAND No. 75-AJ![ER-MERWARA 

Mr. Deputy President: The question is:: 
"That a supplementaFY sum not ~  ~. 1l,04,0?l be granted 1.0 the ~  

~~  in Council to defray the charges ~  will come ,m. course of ~  dunDg t.he 
year el!ding on the 31st day of March, 1946, m respect of AJmer-Merwara.· 

'fhe motion was adopted. 
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DBIlAND No. 76-PANTH PIPumi 

.Kr. Deputy PreIlcleD.t.: The questio:p. is.:. 
'''l'hat a eupplementa.ry Bum not exceeding BB. 2,000 be granted to the ,Govemor 

Generul in Council to defray the charges which will come in course of payment during the 
~ ending on the 31at day of March, 1946, in ftlSpect. of 'Panth Piploda'." 

']'he motion was adopted. 

DlPUND No. 76A-AlmAMANs AND NlOOBAR ISLAND. 

Mr. Deputy Preaident: The question is: 
"'I 'hat a Bupplementary sum not exceeding Rs. 25,00,000 be granted to the Governor 

General in Council to delray the charges which will come in course of payment during the 
,.ear 8llding on the 3let day of Ma.rch, 1946, in l'88pact of 'Andaman and Nicobar IalaDdB' ... 

'fhe motion was, adopted. . 

DBMAN» No. 78A-CAPITAL OUTLAY ON INDUSTRIAL DEVBLOPMBNT 

Mr. Deputy PreIldent: The question ist 
"That a supplementary sum not exceeding Rs. 25,00,000 be granted to the Govel'JlP"" 

General in Counell to defray the charges which will come in courae of payment ~  the 
,.ur ending on the 31at day. of March, 1946, in ftlapect of 'Capital Outlay on Industrial 
Development' ... 

The motion was adopfed. 

;DlBIAND No. 8OA-PAYllBN'.rS TO B.JrruNOlDlD PUSONNBL 

.Mr. DfPuQ' President.: The question is: 
"That a supplementary sum not exceeding BB. 25,00,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during the 
year ending on the 3let day: of March, 1946, in respect of 'Payments to Retrenched 
Personnel' ." 

'fhe motion was adopted. 

DEMAND No. ~  ADVANOBS 

• Mr. Deputy ~ .  The question is:,. 
"That a supplementary Bum not exceeding RB. 7,05,00,000 be granted to the Governor 

General in Council to defray the charges which will come in course of pa.yment during the 
year ending on the 3let day of March, 1946, in respect of 'Interest-Free Advances'." 

The motion was adopted. . 

'l'ne Assembly then adjourned till Eleven of ~  Olock on Monday, ~  1., 
.&1:ril, 19(6. 
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